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Mohammed Ibrahim Ali, s/0. Mohammed Mahabqob Ali, Aged aboyt 47
years, Occ. Business R/o. H No -19-4-281/F/B/A Sanj
Saab Kunta Nagar Hyderabad 50

ay Gandj Nagar, Nawab
0001 Telangana, India PAN.AUVPA0591P,
Assessment Year. 2018-19
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(M), RtR.District, yderabad-500384 T e ' ons

erlingampai}
elangana noampally
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Respondent underm section 148 D -
ITBA/AST/S/148 2. .ated' 21.04.2022  vide -
o the conseq;;,:i:fifm04'28066.32(1) for the Assessment Yea?|§o18t‘1°§
read with section 144Bof :: passed by the 1st respondent u/s. 147 rw.s 144
ITBA/AST/S/147/2023- ¢ Income-tax Act Date of Order 11.03.2024, DIN

24/1062351746(1) for the Assessment Year 2018-1'9 as;

arbitrary, illega' i i
irbitrary, illega’, bad in law, void ab initio, violation of principles of natural justi
» Viofalion ¢ . iral justice

apart from violati i )
tion of Articles 14, 19 (1)(g) and 265 of constitution of India apart

from b - . . - .c
eing violative of provisions of section 148A and section 149 of the Act and

also cc ircular i '
o contrary to the circular issued by CBDT and provisions of section 151A of

fhe Act, and consequently set aside the order passed by 1st Respondent u/s.
147 rw.s 144 read with section 4144B of the ‘Income-tax Act Date of Order
11.03.2024, DIN. !T’BAIASTIS‘M47/2023-24/106235‘1746(1) for the Assessrﬁent

Year 2018- 19 and all consequential proceedings pursuant thereto.

IANO: 1 OF 2025
in the circumstances stated

ction 151 CPC pray’\‘ng'that
eti{ian,ﬁthe'"ﬂidh Court may be pleas
er passed

Petition under Se
in the affidavit filed in ‘support of the p
stay all further pr

by the 1st Respondent uls.
tax Act Date of Order 11.03.2024, D
e Assessment'Year 2018- 19and stay of Demand

for th
No. ITBAJAST/S/ 56/2023-24/1

Dated. 11 03.2024 vide DIN
19, pending disposa\ of the writ petition.

covery, pursuant to the ord

oceedings, including any re
of the Income-

147 r.w.s 144 red
N. \T‘BAIA-ST/SI1471202
notice un
062351855(1) for the

d with section 1448
3—24/1062351 746(1)

der section 156

Assessment Year 2018-
AITANYA KUMAR

sC FORIT

r: SR THANNERU CH

Counsel for the pPetitione
2- Ms. J.SUN!THA, Sr.

Counsel! for the respondent No.1 &

T B.KAVITA YADAV,

Counsel for the Respondent No.3: SM
sr. SC FOR CENTRAL GOVT.

Between:
Suresh Kumar Choudary Ili Subba Ray
52years Occ Business Plot No- 4

06, D.No-
Street.No.1, Czech Colony, Ameerpet,

Hyderabad, Telangana-500018

ed to

Koppalli, Son of Koppa udu aged about
¢ p91-2-1 813/5/A/1 sV.S.S, Nivas

...PET\T[ONER



. Assessment Unit, Income Tax Department, National e-Assessment Center,
Room No.401, 2ndFloor, E-Ramp, Jawaharial Nehru Stadium, New Delhi-l 10

003.
Income Tax Officer, Ward(1), PCIT 1, Signature Towers, Sy No 6(P),
Kondapur, Serilingampally, Hyderabad, Telangana- 500084

3. Commissioner of Income tax (Appeals), National Faceless Appeal Centre
(NFAC), C-B lock, 4th Floor, S P M Civic Centre, New Delhi - 110001.

Principal Chief Commissioner of Income Tax, Andhra Pradesh and
Telangana, Hyderabad 10-2-3, Room No.922, 9th Floor, B Block, ITTowers,

AC Guards,Hyderabad-500 004.

5. Union of India, rep. by its Secretary, Ministry of Finance, Government of India,
n Deep Building, Sansad Marg, New Delhi- 110 001.

3rd Floor, Jeeva
...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a Writ of Mandamus or any other appropriate writ, order or

direction —

(a) declaring the notice under Notice under Section 148 of the Income Tax Act,
1961, dated 31.01.2024, passed by 2nd Respondent for the assessment year
2020-21 as being without - jurisdiction and contrary to facéless ‘assessment
procedure laid down in Section 144B of the Income Tax Act 1961 and

consequently.

(b) to set-aside the subsequent proceedings in order under Section 147 dated
08.03.2025 issued by the 1st Respondent and along with all consequential
pro'ceedings thereto for the assessment year 2020-21 as being without
Jurisdiction, arbitrary, illegal, bad in Iéw, voi‘d:éb-ﬂi;iﬁ:a, apart frbm being violative



4

any coercive recovery or further appeal proceedings, pursuant to the impugned -

notice under Section 148 dated 31.03.2024 issued by the 2nd Respondent,
under Section 147 read with Sectjohs 144 and144B of the income Tax Act, 1961
for the assessment year 2020-21 subsequent proceedings in order under Section
147 dated 08.03.2025 issued by the 1st Respondent, pending disposal of the
Writ Petition as otherwise the Pgtﬁioqg(‘yvﬁl} t?ve put to severe loss and hardship.

Counsel for the Petitioner: Ms. AKRUTI AGARWAL

Counsel for the Respondent No.1 to 4: Ms. BOKARO SAPNA REDDY,
Sr.SCFORIT

Counsel for the Respondent No.5: SRI N.BHUJANGA RAO, »
DEPUTY SOLICITOR GENERIAL OF INDIA -

Between:

'Mr. Prabhakar Pokala, S/o. Mr. Vishwanatham, aged 64 years, Occ, Business, . ... .-

R/o 19-907/8, Nagarjuna "Nagar, Miryalaguda, Sanjay Nagar, Nalgonda
District - 508 207, Telangana. ‘

...PETITIONER

AND
1. The Income Tax Officer, Ward 1, Nalgonda, Income Tax Office, Near Rail,
Under Bridge, Nalgonda District -508 001, Telangana

_ The Principal Chief Commissioner of Income Tax, AP and TS, Hyderabad,
2 Ro?)m No.g22, gth Floor, B-Block, |.T.Towers, 10-2-3, AC Guards, Hyderabad
- 500 004, Telangana.

3. Assessment Unit, Incom

New Delhi, Room No.401, 2nd Floor, E-Ramp,
New Delhi - 110 003.

Tax Department, National e-Assessment Center,
1 o Jawaharlal Nehru Stadium,

...RESPONDENTS.

Petition under Article 226 of the Constitution of India praying that in the

circumstancés stated in the affidavit filed therewith, the High Court may be

pleased to issue a Writ of Mandamus or any other appropriate Writ, Order or

Direction, dectaring that.

a. the order passed u/s 148A(d) of the Income Tax Act, 1961, dated. 29.04.2024,

bearing DIN and Notice NO.ITBA/AST/FH48A/2024—25/1064443865(1), by the

1st Respondent
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A

b. the notice issued u/s. 148 of the Income Tax Act, 1961, dated. 29.04.2024,
bearing DIN and Notice No.ITBA/AST/S/148_1/2024-25/1064444194(1), by the

1st Respondent

for the Assessment Year 2017 - 18, as arbitrary, illegal, bad in law, void-ab-initio,
violative of the principles of natural justice, apart from being violative of Articles
14, 19(1)(g) and 265 of the Constitution of India and Sec 148A of the Income Tax
Act, 1961, and to consequently set aside the same in the interests of justice.

1A NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings, including any recovery, pursuant to the notice issued
u/s 148 of the Income Tax Act, 1961, dated 29.04.2024, bearing DIN and Notice
No.. ITBA/AST/S/148_1/2024- 25/10644441 94(1), by the 1st Respondent, for the
Assessment Year 2017 - 18; pending disposal of the above Writ Petition.

Counsel for the Petitioner: SRI SINGAM SRINIVAS RAO &
SRI VIGHNESH ASAWA, REP. SRI A.V.A.SIVA KARTIKEYA

Counsel for the Respondents: Ms. BOKARO SAPNA REDDY, Sr. SCFORIT
WRITIPETITION' NGO 023210RP 07!

Vivek Ashwin Vanam Slo. Goverd
bRy , - Goverdhan Vanam_Aged about 41 years, .
6 9-341, Near Maremma Temple New, Bhoiguda, Hyderabady~ 56% &/g

AND --.PETITIONER

1. Assessment Unit Natio
i, nal F
Department, Ministry - of Finaﬁgzles's?oéns]seﬁzn;%qt Centre, Income Tax

awaharal Nehru Staium, Dethi 110 003" 0401 2nd floor,  E-Ramp,

2. The Assistant Commissi i
oner, Circle 1
Basheerbagh, Hyderabad - 500 (04 Tzéll)r’]é:ﬁw)g(asrtgz?wan' ©pp.L B Stadium,
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pleased to issue a Writ or order or direction, more preferably in the nature of Writ:;
of Mandamus, holding the order passed by the rd respondent herein under Sec.
148A(d) of the Income Tax Act, dated. dated.29.03.2023 with DIN Notice
No.ITBA/AST/F/148A/2022-23/1051540024(1) for F.Y. 2018-19 relevant to the.
AYY. 2019-20 as illegal, arbitrary, bad in Law and violation of Principles of
) l_ﬁl}gtp(al \{ustjg‘;} apart from being violative of Provisions of Sec.148A and 149 of
the Act also contrary to the Ciréﬁlar issuedvby CBDT a'nd pré;)is-i-bhs ofSec151A .
of the Act consequently set aside the same.

JA NO: 1 OF 2025 -

‘Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
Suspend the Operation of the Order dated.29.03.2023 with DIN Notice
No.IT BA/AST/F/148A/2022-23/1051540024(1) for F.Y. 2018-19 relevant to the
AY. 2019-20 ;;asssed by the 2nd respondent, pending disposal of the above writ

petition.

Counsel for the Petitioner: Ms. AYYAGARI JAYASHREE

Counsel for the Respondents: Ms. BOKARO SAPNA REDDY, Sr. SC FORIT

tween: . | |
> hammed Ibrahim Ali S/o. Mohammed Mahaboob Ali- Aged abc;l%t \:;byggsé

O agl siness R/o. H No 19-4-281/F/BIA Sanjay Gandi N?STAUVPAOSMP _
(Iz&rc\ia uNa(;ar Hyderabad 500001 Telangana, ndia PAN. , R

Assessment Year. 2017-18

_PETITIONER
Tax
e sment Unit National Faceless Assessme&t %era‘rétre'floz)r:_cog\% e
* gzsp%srtmem Mini'stry of Finance, Room No. 401, ,
Jawaharial Nehru Stadium, Dethi - 110 003.

ign Sy.No.6(P)
: 1),H derabad/ Sggnature Towers, < |
> Tp‘ek !r{:ggmj; t%@%?{%rbwfgghgéu)ciayopp. Botanical Gardens, Serlingampally
?M) oR R %iéftrict, :Hyderabad-500084 Telangana N
, . . - - . -] w
3. Union of India Represent by Secretary Ministry of Finance North Block, Ne
" Delhi-110 001
__RESPONDENTS
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Petifion uhder Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High (.:ourt may t?e.
pleased to issue an appropriate writ, order or direction more particularly one in
the nature of WRIT OF MANDAMUS holding that the notice issued (JAO) by 2nd
Respondent under section 148 Dated. 28.03.2024 vide DIN No.
ITBA/AST/S/148_1/2023-24/1063509881(1)for the Assessment Year 2017-18
and the consequential order passed by the 1st respondent u/s. 147 r.w.s 144
read with section 144Bof the Income-tax Act Date of Order 14.02.2025, DIN.
ITBA/AST/S/147/2024-25/1 073295734(1) for the Assessment Year 2017-.1 8, .as
arbitrary, illegal, bad in law, void ab initio, violation of principles of natura'l justice
apart from violation of Articles 14, 19 (1)(g) and 265 of constitution of India apart
from being violative of provisions of section 148A and sectior\w 149 of the Act and
also contrary to the circular issued by CBDT and provisions of section 151A of
the Act, and consequently set aside the order passed by 1st Respondent uls.
147 rw.s 144 read with section 144Bof the Income-tax Act Date of Order
14.02.2025, DIN. ITBA/AST/S/147/2024-25/1073295734(1) for the Assessment

Year 2017- 18and all consequential proceedings pursuant thereto.

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in Support of the petition, the High Court may be pleased to
stay all further proceedings, including any recovery, pursuant to the order passed
by the 1st Respondent ufs. 147 r-w.s 144 read with section 1 44B of the Income-
tax Act Date of Order 14.02.2025, DIN. ITBA/AST/S/147/2024-25/1073295734(1)
for the Assessmentheggng_?_-‘ 18 and stay of Demand notice under section 156
Dated. 14.02.2025 vide DIN No. ITBA/AST/S/1 56/2024-25/1073295880( 1) for the
Assessment Year 2017- 18, pending disposal of the writ petition.

Counsel for the Respondent No.1 & 2: Ms. J.SUNITHA, sr. sc FORIT

Counsel for the Respondent No.3: SRI N.BHUJANGA RAO,
DEPUTY SOLICITOR GENERAL OF INDIA



- Between:

AND
. Assistant Commissioner of Income Tax Central Circle - 3(1), ‘Hyderabad

Tricolour Properties Private Limited, A Private Limited Co y incor

I ! , mpany in '
uqder Companies Act, 1956 D.No.6-3-251/4, Balapura, Ro‘gd r)gol %orggr:];erg
Hills, behind GVK mall, Khairatabad, Hyderabad, Telangana—' 500034
Represented by its Authorized Signatory Mr. B. Madhav '

_ -PETITIONER

égggléir Bhavan, Opp. LB Stadium Basheerbagh, Hyderabad, Telangana -

Central Board of Direct Taxes, Central Secretariat, North Bl .
110001 Represented by National Faceless Assessment Cent?g k. New Delni -

Commissioner Of Income Tax (Appeals), Hyderabad- 11, 5th
IT Towers, 10-2-3, AC Guards, Hyderabe)xd, 1¥elangana 500004 Floor, D-Block,

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased-to issue Writ of Certiorari or any other-appropriate writ-or direction to set

aside the

(a) Digitalty Signed Notice u/s. 148 of the Act v

(b) Digitally signed Assessment Order u

(c) Digitally signed App

ide DIN and Notice No
ITBA/ASTISM48_1/2023-24/1059159653(1) dated 28/12/2023 issued by

Respondent No. 1 in Exhibit P1
/s. 147 of the Act bearing DIN and

Order No. ITBA/AST/S 47/2023-24/1 063797895(1) dated 31/03/2024
passed by Respondent No. 1 in Exhibit P2 and
ellate Order u/s 250 of the Act bearing DIN and Order

No. |TBAIAPL/S/250/2025-26I1082880996(1) dated 21/11/2025 passed by

Respondent No. 3 in Exhibit P3.

and all other consequential actions, penal and recovery proceedings for

being illegal, arbitrary, untawful and violative O
-tax Act, 1961 and Articles 14 and 19(1)(g) o

f the provisions of the

income f the Constitution of

India.



IA NO: 1 OF 2025 .

Petition under Section 151 CPC praying that in the circumsténc:ees; ::ti:
in the affidavit filed in support of the petition, the High Court may beaice e
stay the operation of and all recovery and penal proccf:edmgs Nln p:;suNoﬁce N
Digitally Signed Notice uls. 148 of the Act vide DIN a3 ssued by
ITBA/AST/S/148_1/2023-24/1059159653(1)  dated 28'12-202('1 uls. 147 of
Respondent No. 1 in Exhibit P1 Digitally signed Assessment Or 32379-789‘5(1)
the Act bearing DIN and Order No. ITBA/AST/S/14?/?023-24/1 \ o,
dated 3 1.03.2024 passed by Respondent No. 1 in Exfnblt P2 and :asc»)srde? Né
signed Appellate Order u/s 250 of the Act bearing DIN an d b);
ITBA/APL/S/250/2025-26/1082880996(1)  dated  21.11.2025 pzsse‘ < the
Respondent No. 3 in Exhibit P3, and pass any such other order or orders as t"he
Honble Court may deem fit and proper in the circumstances ?f the case, o
petitioner, being fastened with huge additions to its returned income as a r;s f
of the Impugned Assessement Order and Impugned Appellate Qrd?f, both o
which suffer from various legal and factual infirmities, would suffer irreparable

hardship if coercive recovery is continued, whereas no prejudice will be caused
to the Revenue if recovery is stayed during the pendency of this writ petition.

Counsel for the Petitioner: SRI SANTOSH SAGAR KAPILAVAI

under Companies Act, 1956 D.No.6-3-251/4, Balapura, R . 1, Bai o
Hills, behind GVK mall Khairatabad, Hyderabad, Telangana- 500034 _
R v

‘ -.PETITIONER
AND

1. Assistant Commissioner of Income Tax Central Circle - 3(1

) (1), Hyderabad
?ggggir Bhavan, Opp. LB Stadium Basheerbagh, Hyderabad, Telangang -

2. Central Board of Direct Taxes

_ Central Secretariat, North Block, New Delhi -
110001 Represented by Nation

al Faceless Assessment Centre

3. ﬁ_o;_nmissioner Of Income Tax (Appeals), Hyderabad- 11 5th FI

oor, D-Block,
owers, 10-2-3, AC Guards, Hyderabad, Telangana 500004
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...RESPONDENTS -
3 Ffe‘tmon under Article 226 of the Constitution of india praying that in the
circumstances stated in the affidavit filed therewith, the High ‘Cdurt may be

(a) Digitally Signed Notice u/s.148 of the Act vide DIN AND Notice No
ITBA/AST/S/148_1/2023-24/1051706172(1) dated 30.03.2023 issued b
‘Respondent No.1 in Exhibit P1 '

(b) Digitally signed Assessment Order u/s. 147 of the Act beéring DIN and Order
No ITBA/AST/S/147/2023-24/1063732453(1) dated 30.03.2024 passed by
Respondent No. 1 in Exhibit P2 and

{c) Digitally signed Appellate Order u/s 250 of the Act bearing DIN and Order No.
ITBAJAPL/S/250/2025-26/1082895747(1) dated 21.11.2025 passed by
| _Rg_qun_dqpt No. 3 in Exhibit P3. '

and all other consequential actions, penal and recovery proceedings for being

illegal, arbitrary, unlawful and violative of the provisions of the income-tax Act,

1961 and Articles 14 and 19(1)(g) of the Constitution of India.

1A NO: 1 OF 2025

praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may e pleased to
| recovery and penal proceedings in pursuance of the
48 of the Act vide DIN & Natice N,o.-~ITBNASTIS/

148_112022-23/1()51706172(1) dated 30.03.2023 issued by Respondent No. 1in
Exhibit P1; Digitally signed Assessment Order uls. 147 of the Act pearing DIN &
Order No. ITBA/ASTIS/148_1 12022-23/1051 706172(1) dated 30.03.2023 passed
bit P2 and pass Digitally signed Appellate Order u/s
g DIN & Order No. ITBAJAPL/S/250/2025-
nt No. 3 in Exhibit P3

Petition under Section 151 cPC

stay the operation of and al
Digitally Signed Notice u/s. 1

by Respondent No. 1 in Exhi

250 of the Act bearin

26/1082895747(1) dated 21.11 2025 passed by Responde

and pass any such other order of orders as the Hon'ble Court may deem fit and

proper in the circumstances of the case, as the Petitioner, being fastened with



1

huge additiens to its returned income as a result of the Impugnec.i'Ass‘*,ees:naenr:.
Order and Impugned Appellate Order, both of which suffer from venous ega an

faetual infirmities, would suffer irreparable hardship if coercive recevery !s
continued, whereas no prejudice will be caused to the Revenue if recovery is

stayed during the pendency of this Writ Petition.
‘Counsel for the Petitioner: SRI SANTOSH SAGAR KAPILAVAI
Counsel for the Respondents: SRI N.PRAVEEN REDDY, Sr. SCFORIT

Between: |
Sai Kumar Thota Saikumar, H.No.10-4-771/B, Sri Ram Nagar Colony, Masab
Tank Hyderabad, Telangana - 500 028 o

...PETITIONER

AND . 100
Union of India, Ministry of Finance, Income Tax Department, New Delhi - 10

2. The Office of Commissioner, Income Tax Department, Ministry of Finance,
Govermnment of India, New Delhi - 100 01 1.

3. Office of the Income Tax Officer, Ward 6(1), Hyderabad IT Towers, AC
Guards, Masab Tank, Hyderabad - 500 004.

4. T'he. National Faceless Assessment Center, Income Tax Department, Ministry
of Finance, Government of India, New Delhi - 100 01 1.

.RESPONDENTS

writ of certiorari calling for the records and quashing the (i) Impugned No?tce
dated 26/06/2025bearingv DIN ang Notice No. ITBA/AST/S/1 48_1/2025-
26/1077862610(1) for the Assessment Year 2021-22, issued by the

making any assessment, reassessment or re-computation o otherwise
Proceeding against the Petitioner on the basis of the aforementioned Impugned
Notice dated 26/06/2025.
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IA NO: 2 OF 2025 |

Petition ur i i ‘
B .lt l;:\d:r Section 151 CPC praying that in the circumstances stated
: vit filed in support of the petition, the High Co
, the High Couirt may b :

o » y be pleased to
N y the operation of Impugned Notice dated 26/06/2025 bearing DIN and Noti

> . ice
. .Ij’BNAST/S/1 48_1/2025-26/1077862610(1)for the Assessment Year 2021 -

, fssued by the Respondents under Section 1480of the Income Tax Act, 1961 i
the interest of justice. ' | | "

JA NO: 3 OF 2025

| Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Cou& may be pleased to
suspend all further proceedings pursuant to the Impugned Notice dated
26/06/2025  bearing DIN and Notice No.ITBA/AST/S/148_1/2025-
26/1077862610(1) for the Assessment Year 2021 - 22, issued-by the

Respondents under Section1480of the Income Tax Act, 1861, in the interest of

_ justice. o

Counsel for the petitioner: SRI SHEETAL SRIKANTH

Counsel for the Respondent No.1: SRI N.BHUJANGA RAO,
DEPUTY SOLICITOR GENERAL OF INDIA

Counsel for the respondent No.2 to 4: Ms. B.SAPNA REDDY, Sr. SC FORIT

Wﬁfiﬁ:’éﬁ’i’ﬁ*ﬁ'ﬁ’mo., 464,0r52025

Between:

Swathi Guduri, D/o. Sesh
Prestige Tranquil, Tower 2. oth Floor, Flat No.

Kokapet, Hyderabad-500075, Telangana

areddy Guduri, Aged 46 years, Occ. Business, R/o.
2096, One Golden Mile Road,

_PETITIONER

AND
4 Assessment Unit, Income Tax Department, National _e-Assessment Center,
New Delhi, Room No.401, 2nd Floor, E-Ramp, Jawaharlal Nehru Stadium,
New Dethi - 110 003.
2. The Income Tax Officer, Ward 14(1), IT Towers, AC Guards, Masab Tank,

HYDERABAD-500004
4 Hyderabad, income Tax

3. The Principal Commissioner_of Income Tax - & :
Towers, Ag Guards, Masab Tank, Hyderabad - 500 004, Telangana.
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...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a Writ of Mandamus or any other appropriate Wrif, Order or
Direction, declaring the Assessment Order passed by the 1st Respondent, u/s
147 rlw Sec. 144 r/w Sec. 144B Of the Income Tax Act, 1961, dated 26/02/2025,
bearing DIN.ITBA/AST/S/147/2024- 25/1 073742109(1) for the Assessment Year
2020-21, as arbitrary, illegal, bad in law, void-ab-initio, violative of the principles
of natural justice apart from being violative of Articles 14, 19(1)(9) and 265 of the
Constitution of India and Sec. 148A of the Income Tax Act, 1961, and

consequently set aside the same in the interests of justice.

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings, including any recovery, pursuant to the Assessment
Order passed by the 1st Respondent, u/s 147 r/w Sec. 144 r/'w Sec. 144B of the
Income Tax Act, 1961. dated 26/02/2025, bearing DIN.. ITBA/AST/S/147/2024-
25/1073742109(1) for the Assessment Year 2020-21 pending disposal of the

above Writ Petition.

Counsel for the Petitioner: SRI PATURI RAMA KRISHNA

Counsel for the Respondents: Ms. BOKARO SAPNA REDDY, Sr. SC FORIT

Between:
Suresh Tammineedi, S/o. T. Satyanarayana, Aged about 55 years, Occ.
Business, R/o. SRT 766, Sanath Nagar, NE Nehru Park, Hyderabad 500018

...PETITIONER

AND

1. Union of India, Ministry of Finance, Represented by its Secretary 166-B, North
Block, New Delhi-110001

2. Income Tax Officer, Income Tax Office, Ward -1 2(1), Hyderabad, | T TOWER,
AC Guards, Masab Tank, HYDERABAD, 500004
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3. The National Faceless Assessment Cen,tré, Income Tax Department, -Ministry\'
of Finance, Gowvt of India, New Belhi

...RESPONDENTS

Petition under Atticle 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be

pleased to

i. Issue a Writ, Order or Direction more particularly, one, in the nature of
Writ of Mandamus, declaring the impugned Order under Section
148A(d) of Act bearing DIN N‘Otice No. ITBA/COM/F/17/2022 -
23/1044123512(1) dated 26.07.2022 and notice u/s. 148 of the said Act
dated 26.07.2022 and consequential impugned assessment order
under Section 147 read with section 144B of the Act bearing DIN and
Notice no. ITBA/AST/S/147/2023-24/1052797974(1) dated 12.05.2023
in respect of AY 2014-15 issued by Respondent no.2 as illegal,
arbitrary, bad in law, void ab initio, violative of the principles of natural
justice and being violative -of-Artieles 14,19 and 265 of the Constitution
of India and consequently, o |

i, To Set aside the impugned Order under Section 148A(d) of Act bearing
DIN Notice No.ITBAICOM/F/17/2022-23/1044123512(1)  dated
26.07.2022 and notice u/s. 148 of the said Act dated 26.07.2022 and
consequential impugned assessment order .under Section 147 read
with section 144B of the Act bearing DIN and Notice no.
ITBA/AST/S/ 47/2023-2471052797974(1) dated 12.05.2023 in respect
of AY 2014-15 issued by WRespondent no.2 any consequent

proceedings as lacking in j‘urisd'i_ction.

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay of operation of impugned Order under Section 148A(d) of Act bearing DIN
Notice No.ITBA/COM/F/17/2022-23/1044123512(1) dated 26.07.2022 and notice
uls. 148 of the said Act dated 26.07.2022 and consequential impugned

assessment order under Section 147 read with section 144B of the Act bearing
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DIN And Notice no. ITBA/AST/S/147/2023-24/1052797974(1) dated 12.05.2023
in respect of AY 2014-15 issued by Respondent no.2 including all further
proceedings pending disposal of the main writ petition.

Counsel for the Petitioner: Ms.PRAGAT MATH-IDEPALLE REPRESENTING
Ms. SNEHA ASTHANA ) '

~ Counsel for the Respondent No.1: SRI N.BHUJANGA RAO,
DEPUTY SOLICITOR GENERAL OF INDIA

Counsel for the Respondent No.2 & 3: Ms. B.SAPNA REDDY, Sr. SC FORIT

Between: |

|
Concord Drugs Limited, Having its Office at Survey No.249, Asmangadh,
Hayatnagar Mandal, Brahmanapally Village, Hyderabad, Rangareddy District
500054, Telangana, Represented by its Authorized Signatory, Mr.” Seelam
Nagi Beddy. '

|

...PETITIONER

|
AND | |
1. Union of India, Ministry of Finance, Represented by its Secretary 166-B, North
Block, New Delhi-110001 |

2. Income Tax Officer, Income Tax Office, Circle 1(1), Hyderabad, IT TOWER,
AC Gfuards, Masab Tank, HYDERABAD, 500004

3. The National Faceless Assessment Centre, Income Tax Department, Ministry
of Fiqance, Got of India, New Delhi

! ...RESPONDENTS

Petitibn under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit fited therewith, the High Court may be

pleased to | | e

i. To issue a Writ, Order or Direction more particularly, one, in the nature
of Writ of Mandamus, declaring the order passed by the Respondent
No.2 in passing the impugned assessment Order dated 16.04.2024 u/s
1 éBA(d) bearing DIN Notice No.ITBA/AST/F/148A/2024-
25/1064142890(1) and a notice bearing DIN and Notice no.
ITBA/AST/S/148_1/2024-25/1064143160(1) u/s. 148 of the said Act
déted 16.04.2024 in respect of Ay. 2019-20 as illegal, arbitrary, bad in
law, void ab initio, violative of the principles of natural justice and being
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violative of Articles 14,19 .and 265 of the Constitution of India ,and;
-consequently,

ii. To Set aside the impugned assessment Order dated 16:04.2024 u/s.
148A(d) bearing  DIN Notice No.ITBA/AST/F/148A/2024-
25/1064142890(1) and a notice bearing DIN and Notice no.
ITBAJAST/SN48‘_1/2024—25/1064143160(1)u/s. 148 of the said Act
dévte'd 16042024 |n réSpéct of Ay. 2019-20 any consequent

proceedings as lacking in jurisdiction.

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay of operation of impugned assessment Order dated 16.04.2024 u/s 148A(d)
bearing DIN Notice No. ITBAJAST/FH 48-A/2024-25/1064142890{1) and a notice
bearing DIN ard Notice no. ITBA/AST/S/148_1/2024-25/1064143160(1) u/s. 148
of the said Act dated 16.04.2024 in respect of Ay. 2019-20 issued by
Respondent no.2 including all further proceedings pending disposal of the main

writ petition.

Counsel for the Petitioner: Ms. SNEHA ASTHANA

Counsel for the Respondent No.1: SRI N.BHUJANGA RAO,
‘DEPUTY SOLICITOR GENERAL OF INDIA

Counsel for the Respondent No.2 & 3: SRl VIJHAY K.PONNA,
Sr.SC FORIT

s

WRITZPETITIONING

Between:
Suresh Tammineedi, S/o. T. Satyanarayana, Aged about 55 years, Occ.

Business, R/o. SRT 766, Sanath Nagar, NE Nehru Park, Hyderabad 500018
...PETITIONER

AND
1. Union of Irdia, Ministry of Finance, Represented by its Secretary 166-B, North
Block, New Dethi-110001

2. Income Tax Officer, Income Tax Office, Ward -12(1), Hyderabad, | T TOWER,
AC Guards, Masab Tank, HYDERABAD, 500004
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3. The National Faceless Assessment Centre, Income Tax Department, Ministry
of Finance, Gowt of India, New Delhi :

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be

pleased to

i. Issue a Writ, Order or Direction more particularly, one, in the nature of
Writ of Mandamus, declaring the impugned Order under Section
148A(d) of Act bearing DIN Notice No. ITBA/COM/F/17/2022-
23/1044123740(1) dated 26.07.2022 and notice u/s. 148 of the said Act
dated 26.07.2022 and consequential .impugned assessment order
under Section 147 read with section 144B of the Act bearing DIN and
Notice no. ITBA/AST/S/147/2023-24/1052954320(1) dated 18.05.2023
in respect of AY 2015-16 issued by Respondent no.2 as illegal.
arbitrary, bad in law, void ab initio, violative of the principles of natural
justice and being violative of Articles 14,19 and 265 of the Constitution
of India and consequently,

ii. To Set aside the impugned Order under Section 148A(d) of Act bearing
DIN  Notice No. ITBA/COM/F/17/2022-23/1044123740(1) dated
26.07.2022 and notice u/s. 148 of the said Act dated 26.07.2022 and
consequential impugned assessment order under Section 147 read
with section 144B of the Act bearing DIN and Notice no.
ITBA/AST/S/147/2023-24/1052954320(1) dated 18.05.2023 in respect
of AY 2015-16 issued by Respondent no.2 any consequent
proceedings as lacking in jurisdiction. |

IA NO: 1 OF 2025

Petitionr under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay of operation of impugned Order under Section 148A(d) of Act bearing DIN
Notice No. ITBA/COM/F/17/2022-23/1044123740(1) dated 26.07.2022 and notice
u/s. 148 of the said Act dated 26.07.2022 and consequential impugned

assessment order under Section 147 read with section 144B of the Act bearing
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DIN & Notice no. I_TBAIAST/S/14.7/2023-24/1052954320(1) dated 18.05.2023 in ~
respect of AY 2015-16 issued by Respondent no.2 including all further
proceedings pending disposal of the main writ petition.

Counsel for the Petitioner: Ms. SNEHA ASTHANA

Counsel for the Respondent:No.1: SRI N.BHUJANGA RAO,
- R DEPUTY SOLICITOR GENERAL OF iNDIA

Counsel for the Respondent No.2 & 3: Ms. B.SAPNA REDDY, Sr. SC FORIT

Between: .
CONCORD DRUGS LIMITED, Having its Office at Survey No.249
Asmangadh, -Hayatmagar Mandal, Brahmanapally Village, Hyderabad,
Rangareddy District 500054, Telangana, Represented by its Authorized
Signatory, Mr. Seelam Nagi.Reddy

...PETITIONER
AND

1. Union of India, Ministry of Finance, Represented by its Secretary 166-B, North

- - -Block, New-Bethi-1 10001 -~ - - -

2. Income Tax Officer, Income Tax Office, Circle 1(1), Hyderabad, | T TOWER,
AC Guards, Masab Tank, HYDERABAD, 500004

3. The National Faceless Assessment Centre, Income Tax Department, Ministry
of Financz, Govt of india, New Delhi

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be

pleased to

i. issue a Writ, Order or Direction more particularly, one, in the nature of
Writ of Mandamus, declaring the order passed by the Respondent No.2
in passing the impugned assessment Order dated 16.04.2024 uls
148A(d) bearing DIN Notice No. ITBA/AST/F/148A/2024-
25/1064143402(1) and a notice bearing DIN AND Notice no.
ITBA/AST/S/148 _1/2024-25/1064143654(1) u/s. 148 of the said Act
dated 16.04.2024 in respect of Ay. 2017-18 as illegal. arbitrary, bad in

law, void ab initio, violative of the principles of natural justice and being
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violative of Articles 14,19 and 265 of the Constitution of India and
consequently, _

ii. To Set aside the impugned assessment Order dated 16.04.2024 u/s
148A(d) bearing DIN Notice No. ITBA/AST/F/148A/2024-
25/1064143402(1) and a notice bearing DIN AND Notice no.
ITBA/ASTIS/148_1/2024-25/1064,143654(1) u/s. 148 of the said Act
dated 16.04.2024 in respect of Ay. 2017-18 any consequent
proceedings as lacking in jurisdiction.

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in suppbrt of the petition, the High Court may be pleased to
stay of operation of impugned assessment Order dated 16.04.2024 u/s 148A(d)
bearing DIN Notice No. ITBA/AST/F/148A/2024-25/1064143402(1) and a notice
bearing DIN & Notice no. ITBA/AST/S/1 48_1/2024-25/1064143654(1) u/s. 148 of
the said Act dated 16.04.2024 in respect of Ay. 2017-18 issued by Respondent
no.2 including all further proceedings 5pending disposal of the main writ petition.

Counsel for the Petitioner: Ms. SNEHA ASTHANA

Counsel for the Respondents No.1: SRI N.BHUJANGA RAO,
' DEPUTY SOLICITOR GENERAL OF INDIA

Counsel for the Respondents No.2 & 3: SRI VIJHAY K.PUNNA, Sr. SC FORIT

Between:

Suresh Tammineedi, S/0. T.Satyanarayana, Aged about 55 years, Occ.
Business, R/o. SRT 766, Sanath Nagar, NE Nehru Park, Hyderabad 500018

...PETITIONER

AND
1. Union of India, Ministry of Finance, Represented by its Secretary 166-B, North
Block, New Delhi-110001

2. Income Tax Officer, Income Tax Office, Ward -12(1), Hyderabad, | T TOWER,
AC Guards, Masab Tank, HYDERABAD, 500004

3. The National Faceless Assessment Centre, income Tax Department, Ministry
of Finance, Govt of India, New Dethi
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...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to

a) Issue a Writ, Order or Direction more particularly, one, in the nature of - Writ of
Mandamus, declaring the impugned Order under Section 148A(d) of Act bearing
DIN Notice No.ITBA/COM/F/17/2022-23/1044250699(1)dated 28.07.2022 and
notice u/s. 148 of the said Act dated 28.07.2022 and consequential impugned
assessment order under Section 147 read with section 144B of the Act bearing
DIN and Notice no. ITBA/AST/S/147/2023-24/1052788071(1) dated 12.05.2023
in respect of AY 2017-18 issued by Respondent no.2 as illegal. arbitrary, bad in
law, void ab initio, violative of the principles of natural justice and being violative
of Articles 14,19 and 265 of the Constitution of India and consequently,

‘b. To Set aside the impugned Order under Section 148A(d) of ‘Act bearing DN

__Notice No_ITBAICOM/F/17/2022-23/1044250699(1) dated 28.07.2022 and notice . .. _ . _ .

uls. 148 of the said Act dated 28.07.2022 and consequential impugned
assessment order under Section 147 read with section 144B of the Act bearing
DIN and Notice no. ITBA/AST/S/147/2023-24/1052788071(1) dated 12.05.2023
in respect of AY 2017-18 issued by Respondent no.2 any consequent

proceedings as lacking in jurisdiction.

1A NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavitfiled in support of the petition, the High Court may be pleased to
stay of operation of impugned Order under Section 148A(d) of Act bearing DIN
Notice No. ITBA/COM/F/17/2022-23/1044250699(1) dated 28.07.2022 and notice
u/s. 148 of the said Act dated 28.07.2022 and consequential impugned
assessment order under Section 147 read with section 144B of the Act bearing
DIN & Notice no. ITBA/AST/S/147/2023-24/1052788071(1) dated 12.05.2023 in
respect of AY 2017-18 issued by Respondent no.2 including all further

proceedings pending disposal of the main writ petition.
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Counsel for the Petitioner: Ms. SNEHA ASTHANA‘

Counsel for the Respondent No.1: SRI N.BHUJANGA RAO,

DEPUTY SOLICITOR GENERAL OF INDIA

Counsel for the Respondent No.2 & 3: Ms. B.SAPNA REDDY, Sr. SC FORIT

Between:

CONCORD DRUGS LIMITED, Having its Office at Survey No.249
Asmangadh, Hayatnagar Mandal Brahmanapally Village Hyderabad,
Rangareddy District 500054, Telangana, Represented by its Authorized
Signatory, Mr. Seelam Nagi Reddy

AND

...PETITIONER

. Union of India, Ministry of Finance, Represented by its Secretary 166-B, North

Block, New Delhi-110001

Income Tax Officer, Income Tax Office, Circle 1(1), Hyderabad, | T TOWER,
AC Guards, Masab Tank, HYDERABAD, 500004

The National Faceless Assessment Centre, Income Tax Department, Ministry
of Finance, Govt of India, New Delhi

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to

Issue a Writ, Order or Direction more particularly, one, in the nature of
Writ of Mandamus, declaring the order passed by the Respondent No.2
in passing the impugned assessment Order dated 15.04.2024 ul/s
148A(d) . bearing  DIN Notice No.ITBA/AST/F/148A/2024-
25/1064110900(1) and a notice bearing DIN and Notice no.
ITBA/AST/S/148_1/2024-25/1064110957(1) ul/s. 148 of the said Act
dated 15.04.2024 in respect of Ay. 2020-21 as illegal. arbitrary, bad in
law, void ab initio, violative of the principles of natural justice and being
violative of Articles 14,19 and 265 of the Constitution of India and
consequently,

To Set aside the impugned assessment Order dated 15.04.2024 u/s
148A(d) bearing DIN Notice No. ITBA/AST/F/148A/2024-
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25/1064110900(1) and a notice bearing DIN and Notice no.™
ITBAJ/AST/S/148_1/2024-25/1064110957(1) u/s. 148 of the said Act
dated 15.04.2024 in respect of Ay. 2020-21 any -consequent.

proczedings as lacking in jurisdiction.

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay of operation of impugned assessment Order dated 15.04.2024 u/s 148A(d)
bearing DIN Notice No. ITBA/AST/F/148A/2024-25/1064110900(1) and a notice
bearing DIN and Notice no. TBA/AST/S/148_1/2024- 25/1064110957(1) u/s. 148
of the said Act dated 15.04.2024 in respect of Ay. 2020-21 issued by
Respondent ne.2 including all further proceedings pending disposal of the main

writ petition.

Counsel for the Petitioner: Ms. SNEHA ASTHANA

" Counsel for the Respondent No.1: SRI N.BHUJANGA RAO,
DEPUTY SOLICITOR GENERAL OF INDIA

Counselfor the Respondent No.2 & 3: SRI VIJHAY K.PUNNA, Sr. SC FOR IT

WRITZPETITION'NOY40610 OF:2025

Between:

Mr. Balarami Reddy Muli, S/o Mr. Chinna Rami Reddy Muli, aged 66 years,
Occ. Agriculture, Rio 538/3RT, Flat No. 404, Saraca Sadan, Sanjeevareddy
Nagar, Hyderabad- 500 038, Telangana.

...PETITIONER

AND
1. The Income Tax Officer, Ward 14(1), Hyderabad, 1T Towers, AC Guards,
Masab Tank, Hyderabad - 500 004, Telangana.

2. The Principal Chief Commissioner of Income Tax, AP and TS, Room No..
922, ‘oth Floor, B-Block, LT.Towers, 10-2-3, AC Guards, Hyderabad - 500
- 004, Telangana.

3. Assessment Unit, Income Tax Department, National e-Assessment Center,
New Delhi, Room No.. 401, 2nd Floor, E-Ramp, Jawaharlal Nehru Stadium,
New Delhi - 110 003.

4. The Joint Commissioner (Appeals)/The Commissioner of Income Tax
(Appeals), National Faceless Appeal Centre, Delhi, Through the Principal
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Chief Commissioner of Income Tax (NaFAC), Delhi, North Block, New Delhi -
110 001. '

..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a Writ of Mandamus or any other appropriate Writ, Order or
Direction, declaration that the Order passed by the 3rd Respondent, u/s 147 riw
Sec. 144B of the Income Tax Act, 1961, dated 04.01.2024, bearing DIN.
ITBA/AST/S/147/2023- 24/1 059366089(1), for the Assessment Year 2015 - 16 as
confirmed by the order of the 4th Respondent dated 10.10.2025, vide DIN and
Order No. ITBA/NFAC/S/250/2025-26/1081639957(1), passed u/s 250 of the
Income Tax Act, 1961, as arbitrary, illegal, barred by limitation, bad in law, void-
ab-initio, violative of the principles of natural justice, apart from being violative of
Articles 14, 19(1)(g) and 265 of the Constitution of India and Sec 148A of the
Income Tax Act, 1961, and consequently set aside the same in the interests of

justice.

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings, including any recovery, pursuant to the Order
passed by the 3rd Respondent, u/s 147 r/iw Sec. 144B of the Income Tax Act,
1961, dated 04.01.2024, bearing DIN.. ITBA/AST/S/1 47/2023-24/1059366089(1),
for the Assessment Year 2015 - 16 as confirmed by the order of the 4th
Respondent dated 10.10.2025, vide DIN and Order No.. ITBA/NFAC/S/250/2025-
26/1081639957(1), passed uls 250 of the Income Tax Act, 1961, pending
disposal of the above Writ Petition.

Counsel for the Petitioner: SRI SINGAM SRINIVAS RAO &
SRI VIGHNESH ASAWA, REP. SRI A.V.A.SIVA KARTIKEYA

Counsel for the Respondents: Ms. BOKARO SAPNA REDDY, Sr. SC FOR IT



Between:

Sistu Krishna Rao, S/o. Sistu Daleya, aged about 57 years, Occ. Lorry freight
Commission Merchant Business, R/o H.No0.11:565/1, 2nd Line, Cinima Hall
Center, Sarapaka Bhadrachalam-507128 Telangana

...PETITIONER

-AND

1. The National Faceless Assessment Center, income-tax Depariment, New
- Delhi, India.

2. Income Tax Officer, Ward-1, Kothagudem 6-12-38, Ganesh temple Main
Road Kothagudem, Telangana ~

3. The Assessment Unit Income Tax Department Ministry of Finance,
Government of India

4. Union of India, Ministry of Finance Room No. 134, North Block, New Delhi
...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
_ pleased to issue a writ, order or direction more particularly in the nature of a Writ
of Mandamus declaring the order under Section 148A(d) dated 29.03.2024
hearing DIN and Notice No. ITBA/AST/F/148A/2023-24/ 1063590548(1) and the
consequent notice dated 30.03.2024 u/s 148 bearing DIN and Notice No.
ITBA/AST/S/148_1/2023-24/1063715133(1) and the conseqqenti’al assessment
bearing DIN. ITBA/AST/S/147/2024-25/1073709393(1) dt.25/02/2025 for the
_assessment year 2017- as being void, illegal, arbitrary, without jurisdiction,
violative of Article 14 of the Constitution of India and consequently set aside the

same.

FA'NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings consequent to assessment order u/s 147 of the Act
bearing DIN: ITBA/ AST/S/147/ 2024-25/1073709393(1) dt:25/02/ 2025, pending

disposal of the writ petition.

Counsel for the Petitioner: SRI KAILASH NATH.P.S.S
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Counsel for the Respondent No.1 to 3: SRI N.PRAVEEN REDDY, Sr. SC FORIT'

Counsel for the Respondent No.4: SRI N.BHUJANGA RAO,
DEPUTY SOLICITOR GENERAL OF INDIA

Between:

Venkata Subbi Reddy Penumallu, Son of Tatabbai Penumallu, Age. 45 years,
Occ. Business, #Plot No.477C, Raghavendra Colony, Serilingampally, K.V
Rangareddy, Kondapur, Telangana -500084 -

~ ...PETITIONER

AND

1. Assessment Unit, Income Tax Department, National e-Assessment Center,
Room No.401, 2™ Floor, E-Ramp, Jawaharlal Nehru Stadium, New Delhi-110

003.

2. Income Tax Officer, Ward, 8(1), PCIT-2, Signature Towers, Kondapur,
Serilingampally, Hyderabad, telangana-500084.

3. Commissioner of Income tax (Appeals), National Faceless Appeal Centre
(NFAC), C-Block, 4th Floor, S P M Civic Centre, New Delhi - 110001.

4. Principal Chief Commissioner of Income Tax, Andhra Pradesh and
Telangana, Hyderabad 10-2-3, Room No.922, 9th Floor, 13' Block, ITTowers,
AC Guards,Hyderabad-500 004.

5. Union of India, rep. by its Secretary, Ministry of Finance, Government of India,
3rd Floor, Jeevan Deep Building, Sansad Marg, New Delhi-110 001

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a Writ of Mandamus or any other appropriate writ, order or

direction

a) declaring the notice under Section 148A(b) dated31.01.2024, Order under
Section 148A(d) dated14.03.2024 and Notice under Section 148 of the
Income Tax Act, 1961, dated27.03.2023, passed by 2nd Respondent for
the assessment year 2020-21 as being without jurisdiction and contrary to
faceless assessment procedure laid down in Section 144Bof the Income
Tax Act 1961 and consequently.

b) to set-aside the subsequent proceedings in order under Section 147 dated
03.03.2025 issued by the 1st Respondent and proceedings under Section
250 dated 15.12.2025issued by the 3rd Respondent for the assessment
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year 2020-21 as being without Jurisdiction, arbitrary, illegal, bad in law,
void-ab-initio, apart from being violative of Articles 14, 19(1)(g) and 265 of
the Constitution of india and contrary to faceless assessment procedure
laid down in Section 144B of the Income Tax Act 1961 and consequently

set-aside the same in the interests of justice.

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
grant stay of all further proceedings, including any neéovery, pursuant to the
impugned notice under Section 148A(b) dated31.01.2024, order under Section
148A(d) dated14.03.2024 and notice under Section 148 dated 27.03.2024 issued
by the 2ndRespondent, under Section 147 read with Sections 144 and144B of
the Income Tax Act, 1961for the assessment  year 2020-21 subsequent
proceedings in order under Section 147 dated 03.03.2025 issued by the 1st
Respondent and proceedings under Section 250 dated 15.12.2025, pending
disposal of the Writ Petition as otherwise the Petitioner will be put to severe loss
and hardship.

Counsel for the Petitioner: Ms. AKRUTI AGARWAL

Counsel for the Respondent No.1 to 4: Ms. J.SUNITHA, Sr. SC FORIT

Counsel for the Respondent No.5: SRI N. BHUJANGA RAO,
DEPUTY SOLICITOR GENERIAL OF INDIA

WRITIPETIION'NO 4062902075

Between:

DCS Limited, Represented by its Authorised Signatory V. Sridhar Plot No.
169, Road No. 11, Prashasan Nagar, Jubilee Hills, Hyderabad, Telangana -
500096

...PETITIONER

AND

1. Office of the Assistant Commissioner of Income Tax, Central Circle-2(3),
Income Tax Department, Hyderabad

2. Director General of Income Tax (Inv), Income Tax Department, Hyderabad.

3. Union of India, represented by its Secretary to the Government, Ministry of
Finance, New Delhi-110001
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..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleaSed to issue a Writ, Order or Direction, more particularly one in the nature of
Writ of Mandamus or any other appropriate writ declaring and setting aside (i)
the Notice dated 14.08.2024 vide DIN and Notice No. ITBA/AST/
F/148A(SCN)/2024-25/1067661842 (1) issued under Section 148A(b) of the
Income Tax Act, 1961 (ii) the order dated 30.08.2024 vide DIN ahd Notice No.
ITBA/AST/F/148A/2024-25/1068191804(1) passed under Section 148A(d)’ of the
Income Tax Act, 1961 (iii) the Notice dated 30.08.2024 vide DIN and Notice No.
ITBA/AST/S/A 48_1/2024-25/1068193155(1) issued under Section 148 of the
Income Tax Act, 1961 (iv) Notice issued under section 143(2) read with section
147 of the income tax Act, 1961 vide DIN.ITBA/AST/F/143(2)/2024-
25/1071217136(1) dated 13.12.2024 (v) Notice under sub-section 142(1) of the
Income Tax Act, 1961 vide DIN and Notice No. ITBA/AST/F/142(1)/2025-
26/1081988431(1) dated 24.10.2025 as illegal and for being without jurisdiction
as it is issued by jurisdictional assessing officer, as it is passed without the
authority of law, or to issue any other appropriate Writ or order as this Honble

High Court may deem fit and proper in the circumstances of the case.

1A NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances ‘stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings pursuant to the Notice dated 30.08.2024 vide DIN
_and Notice No.ITBA/AST/S/148_1/2024-25/1068211315(1) issued-under Section
T 148 of the Income Tax Act, 1961, pending disposal of the writ petition.

Counsel for the Petitioner: SRI SANDEEP SRIPADA, REP.
‘ SRI KARAN TALWAR

Counsel for the Respondent No.1 & 2: Ms. J.SUNITHA, Sr. SC FORIT

Counsel for the Respondent No.3: SRI N.BHUJANGA RAO,
DEPUTY SOLICITOR GENERIAL OF INDIA




BetWeen

‘Pranathi Manchukonda, D/o Raghu Kumar Manchukonda, Aged about 25
Years, ()cc Business, R/o 11-1067/1/101 SVC Arcade, Plot No. 127, Vasavi
Colony Saroornagar, Ranga Reddy, 500035, Telangana India

Presently residing at 1002 San Jacinto Dr., Unit 332, Irving , Dallas, Texas,
75063

~ERPPM0079B Represented by her FatherSpecwal'Power of Attomey, Raghu - = -

AND

Kumar Manchukonda

...PETITIONER

Assistant Commissioner of Income Tax, Central Circle-3(4), Hyderabad
Aaykar Bhawan, Opp. LB Stadium, Basheer Bagh, Hyderabad, Telangana-
500004.

The Principal Commissioner of Income Tax (Central), Hyderabad Income Tax
Department Aaykar Bhawan, Opp. LB Stadium, Basheer Bagh, Hyderabad,
Telangana-500004

The National Faceless Assessment Centre, Income Tax Department, Ministry
of Finance, Ministry of Fimance: Gowt- o India , New dedli .

The Principal Commissioner of Income Tax (Appeals)-ll, Hyderabad Income
Tax Towers, AC Guards, Gowvt of Indina New Delhi.

Union of India, Ministry of Finance, Rep. by its Secretary, 166-B North Block,
New Deti - 110 001.

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to

()

(ii)

issue a Writ, Order or Direction more particuiarly, one, in the nature of
Writ of Mandamus, declaring the action of the Respondent No.1 in
issuing Notice u/s. 148 dated 05/02/2024 'calling for return of income
for AY. 2021-22, assessment order dated 11/03/2025, the Penalty
Order u/s 271B dated 22/09/2025 and subsequent proceedings as
illegal, arbitrary, bad in {aw and violative of Articles 14, 19 and 265 of
the Constitution of India, and

declaring the action of the Respondent No.1 in issuing Notice u/s. 148
dated 05/02/2024 on the premisé that the search u/s 132 was

conducted in case of Petitioner, whereas no search under section 132
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was actually conducted in case of the Petitioner, thereby the
jurisdiction assumed by Respondent No.1 is illegal, arbitrary, bad in law
and violative of Articles 14, 19 and 265 of the Constitution of India, and
(iii)  Set aside Notice issued u/s. 148 dated 05/02/2024 calling for return of
income for A.Y.2021-22, assessment order dated 11 103/2025, penalty
order dated 22.09.2025, and any consequent proceedin’gs as lacking in

jurisdiction.

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
grant an interim stay on the operation of Notice issued u/s. 148 of Income Tax
Act, 1961 by Respondent No.1 dated 05/02/2024 calling for the return of income
of the Petitioner for A.Y.2021-22, assessment order dated 11/03/2025, penalty
order dated 22/09/2025 and further stay all consequential proceedings initiated
or contemplated by the Respondents, pending disposal of the writ petition.

Counsel for the Petitioner: SRI P.SOMA SHEKAR REDDY
Counsel for the Respondent No.1 to 4: SRI N.PRAVEEN REDDY, Sr. SC FOR IT

Counsel for the Respondent No.5: SRI N.BHUJANGA RAO,
DEPUTY SOLICITOR GENERIAL OF INDIA

WRITRPETITIONINO %4063 240E2025

Between:

Narayana Ravisetty, S/o Pochaiah, Aged about 63 years, Occ. Retd Gowvt
Employee, R/o H.No. 7-160/16/1, Jagadamba Colony, Main Road Naspur,
Mancherial, Telangana-504302. , f

...PETITIONER

AND
1. The Income Tax Officer Ward-1, Adilabad, Telangana-504106.

2. The Chief Commissioner of Income Tax, Hyderabad, L.T. Towers,A.C.
Guards, Hyderabad, Tel

3. The Assessment Unit, Income Tax Department, National Faceless
Assessment Centre, Delhi, Ministry of Finance, Room No. 401, 2nd Floor, E-
Ramp, Jawaharial Nehru Stadium, Delhi-110003.

...RESPONDENTS
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Petition under Article '2'26‘of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue an a-ppropriate writ order or direction more particulariy one in
the nature of Writ of Mandamus, declaring the Assessment Order dt. 17.01.2025
passed by the 3™ respondent u/s 147 r.w.s 144/144B of the Income-tax Act for
AY. 2017-18 vide DIN No. ITBA/AST/S/147/2024-25/1072272959(1),
consequent“t'o 'thé‘_o-rde-f passedu/s148A(d)dt 27.02.2024 vide DINNo )
ITBA/AST/F/148A/2023-24/1061607470(1) and the notice u/s 148 dt.27.02.2024
vide DIN No. ITBA/AST/S/148_1/2023-24/1061607803(1)issued by the JAO(ist
respondent) instead of FAO(3rd respondent)that too based on the incorrect
information and without properly considéring the submissions placed on record,
and consequential penalty order.passed vide order u/s 272A(1)(d) of the Act dt.
10.07.2025 as void, illegal, and contrary to the provisions of Income-tax Act and

contrary to the Principles of Natural Justice.

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings pursuant to the Assessment Order dt.
17.01.2025passed by the 3rdrespondent u/s 147 r.w.s 144/144B of the Income-
tax Act for AY. 2017-18 vide DIN No. 1ITBA/AST/S/147/2024-25/1072272959(1)
and the Penalty orders, pending disposal of the writ petition.

Counsel for the Petitioner: SRI DUNDU SASHANK, REP.
SR! DUNDU MANMOHAN

Counsel for the Respondents: Ms. J.SUNITHA, Sr. SC FORIT

WRITRPETITION?

Between:

Mubeen Khan, S/o. Late Sri Mohd Abdul Khan, 15-9-431, Aged 50 years,
Opp. Munnalal Dawasaz, Old Santosh Nagar, Babepur, Hyderabad - 500 012
PAN No: ALRPK9419M

...PETITIONER

AND
1. The Income Tax Officer, Ward - 7(1), Hyderabad.
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2. The Assessment Unit, Government of India, Income Tax Department, Ministry
of Finance, Delhi.

3. The Union of India, Rep. by its Secretary, Ministry of Finance, 6A, 3rd Floor,
Jeevan Deep Building, Sansad Marg, New Delhi.

4. The Branch Manager, Axis Bank: Ltd, 1st Floor, Gulzar House, Charminar,
Hyderabad - 500 021 State of Telangana -

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue Writ of Mandamus or any other appropriate Writ or Order or

Direction declaring-

(1) the action of the 1st Respondent in issuing Notice under Section 148 of
the Income Tax Act, 1961, dated 30.03.2023 for the Assessment Year
2016-17, instead of issuing by the National Faceless Assessment Centre,
as null and void, illegal and contrary to the Provisions of the Income Tax
Act, 1961, without jurisdiction and in violation of Principles of Natural
Justice and Rule of Law, against Article 14, 19(1)(g) of the Constitution of
India is not valid in the eye of law and

(2) the action of the 2' Respondent in passing the Assessment Order, dated
01.01.2024 under Section 147 read with Section 144 and 144 B of Income
Tax Act, 1961, for the Assessment Year 2016-17, without granting
sufficient opportunity and without considering the explanation of the
Petitioner passing the Assessment Order as arbitrary, contrary to the
provisions of the Income Tax Act 1961 )

(3) the action of the 2nd Respondent in passing the Assessment Order, dated
01.01.2024, as null and void, illegal and’ conirary to the Provisions of the
Income Tax Act, 1961, without jurisdiction and in violation of Principles of
Natural Justice and Rule of Law, and consequently set aside the
Assessment Order, dated 01.01.2024 passed by the 2nd Respondent
under Section 147 read with 144 and 144 B of the Income Tax Act, 1961
for the Assessment Year 2016-17.
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IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to-
suspend the operation of Gamishee Notice dated 23.09.2025 issued by the 1st
Respondent to the 4th Respondent Bank forthwith, pending disposal of the above
Writ Petition otherwise the Petitioner will be put to severe loss and hardship.

1A NO: 2 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
grant stay of all further Proceedings in pursuance of the Assessment Order,
dated 01.01.2024 passed by the 2nd Respondent for the Assessment Year 2016-
17, and consequential Penalty Notice dated 01.01.2024 issued by the 2nd
Respondent under Section 274 read with Section 271 (1) (b) of the Income Tax
Act, 1961, pending disposal of the above Writ Petition, as otherwise, the

Petitioner will be put.to severe loss and hardship.

Counsel for the Petitioner: SRI MOHAMMED RAFI, REP.
Ms. SHAIK VAHEEDA SUSHMA

Counsel for the Respondent No.1 & 2: Ms. BOKARO SAPNA REDDY,
Sr. SC FORIT

Counsel for the Respondent No.3: SRI N.BHUJANGA RAO,
DEPUTY SOLICITOR GENERIAL OF INDIA

WRITHPETHIONING 39064

Between:

Surendra Nath Chowdary Pathuri, Age. 42years, Occ. Business, S/o. Pathuri,
H.No 2-90A Aunmonilanka, Aunmonilanka Nallajarla Mandal, West Godavari
534176, Andhra Pradesh.

...PETITIONER

AND :
1. Income Tax Officer, Ward (Circle) 11(1), Hyderabad

2. The Principal Chief Commissioner of Income Tax, AP and TS, 10th Floor, C-
Block, I.T Towers, 10-2-3, A.C. Guards, Hyderabad -500004
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3. Assessment Unit, National Faceless Assessment Centre Income Tax
Department, Ministry of Finance Room No. 401, 2nd Floor, E-Ramp
Jawaharal Nehru Stadium, Delhi- 110003 ‘

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ, order or direction, more particularly one in the nature of
Writ of Mandamus, declaring the Assessment Order dated 17/03/2025 passed by
the 3rd respondent u/s 147 rl'w section 144B of the Income Tax Act for A.Y.
2017-18 vide DIN No. ITBAIAST/SI147/2024-25/1074561136(1) and the notice
u/s 148 dated 30.03.2023 vide DIN No. ITBA/AST/S/148_1/2023-
24/1063680576(1), issued by the JAO (1st Respondent) instead of FAO (3rd
Respondent) as void, illegal and contrary to the Principles of Natural Justice.

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings pursuant to the Assessment Order dated 17.03.2025
passed by the 3rd respondent u/s 147 r/w section 144B of the Income Tax Act for
AY 2016-17 vide DIN No. ITBA/AST/S/147/2024-25/1074561136(1), and may
pass such other order(s) as the Hon'ble Court deems fit and proper in the
interest of substantial justice, as otherwise the petitioner would be put to

irreparable loss and serve injury.

Counsel for the Petitioner: SRI PARIKSHITH KUTUR

Counsel for the Respondents: Ms. J.SUNITHA, Sr. SC FORIT

Between:

Mardhani Shokat Bhai, S/o Habeeb Bhai, Aged about 72 years, Occ-
Business, 2-4-46/1/220, Happy Homes Upparpally, Rajendra Nagar
Hyderabad-500048

...PETITIONER

AND

1. Income Tax Officer, Circle - 8(1), Hyderabad Signature Towers, Kondapur
Hyderabad- 500084
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2_. The Principal Chief Commissioner of Income Ta;x, AP AND TS, 10th Floor, C-
Block, I.T.Towers, 10-2-3, A.C.Guards, Hyderabad -500004

3. Assessment Unit, National Faceless Assessment Centre Income Tax -
Department, Ministry of Finance Room No. 401, 2nd Floor, E-Ramp ..
Jawaharial Nehru Stadium, Delhi- 110003

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that mthe R

circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ, order or direction, more particularly one in the nature of
Writ of Mandarnus, declaring the Assessment Order dated 26.03.2025 passed by
the 3rd respondent u/s 147 r/w section 144B of the Income Tax Act for"A_.Y‘..
2017-18 vide DIN No. HBA/AST/S/147/2024-25/1075042802(1) and the notice
u/s 148 dated 13.03.2024 vide DIN No. ITBA/AST/F/148A/2023-
24/1'062552301(1‘), issued by the JAO (1st Respondent) instead of FAO (3rd

Respondent) as void, illegal and contrary to the Principles of Natural Justice.

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings pursuant to the Assessment Order dated 26.03.2025
passed by the 3rd respondent u/s 147 r/w section 144B of the Income Tax Actfor
AY 2017-18 vide DIN No. ITBA/AST/S/147/2024-25/1075042802(1) and may
pass such other order(s) as the Honorable Court deems fit and proper in the
interests of substantial justice, as otherwise the Petitioner would be put to

irreparable loss and serve injury.

Counsel for the Petitioner: SRI PARIKSHITH KUTUR

Counsel for the Respondents: Ms. J.SUNITHA, Sr. SC FORIT

AITEPETIHONINO40722/0F2025

Between:

Srinivasulu Vallamkonda, S/o. Shankaraiah Vallamkonda, Aged about 63
years, Occupation Business, 2-2-49, old Beet Bazar, Jangaon, Warangal,
Telangana-506167.

...PETITIONER
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AND

1. The Income Tax Officer Ward-1, Warangal, Income Tax Office, D. No. 1-8-
610, 3rd Floor, Mayuri Complex; OPP. TSNPDCL Bhawan, Nakkalagutta,

Hanamkonda, Warangal, Telangana-506001.

2. The Principal Commissioner of income Tax-1, Hyderabad, IT Towers, AC
Guards, Masab Tank, Hyderabad, Telangana-500004.

3. The Assessment Unit, Income Tax Department, National Faceless
Assessment Centre, Delhi, Ministry of Finance, Room No. 401, 2nd Floor, E-
Ramp, Jawaharlal Nehru Stadium, Delhi-110003.

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue an appropriate writ order or direction more particularly one in
the nature of Writ of Mandamus, declaring the Notice u/s 148 dt.
29.07.2022issued by the 1st Respondent for A.Y. 2017-18 vide DIN No.
ITBA/AST/M/148_1/2022-23/1044338218(1), consequent to the order passed u/é
148A(d) dt. 29.07.2022 vide DIN No. ITBA/COM/F/17/2022-23/1044310327(1)
and issued by the JAO(1st respondent) instead of FAO(3rd respondent) and
consequential orders, set-aside assessment proceedings and penalty order
passed videorder u/s 272A(1)(d)of the Act dt. 28.11.2023,as void, illegal, and
contrary to the provisions of Income-tax Act and contrary to the Principles of

Natural Justice.

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings pursuant to the Notice u/s 148 dt. 29.07.2022issued
by the 1st Respondent for A.Y. 2017-18 vide DlN No. ITBA/AST/M/148_1/2022-
23/1044338218(1) and the Penalty orders, and may pass such other order(s) as
the Hon'ble Court deems fit and proper in the interests of substantial justice, as

otherwise the petitioner would be put to irreparable loss and severe injury.

Counsel for the Petitioner: SRI DUNDU SASHANK, REP.
SRI DUNDU MANMOHAN

Counsel for the Respondents: Ms. BOKARO SAPNA REDDY, Sr. SC FORIT




Between: : . 7
Tricolour Properties Private Limited, A Private Limited Company incorporated
under Companies Act, 1956 D.No.6-3-251/4, Balapura, Road no. 1, Banjara
Hills, behind GVK mall, Khairatabad, Hyderabad, Telangana- 500034
Represented by its Authorized Signatory Mr. B. Madhav '

~..PETITIONER

1. Assistant Commissioner of Income Tax, Central Circle -. 3(1), Hyderabad
Agggléir Bhavan, Opp. LB Stadium Basheerbagh, Hyderabad, Telangana -
5

2. Central Board of Direct Taxes, Central Secretariat, North Block, New Delhi -
110001 Represented by National Faceless Assessment Centre

3. Commissioner Of Income Tax (Appeals), Hyderabad- 11, 5th Floor, D-Block,
IT Towers, 10-2-3, AC Guards, Hyderabad, Telangana 500004

...RESPONDENTS

Petition under Article 226 of the Constitution of india praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
- pleased to-issue Writ of Certiorari or any other appropriate-writ-or direction to set

aside the.

(a) Digitally Signed Notice u/s. 148 of the Act vide DIN and Notice No.
ITBA/AST/S/148_1/2023-24/1059159658(1) dated 28.12.2023 issued by
Respondent No. 1 in Exhibit P1.

(b) Digitally signed Assessment Order u/s. 147 of the Act bearing DIN and Order
No. ITBA/AST/S/147/2023-24/1063797861(1) dated 31.03.2024 passed by
Respondent No. 1 in Exhibit P2. and

(c) Digitally signed Appellate Order u/s 250 of the Act bearing DIN 86 Order No.
ITBA/APL/S/250/2025-26/1082877354(1) dated 21.11.2025 passed by
Respondent No. 3 in Exhibit P3. ‘

and all other consequential actions, penal and recovery proceedings for being
illegal, arbitrary, unlawful and violative of the provisions of the Income-tax Act,
1961 and Articles 14 and 19(1)(g) of the Constitution of India.
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IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay the operation of and all recovery and penal proceedings in pursuance of the
Digitally Signed Notice u/s. 148 of the Act vide DIN and Notice No.
ITBA/AST/S/148_1/2023-24/1059159658(1) dated 28.12.2023 issued by
Respondent No. 1 in Exhibit P1; Digitally signed Assessment Order u/s. 147 of ‘
the Act bearing DIN and, Order No. ITBA/AST/S/147/2023-24/1063797861(1)
dated 31.03.2024‘,pass'e_:d by Respondent No. 1 in Exhibit P2 and pass Digifally
signed Appelate Order u/s 250 of the Act bearing DIN and Order No.
ITBA/APL/S/250/2025-26//11082877354(1) dated 21.11.2025 passed by
Respondent No. 3 in Exhibit P3 and pass any such other order or orders as the
lion'ble Court may deem fit and proper in the circumstances of the case, as the
Petitioner, being fastened with huge additions to its returned income as a result
of the Impugned Assessment Order and Impugned Appellate Order, both of
which suffer from various legal and factual infirmities, would suffer irreparable
hardship if coercive recovery is continued, whereas no prejudice will be caused

to the Revenue if recovery is stayed during the pendency of this Writ Petition.

Counsel for the Petitioner: SRI SANTOSH SAGAR KAPILAVAI

Counsel for the Respondents: SRI N.PRAVEEN REDDY, Sr. SC FORIT

Between:

Gayatri Devi Davuluri, W/o. Davuluri Ramana Kumar Aged about 61 years,
Occ- ‘Homemaker, R/o- Plot No.18, D.No0.8-2-603/1/Vp/18, Road No.10
Banjarahills Hyderabad 500034 Telangana, India PAN-ABVPD5500A,
Assessment Year- 2018-19

...PETITIONER

AND

1. Assessment Unit, National Faceless Assessment Centre, Income Tax
Department, Ministry of Finance, Room No. 401, 2nd Floor, E-Ramp,
Jawaharial Nehru Stadium, Delhi - 110 003.

2. The Income Tax Officer, Ward 14(1), Hyderabad/ | T Tower, Ac Guards,
Masab Tank, Hyderabad, Telangana, 500004

3. Union of India, Represent by Secretary Ministry of Finance North Block, New
Delhi-110 001
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...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in- the
circumstances stated in the affidavit filed therewith, the High Court ‘may be
pleased to issue an appropriate writ, order or direction more particularly one in
the nature of WRIT OF MANDAMUS holding that the notice issued by the 2nd
Respondent u/s. 148 of the Act, dt.29.08.2024 with DIN No-
1TBA/AST/S/148_1/2024—25/1068133344(1) for the Ay. 2018-19, as arbitrary,
ilegal, bad in law, void ab initio, violation of principles of natural justice apart
from violative of Articles 14, 19 (1)(g) and 265 of constitutio'n of India, apart from
being violative of provisions of section 148A and section 149 of the Income Tax
Act and also contrary to the circular issued by CBDT and provisions of section
151A of the Act, and consequently set aside the order passed by 2nd
Respondent u/s. 148 of the Act, dt.29.08.2024 with DIN No-
ITBA/AST/S/148_1/2024-25/1068133344(1) for the Ay. 2018-19 and all

consequential proceedings pursuant thereto.

IA NO: 1 OF 2025 e o

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings, including any recovery, pursuant to the order passed
by the 2nd Respondent u/s. 148 of the Act, dt.29.08.2024 with DIN No-
ITBA/AST/S/1483 _1/2024-25/1068133344(1) for the Ay. 2018-19, pending
disposal of the writ petition.

Counsel for the Petitioner: SRI THANNERU CHAITANYA KUMAR

Counsel for the Respondent No.1 & 2: Ms. B.SAPNA-REDDY, Sr. SC FORIT

Counsel for the Respondent No.3: SRI MORE SHASHI KIRAN,
SC FOR CENTRAL GOVT.

SETITION'NO YA080510F

A MR H ¢

Between:

Burugula Raji Reddy, S/o. Burugula Muthyam Reddy, Aged about 54 years,
Occ. Business R/o. H.No.1-63 Ravelli, Toopran, Rangareddy 502336
Telangang, India- PAN.BYBPR4156C, Assessment Year. 2016-17
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...PETITIONER

AND

1. Assessmenf Unit, Naiional Faceleés Assessment Centre, Income Tax
Department, Ministry of Finance, Room No. 401, 2nd Floor, E-Ramp,
Jawaharlal Nehru Stadium, Delhi - 110 003

2. The Income tax officer, Ward 1, Siddipet/ Income Tax Office, 8-1-22, 1st
Floor, Subhash Road, Siddipet, Telangana-502103

3. Union of India, Ministry of Finance North Block, New Delhi-110001
..RESPONDENTS

| ‘Petition under Article 226 of the Constitution of India praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue an appropriate writ, order or direction more particularly one ih
the nature of WRIT OF MANDAMUS holding that the notice issued by
2ndRespondent under section section147 r.w.s 144 read with section 144Bof the
Income-tax Act Date of Order 06.01.2025, DIN. ITBA/AST/S/147/2024-
- 25/1071897647(1) for the Assessment Year 2016-17, as arbitrary, ‘illegal, bad in
law, void ab initio, violation of principles of natural justice apart from violation of
Articles 14, 19 (1)(g) and 265 of constitution of India apart from beingkviolative of
provisions of section 148Aand section 149 of the Act and also contrary to the
circular issued by CBDT and provisions of section 151A of the Act, and
consequently set aside t'he order passed by 1st Respondent u/s. section 147
r.w.s 144 read with section 144Bof the income-tax Act Date of Order 06.01.2025,
DIN. ITBA/AST/S/147/2024-25/1071897647(1) for the Assessment Year 2016-17

and all consequential proceedings pursuant thereto.

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings, including any recovery, pursuant to the order passed
by the 1st Respondént u/s. section 147 r.w.s 144 read with section 144Bof the
Incomé-tax Act Date of Order 06.01.2025, DIN. ITBA/AST/S/147/2024-

25/1071897647(1)for the Assessment Year 2016-17and stay of Demand notice
under section 156 Dated. 06.01.2025 vide DIN No. ITBA/AST/S/156/2024-

25/1071897777(1) for the Assessment Year 2016-17, pending disposal of the

writ petition.
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Counsel for the Petitioner: SRI THANNERU CHAITANYA- KUMAR

Counsel for the Respondent No.1 & 2: SRI K.SUDHAKAR REDDY,
Sr. SC FORIT

Counsel for the Respondent No.3: SRI N.BHUJANGA 'RAO,
DEPUTY ‘SOIJ‘CITOR 'GENERAL OF INDIA

‘Between:

Mr. Nasar Bin Salem Babader, S/o. Mr.Salam Bih Sayeed, aged 62 years,
Occ. Private Employee, D. No.18-11-28/4, Mumtaz Bagh Salala, Barkas,
Chandrayangutta, Hyderabad 500 005, Telangana.

Presently residing at Villa No. 3, Al Nandah AI Askanah In front of Roudat
Abdulla Mosque, Baniyas, Abu Dhabl UAE.

...PETITIONER

AND

1. The Income Tax Officer, Ward 9(1), Hyderabad, 10-2-3, L. T.Towers, AC
Guards, Masab Tank, Hyderabad - 500 004, Teélangana.

2. The Principal Commissioner of income, Hyderabad-4, Aayakar Bhavan, LB
Stadium Road, Basheerbagh, Hyderabad-500004, Telangana.

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a Writ of Mandamus or any other appropriate Writ, Order or
Direction, declaring that, the order passed by the 1st Respondent, u/s 147 r/w/s
144 of the Income Tax Act, 1961, dated 21.03.2025, bearing DIN and Notice No.
ITBA/AST/S/147/2024- 25/1074800349(1), for the Assessment Year 2019 - 20,
as arbitrary, illegal, bad in law, void-ab-initio, violative of the principles of natural
justice, apart from being violative of Articles 14, 19(1)g), 265 of the Constitution
of India And Sec 148A of the Income Tax ‘Act, 1961, and to consequently set

aside the same in the interests of justice.

IA NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings, including any recovery, pursuant to the order passed
by the 1st Respondent, u/s 148 of the Income Tax Aci-, 1961, dater 05.04.2023,
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bearing DIN and Notice No.: ITBA/AST/S/148_1/2023-24/105890095(1), for the
Assessment Year 2019 - 20, pending disposal of the above Writ Petition.

Counsel for.the Petitioner: SRl U.SA| PRAGWAL & REP. SRI A.V.A.SIVA
KARTIKEYA

Counsel for the Respondents: SRI KSUDHAKAR REDDY, Sr. SC FOR IT

Between: | | SETUE
Tricolour Properties Private Limited, A Private Limited Company incorporated
under Companies Act, 1956 D.No.6-3-251/4, Balapura, Road no. 1, Banjara
Hills, behind GVK mall, Khairatabad, Hyderabad, Telangana- 500034
Represented by its Authorized Signatory Mr. B. Madhav :

...PETITIONER

AND

1. Assistant Commissioner of Income Tax, Central Circle - 3(1), Hyderabad
?ggoagar Bhavan, Opp. LB Stadium Basheerbagh, Hyderabad, Telangana -
, 4

2. Central Board of Direct Taxes, Central Secretariat, North Block, New Delhi -
110001 Represented by National Faceless Assessment Centre

3. Commissioner Of Income Tax (Appeals), Hyderabad- 11 5th Floor, D-Block,
IT Towers, 10-2-3, AC Guards, Hyderabad, Telangana 500004

..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue Writ of Certiorari or any other appropriate writ or direction to set

aside the

(a) Digitally Signed Notice u/s. 148 of the Act vide DIN & Notice No
ITBA/AST/S/148_1/2023-24/1056737981(1) dated 03.10.2023 iss..ued by
Respondent No. 1 in Exhibit P1 |

(b) Digitally signed Assessment Order u/s. 147 of the Act bearing DIN & Order
No. ITBA/AST/S/147/2023-24/1063795962(1) dated 31.03.2024 passed by
Respondent No. 1 in Exhibit P2 and

(c) Digitally signed Appellate Order u/s 250 of the Act bearing DIN and Order
No. ITBA/APL/S/250/2025-26/1082895274(1) dated 21.11.2025 passed by
Respondent No. 3 in Exhibit P3.
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and all other consequential actions, penal and recovery proceedings for
being illegal, arbitrary, unlawful and violative of the provisions of the
income-iax Act, 1961 and Articles 14 and 19(1)(g) of the Constitution of

India.

1A NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay the operation of and all recovery and penal proceedings in pursuance of the
Digitally Signed Notice uls. 148 of the Act vide DIN and Notice No ITBA/AST/
S/148 1/ 2023-24/1 056737981(1)fdated 03.10.2023 issued by Respondent No. 1
in Exhibit P1; Digitally signed Assessment Order u/s. 147 of the Act bearing DIN
& Order No. ITBA/AST/S/147/2023-24/1063795962(1) dated 31:03.2024 passed
by Respondent No. 1 in Exhibit P2.and pass Digitally signed Appellate Order u/s
250 of the Act bearing DIN ‘& Order No. ITBA/APL/S/250/2025-26/
1082895274(1) dated 21.11.2025 passed by Respondent No. 3 in Exhibit P3 and
pass any such other order or orders as the Hon'ble Court may deem fit and
proper in the crrcumstances of the case, as the Petitioner, being fastened with
huge additions to its returned income as a result of the Impugned Assessment
Order and Impugned Appellate Order, both of which suffer from various legal and
factual infirmities, would suffer irreparable hardship if coercive recovery is
continued, whe-eas no prejudice will be caused to the Revenue if recovery is

stayed during the pendency of this Writ Petition.

Counsel for the Petitioner: SRI SANTOSH SAGAR KAPILAVAI

Counsel for the Respondents: SRI N.PRAVEEN REDDY, Sr. SC FORIT

WRITEPETITIONNO%97:0FE:2026

Between:

Tricolour Properties Private Limited, A Private Limited Company incorporated
under Cornpanies Act, 1956, D.No0.6-3-251/4, Balapura, Road no. 1, Banjara
Hills Behind GVK mall, Khairatabad, Hyderabad, Telangana- 500034
Represented by its Authorized Signatory Mr. B. Madhav

...PETITIONER
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AND

1. Assistant Commissioner of Income Tax, Central Circle - 3(1), Hyderabad,
g\ggggzr Bhavan Opp. LB Stadium, Basheerbagh, Hyderabad, Telangana -

2. National Faceless Assessment Centre, Room No. 402, 4th Fioor, Mayur
Bhawan, Connaught Lane, Connaught Place, New Delhi - 110001. '

3. Commissioner Of Income Tax (Appeats), Hydérabad- 11 5th Floor, D-Block,
IT Towers, 10-2-3, AC Guards Hyderabad, Telangana 500004.

4. Central Board of Direct Taxes, Rep. by Secnetary, Central Secretariat, North
Block, New Delhi - 110001. . '

5. Uﬂ%rbgg India, Rep. by Secretary, Mini's'try_id_f 'Finance, North Block, New Delhi

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
“circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue Writ of Certiorari or any other appropriate writ or direction to set

aside the.

(a) Digitally signed Show Cause Notice u/s. 274 r.w.s 270A of the Act vide DIN
and Notice No. TBA/PNL/S/270A/2023-24/1 063732496(1) dated 30/03/2024
issued by Respondent No.1 in Exhibit P2

(?B Digitally signed Penalty Order u/s. 270A of the Act vide DIN and Order No.
ITBA/PNL/F/270A/2024-25/1068396720(1) dated 06/09/2024 issued by
Respondent No. 1 in Exhibit P3, and

(c) Digitally signed Appellate Order u/s 250 of the Act bearing DIN and Order No.
ITBA/APL/S/250/2025-26/1082904404(1) dated  22/11/2025 passed by
Respondent No. 3 in Exhibit P4. - : o

and all other consequential actions, penal and recovery proceedings for being
illegal, arbitrary, unlawful and violative of the provisions of the Income-tax Act,
1961 and Articles 14 and 19(1)(g) of the Constitution of India.

IA NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to
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stay the operation of and all recovery and penal proceedings in pursuance of the
Digitally signed Penalty Order vide DIN and Order No. ITBA/PNL/F/270A/2024-
25/1068396720(1) dated 06/09/2024 issued by Respondent No. 1 in Exhibit P3
and pass Digitally signed Appellate Order u/ s 250 of the Act bearing DIN and
Order No. ITBA/APL/S/250/2025-26/ 1082904404(1) dated 22/11/2025 passed
by Respondent No. 3 in Exhibit P4 and pass any such other order or orders as
the Honourable Court may deem fit and proper in the circumstances of the case,
as the Petitioner, being fastened with huge additions to its returned income as a
result of the Impugned Penalty Order and impugned Appellate Order, and pass
any such other order or orders as the Honourable Court may deem fit and proper
in the circumstances of the case, as the Petitioner, being fastened with huge
additions to its returned income as a result of the Impugned Penaity Order and
Impugned Appellate Order, both -of which' suffer from various legal and factual
infirmities, would suffer irreparable hardship if coercive recovery is continued,
whereas no prejudice will be caused to the Revenue if recovery is stayed during

the pendency of this Writ Petition.
Counsel for the Petitioner: SRI'SANTOSH SAGAR KAPILAVAI

Counsel for the Respondent No.1 te 4: SRI N.PRAVEEN REDDY, Sr. SC FORIT

Counsel for the Respondent No.5: SRI N.BHUJANGA RAO,
DEPUTY SOLICITOR GENERIAL OF INDIA

WRITIPETITIONNOSZ:

Between:

Tricolour iProperties.Private Limited, A Private Limited Company incorporated
under Companies Act, 1956 D.No. 6-3- 251/4, Balapura, Road no. 1, Banjara
Hills Behind GVK mall Khairatabad, Hyderabad Telangana- 500034
Represented by its Authorized Signatory Mr. B. Madhav

...PETITIONER

AND

1. Assistant Commissioner of Income Tax, Central Circle - 3(1), Hyderabad,
Aayakar Bhavan Opp. LB Stadium, Basheerbagh, Hyderabad, Telangana -
500004

2. National Faceless Assessment Centre, Room No. 402, 4th Floor, Mayur
Bhawan, Connaught Lane Connaught'Place, New Delhi - 110001

3. Commissioner Of Income Tax (Appeals), Hyderabad- 11 5th Floor, D-Block,
IT Towers, 10-2-3, AC Guards, Hyderabad, Telangana 500004
7
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4. Central Board of Direct Taxes, Rep by Secretary, Central Secretariat, North
Block, New Delhi - 110001

5. Uﬂ%rb 82 India, Rep by Secrefary, M‘mist;y of Finance, North Block, New Delhi

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue Writ of Certiorari or any other appropﬁate writ or direction to set

aside the.

(a) Digitally signed Show Cause Nofice uls. 274 r.w.s 270A of the Act vide DIN
and Notice No. ITBA/PNL/S/270A/2023-24/1063796060(1)

(b) dated 31.03.2024 issued by Respondent No. 1 in Exhibit P2,

(c) Digitally signed Penélty Order u/s. 270A of the Act vide DIN and Order No.
ITBA/PNL/F/270A/2024-25/1068408553(1) dated 06.09.2024 issued by
Respondent No. 1 in Exhibit P3, and

(d) Digitally signed Appellate Order u/s 250 of the Act bearing DIN 86 Order No.
ITBA/APL/250/2025-26/1082904794(1) dated 22.11.2025 passed by Respondent
No. 3 in Exhibit P4.

and all other consequential actions, penal and recovery proceedings for being
illegal, arbitrary, unlawful and violative of the provisions of the Income-tax Act,
1961 and Articles 14 and 19(1)(g) of the Constitution of India.

IA NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay the operation of and all recovery and penal proceedings in pursuance of the
Digitally signed Penalty Order vide DIN and Order No. ITBA/PNL/F/270A/2024-
25/1068408553(1) dated 06.09.2024 issued by Respondent No. 1 in Exhibit P3
and pass Digitally signed Appellate Order u/ s 250 of the Act bearing DIN and
Order No. ITBA/APL/S/250/2025-26/1082904794(1) dated 22.11.2025 passed by
Respondent No. 3 in Exhibit P4 and pass any such other order or orders as the
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Honble Coud may deem fit and proper in the circumstances of the case, as the
Petitioner, being fastened with' huge additions to its returned income as a result
of the lmpugned Assessment Order and impugned Appellate Order both of
which suffer from various legal and factual infirmities, would suffer irreparable
hardship if coercive recovery is continued, whereas no prejudice will be caused
to the Revenue if recovery is stayed during the pendency of this Writ Petition.

Counsel for the Petitioner: SRI SANTOSH SAGAR KAPILAVAI
Counsel for the Respohdent No.1 to 4: SRI N.PRAVEEN REDDY, Sr. SC FORIT

Counsel for the Respondent No.5: SRI N.BHUJANGA RAO,
DEPUTY SOLICITOR GENERIAL OF INDIA

Between:

Tricolour Properties Private Limited, A Private Limited Company incorporated
under Companies Act, 1956 D.No 6-3-251/4, Balapura, Road no. 1, Banjara
Hills Behind GVK mal! Khairatabad, Hyderabad Telangana- 500034
Represented byits Authorized Signatory Mr. B. Madhav

...PETITIONER

AND

1. Assistant Commissioner of Income Tax, Central Circle - 3(1), Hyderabad,
Aayakar Bhavan Opp. LB Stadium, Basheerbagh, Hyderabad, Telangana -
500004

2. National Faceless Assessment Centre, Room No. 402, 4th Floor, Mayur
Bhawan, Connaught Lane Connaught Place, New Delhi - 110001

3. Commissioner Of Income Tax (Appeals), Hyderabad- 11 5th Floor, D-Block,
IT Towers, 10-2-3, AC Guards Hyderabad, Telangana 500004

4. Central Board of Direct Taxes, Rep by Secretary, Central Secretariat, North
Block, New Delhi - 116001

5. Union of India, Rep-by Secretary, Ministry of Finance, North Block, New Delhi
- 110001

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated iin the affidavit filed therewith, the High Court may be
pleased to issue Writ of Certiorari or any other appropriate writ or direction to set

aside the.
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(a) Digitally signed Show Cause Notice ‘u/s. 274 r.w.s 270A of the Act vide DIN
and Notice No.ITBA/PNL/S/270A/2023-24/1063797903(1)

(b) dated 31.03.2024 issued by Rés‘pondent No. 1 in Exhibit P2.

(c) Digitally signed Penalty 'Order u/s. 270A of the Act vide DIN and Order No.
ITBA/PNL/F/270A/2024-25/1 068‘39521'71) - dated 06.09.2024 issued by
Respondent No. 1 in Exhibit P3. and

(d) Digitally signed Appellate Order u/s 2?500f the Act bearing DIN & Order No.
ITBA/APL/S/250/2025-26/1 08‘2_904346(1’) . dated 22.11.2025 passed by
Respondent No. 3 in Exhibit P4. | |

and all other consequential actions, penal and recovery proceedings for being
illegal, arbitrary, unlawful and violative of the provisions of the Income-tax Act,
1961 and Articles 14 and 19(1)(g) of the Constitution of India.

1A NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay the operation of and all recovery and penal proceedings in pursuance of the
Digitally signed Penaity Order vide DIN and‘, ‘Order No. ITBA/PNL/F/270A/2024-
25/1068395217(1) dated 06.09.2024 issued by Respondent No. 1 in Exhibit P3
and pass Digitally signed Appellate Order u/s 250 of the Act bearing DIN and
Order No. ITBA/APL/S/250/2025-26/1082904346(1) dated 22.11.2025 passed by
Respondent No. 3 in Exhibit P4 and pass any such other order or orders as the
Hon'ble Court may deem fit and proper in the circumstances of the case, as the
Petitioner, being fastened with huge additions to its returned income as a resuit
of the Impugned Penaity Order and Impugned Appellate Order, and pass any
such other order or orders as the Hon'ble Court may deem fit and proper in the
circumstances of the case, as the Petitioner, being fastened with huge additions
to its returned income as a result of the Impugned Penalty Order and Impugned
Appellate Order, both of which suffer from various legal and factual infirmities,

would suffer irreparable hardship if coercive recovery is continued, whereas no
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prejudice will be caused to the ‘Revenue if recovery is stayed during the('ﬂ
pendency of this Writ Petition.

Counsel for the Petitioner: SRI SANTOSH SAGAR KAPILAVAI

Counsel for the Respondent No.1 to 4: SRI N.PRAVEEN REDDY, Sr. SC FORIT

CounseLfm: the_Respondent No,5: SRIN.BHUJANGARAOQ, . _

DEPUTY SOLICITOR GENERIAL OF INDIA

Between

Santhosh Kumar Siga, S/o Anjaiah, Aged about 25 years, Occ. Farmer, R/o
H.No. 7-34, Kongar Kalan, Kachir Colony, lbrahlmpatnam Rangareddy‘

District.

...PETITIONER

AND

1. The Government of India, Ministry of Finance, Income Tax Department, Rep
by its Principal Secretary, New Deihi.

2. The Principal Chief Commissioner, Income Tax, Hyderabad.
3. The Assessing Officer, WARD 11(1), Hyderabad.
...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that .in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to pass an order or direction or writ in the nature of Mandamus duly
declaring the impugned notice under Section 148 & 148A vide DIN & Notice No.
ITBA/AST/S/148_1/2022-23/1042594318(1) 06.04.2022 and
ITBA/AST/F/148A/2022-23/1042539335(1) dated 05.04.2022, respectively and
consequential: orders and proceedings, as illegal arbitrary and agéinst the
principles of natural justice and consequently quash the same in the interest of

justice.

1A NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all proceedings arising out of notice under Section 148 and 148A DIN and
Notice No. ITBA/AST/S/148_1/2022-23/1042594318(1) 06.04.2022 and
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lTBA/AST/F/1 48A/2022-23/1042539335(1) dated 05.04.2022, respectively in the
interest of justice, pendmg disposal of the writ petition.

Counsel for the Petitioner: SRI P.RAMA SHARANA SHARMA

Counsel for the Respondent No.1: SRI N.BHUJANGA RAO,
- DEPUTY SOLICITOR GENERAL OF INDIA

Counsel for the Res_pondérii No.2‘& 3: Ms. J.SUNITHA, Sr. SC FORIT

Between:

Mrs. Usha Ram Thaduri, W/o. Mr. Buchi Babu, aged 62 years, Occ-
Housewife, R/o. H.No-3 47 Chelpoor Huzurabad, Karimnagar - 505 122,
Telangana :

...PETITIONER

AND

1. The Assistant Commlssmner of Income Tax, Circle 1, Karimnagar, Income
Tax Office, Aaykar Bhavan Near Natraj Theatre, Kanmnagar— 505 001,
Telangana.

2. The Principal Chief Commissioner of Income Tax, AP and TS, Hyderabad,
Room No.1031, 10th Floor, C Block, Income Tax Towers Masab Tank, AC

Guards, Hyderabad 500004 Telangana

3. Assessment Unit, Income Tax Department, National e-Assessment Center,
New Delhi, Room No.- 401, 2nd Floor, E-Ramp, Jawaharlal Nehru Stadium,
New Delhi - 110 003.

4. The Commissioner of Income Tax (Appeals), National Faceless Appeal
Centre, Delhi, Through the Principal Chief Commissioner of Income Tax
(NaFAC), Delhi, North Block, New Delhi - 110 001.

5. The Income Tax Officer, Ward -2, Karimnagar, Income Tax Office, Aaykar
Bhavan, Near Natraj Theatre, Karimnagar- 505 001, Telangana.

RESPONDENTS

Petition under Artlcle 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a Writ of Mandamus or any other appropriate Writ, Order or

Direction, declaration that-

a. the Assessment Order passed by the 3rd Respondent, u/s 147 r/w/s 144B of
the Income Tax Act, 1961, dated 19.02.2024 bearing DIN.-
ITBA/AST/S/147/2023-24/1061114536(1), for the Assessment Year 2015 -16,
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and the subsequent rectification order passed by the 5th Respondent, u/s 154 of
the Act, <dated 26.08.2025, bearing DIN.No.-ITBA/REC/M/154/2025-

26/1080045475(1), rectifying the computation,

b. consequential penalty order passed by the 3rd Respondent, levying penalties
u/s 271(1)(c) of the Income Tax Act, 1961, dated 20.08.2024, bearing DIN.Nos-
ITBA/PNL/F/271(1)(c)/2024-25/1067789246(1), for the Assessment Year 2015 -
16, and

| ¢. the order of the 4th Respondent dated 30.10.2025, vide DIN and Order No.-
ITBA/NFAC/S7250/2025-26/1082142321(1), passed u/s 250 of the Income Tax
Act, 1961,

as arbitrary, illegal, barred by limitation, bad in law, void-ab-initio, violative of the
principles of natural justice, apart from being violative of Articles 14, 19(1)g) and
265 of the Constitution of India and Sec 148A of the Income Tax Act, 1961, and

consequently set aside the same in the interests of justice.

IANO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated
in the -affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings, including any recovery, pursuant to the notice u/s
148 of the Act, dated 06.04.2022, bearing DIN and Notice No.
ITBA/AST/S/148_1/2022-23/1042583077(1), pending disposal of the above Writ
Petition.

Counsel for the Petitioner: SRI SINGAM SRINIVAS RAO &
SRI VIGHNESH ASAWA, REP. SRI A.V.A.SIVA KARTIKEYA

Counsel for the Respondents: Ms. J.SUNITHA, Sr. SC FORIT

ONNO:1636 OF2026

B

Between:

‘Rami Reddy Gopireddy, S/o. Gopi Reddy Mutha Reddy, Aged about 57 years,
Occupation Business, R/o. H.No0.3-127 Madhapuram Mudigonda,
Madhapuram, Khammam 507170, Telangana, India-PAN.BMLPG2224E,
Assessment Year 2018-19
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...PETITIONER

AND

1. | Assessment Unit, National Faceless Assessment Ce-ntre,‘ Income‘ Tax
~ Department, Ministry of Finance, Room No. 401, 2nd Floor, E-Ramp,
Jawaharlal Nehru Stadium, Delhi - 110 003. ‘ o

2. The Income Tax Officer, Ward1, Khammam Income Tax Office, Rajeev Gunt,
~Raijiv Chowk, Near Kinnerasani Theatre, Khammam Telangana.

3. “U‘hion of India, Represent by Secretary Ministry of Finance North Block, New

' Delhi-110001
R ..RESPONDENTS

© Petition under Article 226 of the Constitution of India praying that in the
circunﬁstances stated in the affidavit filed therewith, the High Court‘» may be
pleésed to issue an appropriate writ, order or direction more particularly one in
the nature of WRIT OF MANDAMUS holding that the notice issued (JAO) by 2nd
Respondent under section 148 Dated. 07.04.2022 vide DIN No.
ITBA/AST /Sl1'4»8_1/2022-23/11042606832(1)for the Assessment Year 2018-19
and the consequehﬁa‘! order passed by the 1st respondent u/s. 147 read with
“section 144B of the Income-tax Act Date of Order 18.01.2024, DIN.
ITBA/AST/S/147/2023-24/1059840570(1) for the Assessment Year 2018-19, as
arbitrary, illegal, bad in law, void ab initio, violation of principles of natural justice
apart from violation of Articles 14, 19 (1)(g) and 265 of constitution of India apart
from being violative of provisions of section 148A and section 149 of the Act and
also contrary to the circular issued by CBDT and provisions of section 151A of
the Act, and consequently set aside the order passed by 1st Respondent u/s.
147 read with section 144B of the Income-tax Act Date of Order 18,01.2024, DIN.
!TBA/AST/SM4?/20’23-24/1059840570(1)for the Assessment Year 2018-19and
all consequential proceedings pursuant thereto.

IA NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings including any recovery, pursuant to the order passed
by the 1St Respondent u/s. 147 read with section 144B of the Income-tax Act
Date of Order 18.01.2024, DIN. ITBA/AST/S/147/2023-24/1059840570(1)for the
Assessment Year 2018-19andstay of Demand notice under section 156 Dated.
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18.01.2024 vide DIN No.ITBA/AST/S/156/2023-24/1059840674(1) for the
Assessment Year 2018-19, pending disposal of the writ petition.
Counsel for the Petitioner: SRI THANNERU CHAITANYA KUMAR

Counsel for the Respondent No.1 & 2: SRI K.SUDHAKAR REDDY,
Sr.SCFORIT

‘Counsel for the Respondent No.3: SRI N.BHUJANGA RAO, :
‘ ‘ DEPUTY SOLICITOR GENERAL OF INDIA

Between: | o | .
~ The Agricultural Cooperative Credit Society Meenawvolu, Rep. by Secretary
" Nalajala Rambabu S/o. NalajalaChandraiah Aged about 54years, Occupation.
Business, R/o. Main Road Meenavolu, At Meenavolu Yerrupalem Khammam
507201 Telangana, India PAN.AADAT0252D, Assessment. Year. 2019-20

...PETITIONER
AND
1. Assessment Unit,, National Faceless Assessment Centre, Income Tax

Department, Ministry of Finance, Room No. 401, 2nd Floor, E-Ramp,
Jawaharlal Nehru Stadium, Delhi - 110 003. '

2. The Income tax officer, Ward-1, Khammam Income Tax Office, Rajeev Gunt,
Rajiv Chowk, Near Kinnerasani Theatre, Khammam, Telangana-507001

3. Union of India, Represent by its Secretary Ministry of Finance North Block,
New Delhi-110 001 ,

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
~circumstances stated in the affidavit filed therewith, the l-hgh Court may be
pleased to issue an appropriate writ, order or direction more particularly one in
the nature -of Writ of Mandamus holding that the order passed by 1st Respondent
u/s. 147 read with section 144B of the IT Act, dt.23.12.2024 with DIN No.
ITBA/AST/S/147/2024-25/1071503805(1) for the Ay. 2019-20, as arbitrary,
illegal, bad in law, void ab initio, violation of principles of natural justice apart
from violation of Articles 14, 19 (1)(g) and 265 of constitution of India apart from
being violative of provi'sions of section 148A and section 149 of thé Act and also
contrary to the circular issued by CBDT and provisions of section 151A of the
Act, and consequently set aside the order passed by 1st Respondent u/s 147
read with section 144B of the IT Act, dt. 23.12.2024 with DIN No.
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lTBA/AST/S/1"47/2024-25110'71503805(1) for the Ay. 2019-20 and all
consequential proceedings pursuant there to. ‘ o

IANO: 1 0F2026

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
Stay- all further proi:eed'ivngs, including any recovery, pursuant to the order passed
- by the 1St Respondent u/s 147 read with section 144B of the IT Act, dt.
© 2312.2024 with DIN No.. ITBA/AST/S/147/2024-25/1071503805(1)for the Ay.

2019-20, pending disposal of the writ petition.
‘Counsel for the Petitioner: SRI THANNERU CHAITANYA KUMAR

Counsel for the Respondent No.1 & 2: SRI K.SUDHAKAR REDDY,
' Sr.SCFORIT

Counsel for the Respondent No.3: SRI N.BHUJANGA RAO, | :
DEPUTY SOLICITOR GENERAL OF INDIA

Between:
Tricolour Properties Private Limited, A Private Limited Company incorporated
under Companies Act, 1956 D.No.6-3-251/4, Balapura, Road no. 1, Banjara
Hills Behind GVK mall, Khairatabad, Hyderabad, Telangana- 500034
Represented by its Authorized Signatory Mr. B. Madhav

...PETITIONER
AND A
1. Assistant Commissioner of Income Tax, Central Circle - 3(1), Hyderabad,

égggggr Bhavan Opp. LB Stadium, Basheerbagh, Hyderabad, Telangana -

2. National Faceless Assessment Centre, Room No 402, 4th Flbor, l\/féyur
Bhawan, Connaught Lane Connaught Place, New Delhi - 110001

3. Commissioner Of Income Tax (Appeals), Hyderabad- 11 5th Floor, D-Block,
IT Towers, 10-2-3, AC Guards Hyderabad, Telangana 500004

4, Centra!' Board of Direct Taxes, Rep by Secretary, Central Secretariat, North
Block, New Delhi - 110001

5. Union of India, Rep by Secretary, Ministry of Finance, North Block, New Delhi
- 110001 '

...RESPONDENTS
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Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue Writ of Certiorari br'any 'other appropriate writ or direction to set

aside the

(a) Digitally signed Show Cause Notice u/s. 274 r.w.s 270A of the Act vide DIN
and Notice No !TBA/PNL/S/270A120°23_-24/1 063798025(_1) dated 31.03.2024
issued by Respondent No. 1 in Exhibit P2

(b) Digitally signed Penalty Order uls. 270A 6f the Act vide DIN & Order No
ITBA/PNL/F/270A/2024-25/1068394800(1) dated - 06.09.2024 issued by
Respondent No. 1 in Exhibit P3 and |

(c) Digitally signed Appellate Order u/s 250 of the-Act bearing DIN and Order No.
ITBA/APL/S/250/2025-26/1084013734 (1) dated 23.12.2025 passed by
Respondent No. 3 in Exhibit P4.

and all other consequential actions, penal and recovery proceedings for being
iltegal, arbitrary, unlawful and violative of the provisions of the Income-tax Act,
1961 and Articles 14 and 19(1)(g) of the Constitution of India.

IA NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay the operation of and all recovery and penal ,procee.dings in pursuance of the
Digitally signec Penalty Order videA DIN and Order No.ITBA/PNL/F/270A/2024-
25/ 1068394800(1) dated 06.09.2024 iS_sued ‘by Respondent No. 1 in Exhibit P3
and pass Digitally signed Appellate Order u/s 250 of the Act bearing DIN and
Order No. ITBA/APL/S/250/2025-26/1084013734 (1) dated-23-12-2025 passed
by Respondent No. 3 in Exhibit P4 and pass any such other order or orders as
the Hon'ble Court may deem fit and proper in the circumstances of the case, as
the Petitioner, being fastened with huge additions to its reiumed income as a
result of the Impugned Penalty Order and Impugned Appellate Order, and pass
any such other order or orders as the Hon'ble Court may deem fit and proper in

the circumstances of the case. as the Petitioner, being fastened with huge
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additions to its returned income as a result of the Impugned Penalty Order and

Impugned Appellate Order, both of which suffer from various legal and factual

infirmities, would suffer irreparable hardship if coercive recovery is continued.

whereés no prejudice will be caused to the Revenue if recovery is stayed during

the pendency of this Writ Petition.

‘.C:Ounse_l for the Petitioner: SRI DHANWAMTRI AMANTH RESPRESTING
‘SANTOSH SAGAR KAPILAVAI ‘ ‘

~ Counsel for the Respondent No.1 to 4: SR N.PRAVEEN REDDY, Sr. SC FOR IT

" 'C@Sﬁhsejl‘for the Respondent No.5: SRI N.BHUJANGA RAO,

DEPUTY SOLICITOR GENERIAL OF INDIA

Between:
Tricolour Properties Private Limited, A Private Limited Company incorporated
under Companies Act, 1956 D.No.6-3-251/4, Balapura, Road no. 1, Banjara
Hills, behind GVK mall, Khairatabad, Hyderabad, Telangana- 500034
Represented by its Director/Authorized Signatory Mr. B. Madhav

...PETITIONER

AND

1. Assistant Commissioner of Income Tax Central Circle - 3(1), Hyderabad,
Aayagar Bhavan Opp. LB Stadium, Basheerbagh, Hyderabad, Telangana -
500004 .

2. National Faceless Assessment Centre, Room No. 402, 4th Floor, Mayur
- Bhawan, Connaught Lane Connaught Place, New Delhi - 110001

3. Commissioner Of Income Tax (Appeals), Hyderabad- 11 5th Floor, D-Block,
IT Towers, 10-2-3, AC Guards Hyderabad, Telangana 500004

4. Central Board of Direct Taxes, Rep by Secretary, Central Secretariat, North
Block, New Delhi -110001

5. 'lﬂi(())go(:f India, Rep by Secretary, Ministry of Finance, North Block, New Delhi

...RESPONDENTS

-Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue Writ of Certiorari or any other appropriate writ or direction to set

aside the
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(a) Show cause: notice u/s. 274 r.w.s. 271(1)(c) bearing DIN and Notice No.ITBA/ ~
- PNL/S/271(1)(c)/2023-24/1063797899(1). dated - 31.03.2024 passed by
Respondent Nc. 1 in Exhibit P2.

(b) Digitally Signed Penalty Order u/s. 271(1 )c) d the Act bearing DIN and Order
No. ITBA/PNL/F/ 271(1) (c) / 2024-25/ 1068397980(1) dated 06.09.2024 passed
by Respondent No. 1 in Exhibit P3.

o " (c) Digitally Signed Ex-parte Appeal Order passed u/s. 250 bearing No. ITBA

APL/S/250/2025- 26/1084003784 (1) dated. 23-12/2025 is marked and enclosed
as Exhibit P4. : '

and all other consequential actions, penal and recovery proceedings for being
illegal, arbitrary, unlawful and violative of the ‘provisions of the Income-tax Act,
1961 and Articles 14 and 19(1)(g) of the Constitution of India.

IA NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay the operation of and all recovery and penal proceedings in pursuance of
Digitally Signec! Penalty Order u/s. 271(1)(c) of the Act bearing DIN and Order
No. ITBA/PNL/ F/ 271(1) (c)/2024- 25/ 1068397980(1) dated 06.09.2024 issued
by Respondent No.1 in Exhibit P3 and Digitally Signed Ex-parte Appeal Order
passed u/s. 250 bearing No. ITBA/APL/S/250/2025-26/ 1084003784 (1) dated.
23-12-2025 in Exhibit P4 and pass any such other order or orders as the Hon'ble
Court may deem fit and proper in the circumstances of the case, as the
Petitioner, being fastened with huge additions to its returned income as a result
of the Impugned Assessment Order and Impugned Appellate Order, both of
which suffer from various legal and factual infirmities, would suffer irreparable
hardship if coercive recovery is continued, whereas no prejudice will be caused
to the Revenue if recovery is stayed during the pendency of this Writ Petition.

Counsel for the Petitioner: SRI SANTOSH SAGAR KAPILAVAI

Counsel for the Respondent No.1 to 4: SRI N.PRAVEEN REDDY, Sr. SC FORIT
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Counsel for the Respondent No.5: SRI N.BHUJANGA RAO,
' DEPUTY SOLICITOR GENERIAL OF INDIA

Between:

Tricolour Properties Private Limited, A Private Limited Company incorporated
under Companies Act, 1956 D.No.6-3-251/4, Balapura, Road no. 1, Banjara
Hills, behind GVK mall, Khairatabad, Hyderabad, Telangana- 500034

Represented by its Authorized Signatory Mr. B. Madhav -

-~ .PETITIONER

AND

1. Assistant Commissioner of Income Tax, Central Circle - 3(1), Hyderabad,
Aayakir Bhavan Opp. LB Stadium, Basheerbagh, Hyderabad, Telangana -
50000 S '

2. National Faceless Assessment Centre, Room No. 402, 4th Floor, Mayur
Bhawan, Connaught Lane Connaught Place, New Delhi - 110001

3. Commissioner Of Income Tax (Appeals),, Hyderabad- 11 5th Floor, D-Block,
IT Towers, 10-2-3, AC Guards Hyderabad, Telangana 500004

4. Central Board of Direct Taxes, Rep by Secretary, Central Secretariat, North
- Block, New Delhi - 110001

5. Union of India, Rep by Secretary, Ministry of Finance, North Block, New Delhi
- 110001

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue Writ of Certiorari or any other appropriate writ or direction to set

aside the.

(a) Show cause notice u/s. 274 rw.s. 271(1)(c) bearing DIN and Notice
No.ITBA/PNL/S/271(1)c)/2023-24/1063797721(1)dated 31.03.2024
passed by Respondent No. 1 in Exhibit P2.

(b) Digitally Signed Penalty Order u/s. 271(1)(c) of the Act bearing DIN and
Order No. ITBA/PNL/F/271(1)(c)/2024-25/1068397978(1) dated
06.09.2024 passed by Respondent No. 1 in Exhibit P3.

(c) Digitally Signed Ex-parte Appeal Order passed u/s. 250 bearing No.
ITBA/APL/S/250/2025-26/1084001137 (1) dated 23/12/2025 is marked and
enclosed as Exhibit P4.
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and all other consequential actions, penal and recovery proceedings for
being illegal, arbitrary, unlawful and violative of the provisions of the
income-tax Act, 1961 and Articles 14 and 19(1)(g) of the Constitution of

India.

IA NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated
~in- th&afﬁdawt—ﬁledﬂn—suppeﬁ—ef—the—petftlon ~-the-High-Court-may-be pleased to——
stay the operation of and all recovery and penal proceedings in pursuance of
Digitally Signecl Penalty Order Uls_,v2-71(1)(c.) of the Act bearing DIN and Order
No. IT-BA/PNL/'F/271(1)(c)72024-25/1068397978(1) dated 06.09.2024 issued by
Respondent No. 1 in Exhibit P3 and Digitally Signed Ex-parte Appeal Order
passed u/s. 250 bearing No. HBA/APL/S/250/2025-26/ 1084001137 (1) dated
23/12/2025 in Exhibit P4 and pass any such other order or orders as the Hon'ble
Court may deem fit and proper in the circumstances of the case, as the
Petitioner, being fastened with huge additions to its returned income as a result
of the Impugned Assessment Order and Impugned Appellate Order, both of
which suffer from various legal and factual infirmities, would suffer irreparable
hardship if coercive recovery is continued, whereas no prejudice will be caused
to the Revenue if recovery is stayed-during the pendency of this Writ Petition.

Counsel for the Petitioner: SRIDHANWAMTR! AMANTH RESPRESTING SRI
SANTOSH SAGAR KAPILAVAI

Counsel for the Respondent No.1 to 4: SRI NPRAVEEN REDDY, Sr. SC FORIT

Counsel for the Respondent No.5: SRI N.BHUJANGA RAO,
DEPUTY SOLICITOR GENERIAL OF INDIA

WRITPETITION'NO S5/50R

Between:

Mohammed Hidayathuddin, S/o. Mohammed Shafiuddin Aged about 72years,

Occ- Business, R/o- 10-3-732 197/3rt Rahim Villa, Vijay NagarColony

?gggrabad 500057 Telangana, India PAN-AEFPH1800J, Assessment Year-
-21

...PETITIONER
AND
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1. Assessment Unit, National Faceless Assessment Centre, Income Tax
Department, Mlmstry of Finance, Room No 401, 2nd Floor E-Ramp,
Jawaharial Nehru Stadium, Delhi - 110 003."

2. The Income Tax Officer, Ward . 7(1), Hyderabad/ Signature Towers,
Sy.No.6(P) of Kondapur, Sy 37(P) of Kothaguda Opp. Botanical Gardens.
Serlingampally (M), Te|angana 500084

3. Union of India, Represent by Secretary Mmlstry of Finance North Block, New
Delhi-110 001

...RESPONDENTS

Petition under Article 226 of the Cohstitution 'of India praying that in the

‘circumstances stated in the affidavit fi led therewath ‘the High Court may be

pleased to issue an appropriate writ, order or dlrectron more particularly one in
the nature of WRIT OF MANDAMUS holding that the notice issued by the 2nd
Respondent u/s. 148 of the Act, .dt.15.04.2024 with DIN No-
ITBA/AST/S/148_1/2024-25/1064084976(1) for the Ay. 2020-21, as arbitrary,
illegal, bad in law, void ab initio, violation of principles of natural justice apart
from violative of Articles 14, 19 (1)(g) and 265 of const'ifution of India, apart from
being violative of provisions of section 148A and‘s_ec‘tion 149 of the Income Tax
Act and also contrary to the circular issued by CBDT and provisions of section
151A of the Act, and consequently set aside the order passed by 2nd
Respondent u/s. 148 of the Act, dt.15.04.2024 with DIN No-
ITBA/AST/S/148_1/2024-25/1064084976(1) for the Ay. 2020-21 and all

consequential proceedings pursuant thereto.

IA NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings, including any recovery, pursuant to the order passed
by the 2nd Respondent u/s. 148 of the Act, dt.15.04.2024 with DIN No-
ITBAJAST/S/148_1/2024-25/1064084976(1)for the Ay. 2020-21, pending disposal

of the writ petition.

Counsel for the Petitioner: SR THANNERU CHAITANYA KUMAR

Counsel for the Respondent No.1 & 2: Ms. B.SAPNA REDDY, Sr. SC FORIT
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Counsel for the Respondent No.‘3: SRI N.BHUJANGA RAO,
DEPUTY SOLICITOR GENERAL OF INDIA

Between:

Tricolour Properties Private Limited, A Private Limited Company incorporated
under Companies Act, 1956 D.No.6-3-251/4, Balapura, Road no. 1, Banjara
Hills Behind GVK mall, Khairatabad, Hyderabad, Telangana- 500034
Represented by its Authorized Signatory Mr. B. Madhav '

...PETITIONER

AND

1. Assistant Commissioner of Income Tax Central Circle - 3(1), Hyderabad,
Aayakar Bhavan Opp. LB Stadium, Basheerbagh, Hyderabad, Telangana -
500004 '

2. National Faceless Assessment Centre, Room No 402, 4th Floor, Mayur
Bhawan, Connaught Lane Connaught Place, New Delhi - 110001

3. Commissioner Of Income Tax (Appeals), Hyderabad- 11 5th Floor, D-Block,
IT Towers, 10-2-3, AC Guards Hyderabad, Telangana 500004

4. Central Eoard of Direct Taxes, Rep by Secretary, Central Secretariat, North
Block, New Delhi - 110001

5. Union of India, Rep by "Secrétary, Ministry of Finance, North Block, New Delhi
- 110001

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issuz Writ of Certiorari or any other appropriate writ or direction to set

aside the

(a) Digitally signed Show Cause Notice u/s. 274 r.w.s 270A of the Act vide
DIN & Notice :No ITBA/PNL/S/270A/2023-24/1063752408(1) dated
31.03.2024 issued by Respondent No. 1 in Exhibit P2

(b) Digitally signed Penalfy Order u/s. 270A of the Act vide DIN and Order No
ITBA/PNI/F/270A/2024-25/1068397612(1) dated 06.09.2024 issued by
Respondent No. 1 in Exhibit P3 and

(c) Digitally signed Appellate Order u/s 250 of the Act bearing DIN and Order
No. ITBA/APL/S/250/2025-26/1082904842(1) dated 22.11.2025 passed by
Respondant No. 3 in Exhibit P4.
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and all other consequential actions, penal and recovery proceedings for
being illegal, arbitrary, unlawful and violative of the provisions of the
Income-tax Act, 1961 and Articles 14 and 19(1)(g) of the Constitution of

India.

IA NO: 1 OF 2026 -

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support bf the petition, the High Court may be pleased to
stay the operation of and all reéoyery and pehal prdceedings in pursuance of the
Digitally signed P,enalty Order vide DIN and Order No ITBA/PNL/F/270A/2024-
25/1068397612(1) dated 06.09.2024 issued by Respondent No. 1 in Exhibit P3
and pass Digitally signed Appellate Order u/s 250 of the Act bearing DIN and
Order No. lTBA/APL/S/250/2025- 26/1082904842(1) dated 22.11.2025 passed
by Respondent No. 3 in Exhibit P4 and pass any such other order or orders as
the Honble Court may deem fit and proper in the circumstances of the case, as
the Petitioner, being fastened with huge additions to its returned income as a
result of the Impugned Assessment Order and Impugned Appellate Order. both
of which suffer from various legal and factual infirmities, would suffer irreparable
hardship if coercive recovery is continued, whereas no prejudice will be caused

to the Revenue if recovery is stayed during the pendency of this Writ Petition.

Counsel for the Petitioner: SRI SANTOSH SAGAR KAPILAVAI
Counsel for the Respondent No.1 to 4: SRI N.PRAVEEN REDDY, Sr. SC FORIT

Counsel for the Respondent No.5: SRI N.BHUJANGA RAO,
DEPUTY SOLICITOR GENERIAL OF INDIA

Between:
Smt. Karuna Shetty, W/o. Sri Shetty Kishan Rao, Aged about 66 years,
Occupation. House Wife, 11-23-1678, Desaipet Road, Ganesh Nagar,
Warangal - 506002.

...PETITIONER

AND
1. Assessment Unit, National Faceless Assessment Centre, Income Tax
Department, Ministry of Finance, Room No. 401, 2nd Floor, E-Ramp,
Jawahartal Nehru Stadium, Delhi - 110 003.
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2. The Income Tax Officer, Ward - 1, Income Tax Office, 1-8-610, 3rd Fioor,
Mayuri Complex, Opp. TSNPDCL Bhawan, Nakkalagutta, Hanamkonda,
Warangal - 506001. C oo

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to pass an order or direction, especially one in the nature of WRIT OF
MANDAMUS holding that the notice dated 07.03.2024 issued by 2nd

Respondent under section 148 of the Act [with DIN and NOTIC_E] |
No.ITBAJASTIS/ 48_1/2023-24/1062189028(1)] as being without jurngﬁé_tion_,
arbitrary, illega!, bad in law, void ab initio, apart from being violative of proVisidns
of section 148A and section 149 of the Act and also contrary to the c-:ircuiar
issued by CBDT and provisions of section 151A of the Act, and consequently set
aside the notice under section 148 dated 07.03.2024, the assessment order
passed by 1st Respondent under section 147 rw.s 144 rw.s 144B of the Act,
dt.20.02.2025, Penalty orders passed u/s.272A(1)(d) and u/s.271AAC(1) of the
Act, dt.19.08.2025 and 21.08.2025, respectively for asst. year 2017-18.

IA NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit fited in support of the petition, the High Court may be pleased to
stay collection of tax and penalty demand raised by 1st Respondent for the
Ay.2017-18, pending disposal of the writ petition.

Counsel for the Petitioner: Ms. K. PRABHABATI LEARNED COUNSEL APPEARS
FOR SRI A.V.RAGHU RAM

Counsel for the Respondents: Ms. BOKARO SAPNA REDDY, Sr. SC FORAT

Between:

Tricolour Properties Private Limited, A Private Limited Company incorporated
under Companies Act, 1956, D.No.6-3-251/4, Balapura, Road no.1, Banjara
Hills, behind GVK mall, Khairatabad, Hyderabad, Telangana- 500034
Represented by its Authorized Signatory, Mr. B. Madhav

...PETITIONER
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AND

1. Assistant Commissioner of Income Tax, Central Circle — 3(1), Hyderabad
Aggoagir Bhavan, opp. LB Stadium Basheerbagh, Hyderabad, Telangana -
5

2. National Faceless Assessment Centre, Room No. 402, 4th Floor, Mayur
Bhawan, Connaught Lane Connaught Place, New Delhi - 110001

3. Commissioner Of Income Tax (Appeals), Hyderabad- 11 5th Floor, D-Block,
IT Towers, 10-2-3, AC Guards Hyderabad, Telangana 500004

4. Central Board of Direct Taxes, Rep by Secretary, Central Secretariat, North
Block, New Delhi - 110001

5. Union o{ India, Rep by Secretary, Ministry of Finance, North Block, New Delhi
- 11000 '

..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be.

pleased to issue Writ of Certiorari or any other appropriate writ or direction to set

. aside the.

(a) Digitally Signed Show Cause Notice u/s. 274 r.w.s. 271AAB bearing DIN
and Notice No. TBA/PNL/S/271AAB/2023-24/1063753320(1) dated
31.03.2024 passed by Respondent No. 1 in Exhibit P2.

(b) Digitally Signed Penalty Order u/s. 271AAB of the Act bearing DIN and
Order No. ITBA/PNL/F/271AAB/2024-25/1068408556(1) dated 06.09.2024
passed by Respondent No. 1 in Exhibit P3.

(c) Digitally Signed Ex-parte Appeal Order passed u/s. 250 bearing No.
ITBA/APL/S/250/2025-26/1082929812(1) dated 24.11.2025 is marked and
enclosed as Exhibit P4.

and all other consequential actions, penal and recovery proceedings for
being illegal, arbitrary, unlawful and violative of the provisions of the
Income-tax Act, 1961 and Articles 14 and 19(1)(d) of the Constitution of

India.

IA NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
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stay the operation of and all recovery and penal proceedings in pursuance of

Digitally Signed Penalty Order u/s. 271AAB of the Act-bearing DIN-and Ordér No..

ITBA/PNL/F/271AAB/2024-25/1068408556(1) dated 06:09.2024 issued - by
Respondent No. 1 in Exhibit P2 and pass any such other order or brders as the
Hon’ble Court rnay deem fit and proper in the circumstances of the case, as the
Petitioner, being fastened with huge -additions to its returned income as a result
of the Impugned Assessment Order and Impugned Appellate Order, both : of
which suffer from various legal and factual infirmities, would SUffer irreparable
hardship if coercive recovery is continued, whereas no kpréjudicé,Wi,l‘l, be caused
to the Revenue if recovery is stayed during the pendericy of this Wnt Petition.

Counsel for the Petitioner: SRI SANTOSH SAGAR KAPILAVAI

Counsel for the Respondent No.1 to 4: SRI N.PRAVEEN REDDY, Sr. SC FORAT

Counsel for the Respondent No.5: SRI N.NBHUJANGA RAO,
: DEPUTY SOLICITOR GENERIAL OF INDIA

) 5119810R#2026

Between: v
Nandyal Trading Private Limited, Rep. by Director, Angitapally Sreenivasulu
reddy S/c. Angitapally Obulareddy Aged about 49years, Occ. Business Rfo. D
No 8-3-833/188 Plot No 188 Ground Floor, Phase Il Kamalapuri Colony
Hyderabad 500073, Telangana, India PAN.AAECN3034E, Assessment Year.

16-16

...PETITIONER

AND

1. Assessment Unit, National Faceless Assessment Centre, Income Tax
Department, Ministry of Finance, Room No. 401, 2nd Floor, E-Ramp,
Jawaharial Nehru Stadium, Delhi - 110 003.

2. The Incorme tax officer, Ward 16(1), Hyderabad/ | T Tower, Ac:Guards, Masab
Tank, Hyderabad, Telangana

3. Union of india, Represent by Secretary, Ministry of Finance North’Block, New
Delhi-110-001

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue an appropriate writ, order or direction more particularly one in
the nature of WRIT OF MANDAMUS holding that the notice issued (JAO) by

=X
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2ndRespondent under section 148 Dated. 12.04,2022 vide DIN. No.
ITBAJAST/S/148_1/2022-23/1042705310(1 )for the Assessment Year 2015-16and
the consequential order passed by the 1st respondent u/s. 147 r.w.s 144 read
with section 144Bof the Income-tax Act Date of Order 02.01.2024, DIN.
ITBA/AST/S/147/2023-24/1059287512(1) for the Assessment Year 2015-16, as
arbitrary, illegal, bad in law, void ab initio, violation of principles of natural j.ustiee
apart from violation of Articles 14 19 (1)(g) and 265 of constitution of India apart ’
from being violative of provusnons of section 148Aand section 149 of the Act and
also contrary to the mrcular zssued by CBDT and provisions of sectlon 151A of
the Act, and consequently set aside the order passed by 1st Respondent u/s.
147 rw.s 144 read with section 144Bof the Income-tax Act Date of Order
02.01.2024, DIN. ITBA/AST/S/147/2023-24/1059287512(1) for the Assessment

Year 2015-16and all consequential proceedings pursuant thereto.

IA NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings, including any recovery, pursuant to the order passed
by the 1st Respondent u/s. 147 r.w.s 144 read with section 144Bof the Income-
tax Act Date of Order 02.01.2024, DIN. ITBA/AST/S/147/2023-24/1059287512(1)
for the Assessment Year 2015- 16and stay of Demand notice under section 156
Dated. 02.01.2024 vide DIN No. ITBA/AST/S/156/2023-24/1059287605(1) for the
Assessment Year 2015-16, pending disposal of the writ petition.

Counsel for the Petitioner: Mr.B.MURALIDUOR APPEANSSRI THANNERU
CHAITANYA KUMAR

Counsel for the Respondent No.1 & 2: SRI K.SUDHAKAR REDDY,
Sr.SCFORIT

Counsel for the Respondent No.3: SRI N.BHUJANGA RAO,
DEPUTY SOLICITOR GENERAL OF INDIA
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Between:

Mr. Mohammed Azeemuddin Azam, S/o. Mr Mohammed Qameruddm, Aged
about 57 years, Occupation Busmess 6-10-128/20/2/8, Quadri Hills, Pillar
No.258, Attapur, Hyderabad -500048

..PETITIONER

~ AND

1. Assessment Unit, National Faceless Assessment Centre, Income Tax
Department, Mlmstry of Finance, Room No. 401, 2nd Floor, E-Ramp,
Jawaharlal Nehru Stadium, Delhi -110 003.

2. The Income Tax Officer, Ward - 9(1), L.T. Towers A.C. Guards Masabtank
Hyderabad 500004.

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
.circumstances stated in the affidavit filed therewith, the High ‘Court may be
pleased to pass an order or direction, especially one in the nature of WRIT OF
MANDAMUS holding that the noticed dated 27.04.2022 issued by 2nd
‘Respondent under section 148 of the Act [with DIN and NOTICE
No.ITBA/AST/S/148_1/2022-23/1042871783(1)] as being without jurisdiction,
,arbitréry, illegal, bad in law, void ab initio, apart from being violative of provisions
of section 148A and section 149 of the Act and also contrary to the circular
issued by CBDT and provisions of section 151A of the Act, and consequently set
aside the notice under section 148 dated 27.04.2022, the assessment order
passed by 1 Respondent under section 147 r.w.s 144 r.w.s 144B of the Act,
dt.12.02.2024, Penalty orders passed u/s.272A(1Xd) and u/s.271AAC(1) of the
Act, dt.14.08.2024 and 21.08.2024, respectively for asst. year 2018-19.

1A NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay collection of tax & penalty- demand raised by 1st Respondent for the
Ay.2018- 19, pending disposal of the writ petition.

Counsel for the Petitioner: Ms.PRABTABATI LEARNED COUNSEL APPEARS
SRI A.V.RAGHU RAM
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Counsel for the Respondents: SRI K SUDHAKAR REDDY, Sr. SC FORIT

Between:
Tricolour Properties Private Limited, A Private Limited Company incorporated
under Companies Act, 1956 D.No.6-3-251/4, Balapura, Road no. 1, Banjara
Hills, behind GVK mall, Khairatabad, Hyderabad, Telangana- 500034
- Represented by its Authorized Signatory Mr. B. Madhav -

- ..PETITIONER
AND | ) ’ ‘
- 1._Assistant Commissioner of Income Tax, Central Circle -.3(1), Hyderabad

égggjégr Bhavan, Opp. LB Stadium Basheerbagh, Hyderabad, Telangana -

2. ‘Centrél Board of Direct Taxes, Central Secretariat, North Block, New Delhi -
110001 Represented by National Faceless Assessment Centre

3. Commissioner Of Income Tax, (Appeals), Hyderabad- 11 5th Floor, D-Block,
IT Towers, 10-2-3, AC Guards, Hyderabad, Telangana 500004

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue Writ of Certiorari or any other appropriate writ or direction to set

aside the.

(a) Digitally Signed Notice u/s. 148 of the Act vide DIN and Notice No.
ITBA/AST/S/148_1/2023-24/1056737986(1) dated 03.10.2023 issued by
Respondent No. 1 in Exhibit P1,

(b) Digitally signed Assessment Order u/s. 147 of the Act bearing DIN and Order
No. ITBA/AST/S/147/2023-24/ 1063-735062 (1) dated 31.03.2024 passed by
Respondent No. 1 in Exhibit P2, and

(c) Digitally signed Appellate Order u/s 250 of the Act bearing DIN and Order No.
ITBA/APL/S/250/2025-26/1082896011(1) dated 21.11.2025 passed by
Respondent No. 3 in Exhibit P3.

and all other consequential actions, penal and recovery proceedings for being
illegal, arbitrary, unlawful and violative of the provisions of the Income-tax Act,
1961 and Articles 14 and 19(1)(g) of the Constitution of India.
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IA NO: 2 OF 2026 | - -

Petition under Section 151 CPC praying that ’in'.the.circums’t_ances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay the operation of and all recovery and penal proceedings in pursuance of the
Digitally Signed Notice u/s. 148 of the Act vide DIN and Notice No. ITBA/AST/

$/148-1/2023-24/1056737986(1) dated 03.10.2023 issued by Respondent No. 1
in Exhibit P1, Digitally signed Assessment Order u/s. 147 of the ‘Ac‘:t bearing DIN

and Order No. 'TWKSTTSITZW?WWWWWF S
passed by Respondent No. 1 in Exhibit P2 and pass_Digita.l-ly signed Appellate
Order ufs 250 of the Act bearing DIN and Order No. No. ITBA/APL/S/250/2025-
26/1082896011(1) dated 21.11.2025 passed by Respondent No. 3 in Exhibit P3
and pass any such other order or orders as the Honble Court may deem fit and
proper in the circumstances of the case, as the Petitioner, being fastened with
huge additions to its returned income as a result of the Impugned Assessment
Order and Impugned Appellate Order, both of which suffer from various' legal and
factual infirmities, would suffer irreparable hardship if coercive recovery is
continued, whereas no prejudice will be caused to the Revenue if recovery is

stayed during the pendency of this Writ Petition.

Counsel for the Petitioner: SRI SANTOSH SAGAR KAPILAVAI

Counsel for the Respondents: SRI N.PRAVEEN REDDY, Sr. SC FOR IT

WRITIPETITION NO#270°02026

Between:

Sri Venkateswara Rao Tammineni, S/o. Sri Laxmnarasaiah Tammineni, Aged
about 62 years, Occupation. Business, 8-2-94, Balaji Nagar, Khammam -
507001. :

...PETITIONER

AND
1. The Income Tax Officer, Ward - 1, Income Tax Office, Rajeev Gunt, Rajiv
Chowk, Near Kinnerasani Theatre, Khammam - 507001.

2. Assessment Unit, National Faceless Assessment Centre, Income Tax
Department, Ministry of Finance, Room No. 401, 2nd Floor, E-Ramp,
Jawaharial Nehru Stadium, Delhi - 110 003.

...RESPONDENTS
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Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to pass an order or direction, especially one in the nature of WRlT OF
MANDAMUS holding that the notice dated 28.03.2023 issued by 1St Respondent
under section 148 of the Act with DIN and NOTICE No.ITBA/AST/S/148 _ 1/2022-
23/1051444745(1) as being without jurisdiction, arbltrary, megal bad in Iaw void
ab initio, apart from being violative of provisions of sect|on 148A and sectton 149
of the Act and also contrary to the circular issued by CBDT and provnsnons of |
section 151A of the Act, and consequently set aside the notlce under sectlon 148 .
dated 28.03.2023, the assessment order passed by 1st Respondent under
section 147 r.w.s 144 of the Act, dt.15.03.2024, Penalty orders passed by 2nd
Respondent u/s.271F, u/s.271(1)(b) and u/s.271(1){c) of the Act, df.09.09v.',2024,
10.09.2024 and 18.09.2024, respectively for asst. year 2016-17.

IA NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated

~ in the affidavit filed in support of the petition, the High Court may be pleased to

stay collection of tax and penalty demands raised by 1st and 2nd Respondents
for the Ay.2016-17, pending disposal of the writ petition.

Counsel for the Petitioner: Ms. K.PRABHABATI LEARNED COUNSEL APPEOR
SRI A.V.RAGHU RAM

‘Counsel for the Respondents: SRI K. SUDHAKAR REDDY, Sr. SC FORIT

Between:

Sri Nagunoori Damodar, S/o Sri Nagunoori Venkata Lingaiah, Aged about 52
years, Occupation. Private Service,

Permanent Address. 368 S Crown CT, Palatine, IL - 60074, USA.

Temporary/Present  Address.  35-6-243, Pragathi Nagar Colony,
Gopalapuram, Hanamkonda, Warangal - 506001.

...PETITIONER

AND

1. The Income Tax Officer, Ward - 1, Income Tax Office, 1-8-610, 3rd Floor,
Mayuri Complex, Opp. TSNPDCL Bhawan, Nakkalagutta Hanamkonda

Warangal - 506001.
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Asses;ment Unit, National Faceless: Assessment ééntre, Income Tax
Department, Mlmstry of Finance, Room No. 401, 2nd Floor, E-Ramp,
Jawaharial Nehru Stadium, De!h|-110 003 -

..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the

circumstances stated in the affi davit - filed therewith the High Court may be

pleased to pass an order or direction, especaally one in the nature of WRIT OF

~ MANDAMUS holding that the notlce dated 08 03.2024 issued by 1St Respondent

under section 148 of the Act (with DIN and NOTICE No.ITBA/AST/S/ 48_1/2023-
24/1062249687(1)) as being w;thout ]unsdlctlon arbltrary, illegal, bad in law, void
ab initio, apart from being vnolatlve of provisions of sectlon 148A and section 149

of the Act and also contrary to the circular issued by CBDT and provisions of

section 151A of the Act, and consequentl,yrset‘ aside the notice under section 148

dated 08.03.2024, the assessment order passed by 1st Respondent under
section 147 r.w.s 144 of the Act, dt.19.03.2025, ’Peﬁtalty orders passed by 2nd
Respondent u/s.272A(1)(d) and u/s.271AAC(1) of the Act, dt.15.09.2025 and
24.09.2025, respectively for asst. year 2020-21.

1A NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

stay collection of tax & penalty demands raised by 1st and 2nd Respondents for

the Ay.2020- 21, pending disposal of the writ petition.

Counsel for the Petitioner: Ms. K.PRABHABATI LEARED COUNSEL APPEAR
FOR SRI A.V.RAGHU RAM

Counsel for the Respondents: Ms. BOKARi) SAPNA REDDY, Sr. SC FORIT

WRITIPETITION:NO R4 10i0H

Between:

AND

Jallapuram Narsing Sridhar, S/o. Jaltapuram Narsing Rao Aged about 52
years, Occ. Private Services, Block K, Flat 209, Rainbow Vistas Rock Garden,
Moosapet, Hyderabad 500018.

...PETITIONER
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1. National Faceless Assessment Centre Delhl Ministry of Finance, Room
No.401, 2nd Floor E-Ramp, Jawaharlal Nehru Stadrum New Delhi-110003.

2. The Income Tax Officer, Ward- 10(1), Hyderabad IT Tower, AC Guards,
Masab Tank, Hyderabad - 500004 TS.  Email.
Hyderabad.ITO10.1@incometax.gov.inr _ : A

RESPONDENTS

Petition under Article 226 of the Constrtutlon of Indta praymg that in the

circumstances stated in the affidavit fi led therew:th the Hrgh Court may be
, | pleased to issue a writ, order or drrectlon more parttcutarly one in the nature of
- Writ of Mandamus, declaring the notice u/s 148 dated 18 03 2023 vsde DIN No.
© ITBA/AST/S/148_1/2022-23/1 050931681(1) issued by the Jurisdictional

Assessing Officer (JAO) i.e. Respondent No 2 mstead of Faceless Assessing
Officer (FAO) i.e. Respondent No.1 for A.Y. 2016-17 as void, |.Ilegal and contrary
to the provisions of Income-tax Act and contrary to the Constitutional Provisions

including Principles of Natural Justice.

IA NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to

- stay all further proceedings pursuant to the notice u/s 148 dated 18.03.2023 vide

DIN No. ITBA/AST/S/148_1/2022-23/1050931681(1) issued by the Jurisdictional

Assessing Officer (JAO) i.e. Respondent No.2 instead of Faceless Assessing

Officer (FAO) i.e. Respondent No.1 for A.Y. 2016-17, pending disposal of the

subject writ petition.

Counsel for the Petitioner: SRI DUNDU MANMOHAN REPRESTING
SRI T.V.L.NARASIMHA RAO .

Counsel for the Respondents: Ms. BOKARO SAPNA REDDY, Sr.SCFORIT

WRITEPETHITIONIN

Between:

Syed Abdul Bari, Syed Abdul Subhan Aged about 49 years, Occ Software R/o
12-1-923 E 3rd Floor Sk Noble Plaza Flat no 301, Mallepally Telangana
Hyderabad 500001, Telangana, India Presently residing at Mangaf Block 4,
Street 16, Building 111, 3 Floor, Flat No.5, KUWAIT

Rep by Special Power of Attorney Holder Syed Abdul Subhan, S/o0.Syed
Omer, aged about 76 years, Occ Business, R/o 9-4-13 5/E/3/2 Ground floor,
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Valli colony, tolichowki, Golcehae, ‘Telangana, India PAN:FYZPS9383G,
Assessment Year 2020-21 :

...PETITIONER

AND

1. Assessment Umt Natubhal Faceless Assessment Centre, lneome Tax
Department, Mlmstry of Finance, Room No. 401, 2nd Floor, E-Ramp,
Jawaharlal Nehru Stadium, Detlhi 110 003.

2. The Income tax officer (ITO), (INT TARN)-2 HYD Aaykar Bhawan, Opposite
Lb Stadium, BasheerBagh, Hyderabad-500004 Telangana

3. Union of lndia Represent by Secretary Mmlstry of Finance North Block, New
Delhi-110 001 }

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue an éppro;priate writ, order or direction more particularly one in
the nature of WRIT OF MANDAMUS holding that the notice issued (JAO) by 2nd
Respondent wunder section 148 Dated 30.03.2024 vide DIN No
ITBA/AST/S/148 _1/2023- 24/1063686905(1)f0r the Assessment Year 2020-21
and the consequential order passed by the 1st respondent u/s. 147 r.w.s 144 of
the Income-tax Act Date of Order 29.05.2025, DIN ITBA/AST/S/147/2025-
26/1076560262(1) for the Assessment Year 2020-21, as arbitrary, illegal, bad in
law, void ab initio, violation of principles-of natural justice apart from violation of
Articles 14, 19 (1)(g) and 265 of constitution of India apart from being violative of
provisions of section 148 A and section 149 of the Act and also contrary to the
circular issued by CBDT and provisions of section 151A of the Act, and
consequently set aside the order passed by 1st Respondent u/s. 147 r.w.s 144 of
the Income-tax Act Date of Order 29/05/2025, DIN ITBA/AST/S/1 47/2025-
26/1076560262(1)for the Assessment Year 2020- 21 and all consequentlal

proceedings pursuant there to.

IA NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings, including any recovery, pursuant to theorder passed
by the Respondent u/s. 147 r.w.s 144 of the Income-tax Act Date of Order
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29/05/2025, DIN: ITBA/AST/S/147/2025-26/1076560262(1) for the Assessment
Year 2020- 21and stay of Demand notice under section 156 Dated 29/05/2025
vide DIN No ITBA/AST/S/1 56/2025 26/1 076560288(1) for the Assessment Year
2020-21, pending disposal of the writ petltlon

Counsel for the Petitioner: SRI VTHANN,ERU CHAITANYA KUMAR

Counsel for the Respondent No 1 &2 SRIP. VIJHAY K. PUNNA, Sr. SC FORIT

Counsel for the Respondent No 3 SRI N. BHUJANGA RAO
DEPUTY SOLICITOR GENERIAL OF INDIA

Between:

Medikonda Bhavani, W/o. Medikonda Prasad Aged about 44 years,
Occupation Homemaker R/o Plot No 74 Ec Nagar Cheralapally Hcl Post,
Kapra Rangareddy 500051 Telangana, India PAN: COCPM5310M,
Assessment Year 2015-16

...PETITIONER

AND

1. Assessment Unit, National Faceless Assessment Centre, Income Tax
Department, Ministry of Finance, Room No. 401, 2nd Floor, E-Ramp,
Jawaharlal Nehru Stadium, Delhi 110 003.

2. The Income Tax Officer, Ward15(1), Hyderabad | T TOWER, AC Guards,
Masab Tank, Hyderabad, Telangana-500004

3. Union of India, Represent by Secretary Ministry of Finance North Block, New
Delhi-110 001

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue an appropriate \i\/ﬁt, order or direction more particularly one in
the nature of WRIT OF MANDAMUS holding that the notice issued (JAO) by 2nd
Respondent under section 148 Dated 07.04.2022 vide DIN No
ITBA/AST/S/148_1/2022- 23/1042596639(1)for the Assessment Year 2015-
16and the consequential order passed by the 1st respondent u/s. 147 rw.s 144
read with section 144Bof the Income-tax Act Date of Order 15.02.2024, DIN
ITBA/AST/S/147/2023-24/1060939855(1)for the Assessment Year 2015-16, as
arbitrary, illegal, bad in law, void ab initio, violation of principles of natural justice
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apart from violation of Articles 14,19 (1)(g) and 265 of constitution of India apart"
from being violative of provisions of section-148A and section 149 of the Act and
also contrary to the circular issued by CBDT and provisions of section 151A of
the Act, and consequently set aside the order passed by 1st Respondent u/s.
147 r.w.s 144 read with section 144Bof the income-tax Act S Date of Order
15M2.2024, DIN: lTBA/AST/S/1'47/2023-24/1 060939855(1)for the Assessment
Year 2015- 16 and all consequential proceedings pursuant thereto.

IA NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings, including any recovery, pursuant to theorder passed
by the 1St Respondent u/s. 147 r.w.s 144 read with section 144B of the Income-
tax Act Date of Order 15.02.2024, DIN: ITBA/AST/S/147/2023-24/1060939855(1)
for the Assessment Year 2015-16for the Assessment Year 2015-16 and stay of
Demand notice under section 156 Dated: 15.02.2024 vide DIN
No:iTBA/AST/S/156/2023- 24/1060939893(1) for the Assessment Year 2015-16,
pending disposal of the writ petition.

Counsel for the Petitioner: SRl THANNERU CHAITANYA KUMAR

Counsel for the Respondent No.1 & 2: SRI VIJHAY PUNNA 'K
Sr. SCFORIT

Counsel for the Respondent No.3: SRI N.BHUJANGA RAO,
DEPUTY SOLICITOR GENERAL OF INDIA

Between:

Tricolour Properties Private Limited, A Private Limited Company incorporated
under Companies Act, 1956 D.No.6-3-251/4, Balapura, Road no. 1, Banjara
Hills, behind GVK mall, Khairatabad, Hyderabad, Telangana- 500034
Represented by its Authorized Signatory Mr. B. Madhav

...PETITIONER
AND
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1. Assistant Commissioner of Income Tax, Central Circle - 3(1), Hyderabad
éggggir Bhavan, Opp. LB Stadium Basheerbagh, Hyderabad, Telangana -

2. Central Board of Direct Taxeé Central SeCret, ‘Central Secretariat, North
!cB:lock, New Delhi - 110001 Represented by National Faceless Assessment
entre ' '

3. Commissioner Of Income Tax, (Appeals), Hyderabad- 11 5th Floor, D-Block,
IT Towers, 10-2-3, AC Guards, Hyderabad, Telangana 500004

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in .‘thé"éfﬁd:ayit" ‘fi'ledmthé(éWith; the High Court may be
pleased to issue Writ of Certiorari or any other appropriate writ or direction to set

aside the.

(a) Digitally Signed Notice u/s. 148 of the Act vide DIN & Notice No.
ITBA/AST/S/148_.1/2022-23/10’59159656(1) dated 28.12.2023 issued by
Respondent No. 1 in Exhibit P1,

(b) Digitally signed Assessment Order u/s. 147 of the Act bearing DIN and ,
Order No. ITBA/AST/S/147/2023-24/1063797857(1) dated 31.03.2024 passed by
Respondent No. 1 in Exhibit P2, and

(c) Digitally signed Appellate Order u/s 250 of the Act bearing DIN and Order No.
ITBA/APL/S/250/2025-26/1082884139 (1) dated 21-11-25 passed by
Respondent No. 3 in Exhibit P3.

and all other consequential actions, penal and recovery proceedings for being
illegal, arbitrary, unlawful and violative of the provisions of the Income-tax Act,
1961 and Articles 14 and 19(1)(g) of the Constitution of India.

IA NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay the operation of and all recovery and penal proceedings in pursuance of the
Digitally Signed Notice u/s. 148 of the Act vide DIN and Notice No.
ITBA/AST/S/148_1/2022-23/1059159656(1) dated 28.12.2023 issued by
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Respondent No. 1 in Exhibit P1; Digitally signed Assessment Order u/s. 147 of X
the Act bearing DIN and Order No. . ITBA/AST/S/ 147/2023-24/ 1063797857 (1) -
dated 31.03.2024 passed by Respondent No. 1 in Exhibit P2 and pass Digitally
signed Appellate Order u/s 250 of the Act beéring DIN and Order No.
ITBAIAPLISIZ$¢D/2‘025-‘26/1 082884139(1) dated 21.11.2025 passed by
Respondent No. 3 in Exhibit P3 and pass any such other order or orders as the
Honble Court may deem fit and proper in the circumstances of the case, as the
—»——Peﬁtiém%eiﬁg—fasténed—wi%#mge—addiﬁon&teitsa'etumed ineeme-as—&result———-——-
of the . lmpugned Assessment Order and Impugned Appellate Order, both of
whlch suffer from- vanous legal and factual infirmities, would suffer lrrepafable
hardshlp if coel 'cive recovery is continued, whereas no prejudice will be caused
to the Revenue if reeovery is stayed during the pendency of this Writ Petition..

Counsel for the Petitioner: SRI SANTOSH SAGAR KAPILAVAI

Counsel for theRespondents: SRI N.PRAVEEN REDDY, Sr. SC FORIT

Between:

Tricolour Properties Private Limited, A Private Limited Company incorporated
"~ under Companies Act, 1956 D.No. 6-3-251/4, Balapura, Road no. 1, Banjara

Hills, behind GVK mall, Khairatabad, Hyderabad, Telangana- 500034

Represented by its Authorized Signatory Mr. B. Madhav .

...PETITIONER

AND

1. Assistant Commissioner of Income Tax Central Circle - 3(1), Hyderabad
Aayakar Bhavan, Opp. LB Stadium Basheerbagh, Hyderabad, Telangana -
500004

2. Central Board of Direct Taxes, Central Secretariat, North Block, New Delhi -
110001 Represented by National Faceless Assessment Centre

3. Commissioner Of Income Tax (Appeals), Hyderabad- 11 5th Floor, D-Block,
1T Towers, 10-2-3, AC Guards, Hyderabad. Telangana -500004.

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue Writ of Certiorari or any other appropriate writ or direction to set

aside the
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(a) Digitally Signed Notice u/s. 148 of the Act vide DIN &( Notice No
ITBA/AST/S/148_1/2023-24/1056734751(1) dated 03/10/2023 issued by
Respondent No. 1 in Exhibit P1 |

(b) Digitally signed Assessmerit Order uls. 147 of the Act bearing DIN and Order
No. ITBA/AST/S/147/2023-24/1 063735062 (1) dated 31.03.2024 passed by
Respondent No. 1 in Exhlbnt P2 and

(c) Digitally sign'ed Appella‘te ”Order u/s 250 of the Act bearing DIN and Order No.
ITBA/APL/S/250/2025-26/1 082894544(1) dated 21.11.2025 passed by
Respondent-No. 3 in Exhlblt P3 N

and all other consequential actions, penal and recovery proceedings for being
illegal, arbitrary, unlawful and violative of the provisions of the Income-tax Act,
1961 and Articles 14 and 19(1)(g) of the Constitution of India.

iA NO: 2 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay the operation of and all recovery and penal proceedings in pursuance of the
~ Digitally Signed Notice u/s. 148 of the Act vide DIN & Notice No ITBA/AST
S/148_1/2023-24/1056734751(1) dated 03/10/2023 issued by Respondent No. 1
in Exhibit P1 Digitally signed Asséssment Order u/s. 147 of the Act bearing DIN
& Order No. ITBA/AST/S/147/2023-24/1063735062 (1) dated 31/03/2024 passed
by Respondent No. 1 in Exhibit P2 and pass Digitally signed Appellate Order u/s
250 of the Act bearing DIN and Order No. ITBA/APL/S/250/2025-26/
1082894544(1) dated 21/11/2025 faassed by Respondent No. 3 in Exhibit P3 and
pass any such other order or orders as the Honble Court may deem fit and
proper in the circumstances of the case, as the Petitioner, being fastened with
huge additions to its returned income as a result of the Impugned Assessment
Order and impugned Appellate Order, both of which suffer from various legal and
factual infirmities, would suffer irreparable hardship if coercive recovery is
continued, whereas no prejudice will be caused to the Revenue if recovery is

stayed during the pendency of this Writ Petition.
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Counsel for the Petitioner: SRI SANTOSH SAGAR KAPILAVAI

- Counsel for the Respondents: SRI N.PRAVEEN REDDY, Sr. SC FOR IT

Between:

~ AND

Tricolour Properties Private Limited, A Private Limited Company incorporated
under Companies Act, 1956 D.No. 6-3- 251/4, Balapura, Road no. 1, Banjara
Hills, behind GVK mall, Khairatabad, Hyderabad Telangana- 500034
Represented by its Authorized Signatory Mr. 8. Madhav

...PETITIONER

Assistant Commissioner of Income Tax, Central Circle - 3(1), Hyderabad
Agyagir Bhavan, Opp. LB Stadium Basheerbagh Hyderabad, Telangana -
5000

Central Board of Direct Taxes, Central Secretariat, North Block, New Delhi -
110001 Represented by National Faceless Assessment Centre

Commissioner Of Income Tax (Appeals), Hyderabad- 11 5th Floor, D-Block,
IT Towers, 10-2-3, AC Guards, Hyderabad, Telangana 500004

..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the

clrcumstances stated in the affidavit filed therewith, the High Court may be

>pleased to ~|ssue Writ of Certiorari or any other appropriate writ or direction to set
aside the

(a) Digitally Signed Notice u/s. 148 of the Act vide DIN and Notice No

ITBA/AST/S/148_1/2022-23/1059159650(1) dated 28.12.2023 issued by
Respondent No.1 in Exhibit P1

(b) Digitally signed Assessment Order u/s. 147 of the Act bearing DIN 86

‘Order No. ITBA/AST/S/147/2023-24/1063797679(1) dated 31.03.2024

passed by Respondent No. 1 in Exhibit P2 and

(c) Digitally signed Appellate Order u/s 250 of the Act bearing DIN and Order

No.ITBA/APL/S/250/2025-26/1082885981(1) dated 21-11-2021 passed by
Respondent No. 3 in Exhibit P3.

and all other consequential actions, penal and recovery proceedings for

being illegal, arbitrary, unlawful and violative of the provisions of the
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Income-tax Act, 1961 and Articles 14 and 19(1)(g) of the Constitution of

India.

IA NO: 1 OF 2026

F_?étition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay the 'op'efation of and all fecOvery and penal proceedings in pursuance of the
Digitally Signed Notice u/s. 148 of the Act vide DIN & Notice No: ITBA/AST/S/
14‘8.__1['2}0_212'.4231‘10591‘5965'0('1) dated 28.12.2023 issued by Respondent No. 1 in
Exhibit P1: Digit'ally"szi'g.nedAss'essrhent Order u/s. 147 of bearing DIN & Order
No. ITBNAST/S/1 47/2023—2‘.4/1 063797679(1) dated 31.03.2024 passed by
Respondent No. 1 in Exhibit P2 and pass Digitally signed Appellate Order u/s
250 of fhe ~Ac_t ‘bearing DIN and Order No ITBA/APL/S/250/2025-
26/1 082885981(1)dated 21/11/25 passed by Respondent No 3 in Exhibit P3 and
pass any suéh other ordér or orders as the Honble Court may deem fit and
proper in the ciréumstanées of the case, as the Petitioner, being fastened with
huge additions to its returned income as a result of the Impugned Assessment
Order and Impugned Appellate Order, both of which suffer from various legal and
factual infirmities, would suffer irreparable hardship if coercive recovery is
continued, whereas no prejudice will be caused to the Revenue if recovery is

stayed during the pendency of this Writ Petition.

Counsel for the Petitioner: SR SANTOSH SAGAR KAPILAVAI

Counsel for the Respondents: SRI N.PRAVEEN REDDY, Sr. SC FOR IT

Between: :
M/s Primary Agricultural Cooperative Credit Society Limited, Lingampet, R/o.
Pacs Ltd Lingampet, Village Post, Lingampet Mandal, Nizamabad 503123,
Telangana.

Rep By. Pulgala Pentaiah, S/o. Mr. Pulgala Durgaiah, aged 56years, Occ..
Secretary and Chief-Executive Officer of Primary Agricultural Cooperative
Credit Society Limited Lingampet, R/o. H.N0.3-93, Almaji peor, Yellareddy
Mandalam, Jangamaipalle, Nizamabad, Telangana - 503122

...PETITIONER




80

AND

1. Assessment Unit, Income Tax Department, National e-Assessment Center,
New Delhi, Room No.401, 2nd Floor, E-Ramp, Jawaharlal Nehru Stadium,
New Delhi - 110 003.

2. The Income Tax Officer, Ward 1, leambad income Tax Office, 6-2-156/3,
Subhash Nagar, leamabad Te|angana 503002

3. The Prircipal Commissioner of Income Tax - 2, Hyderabad Income Tax
Towers, AC Guards, Masab Tank, Hyderabad - 500 004, Telangana.

4. The Joint Commissioner (Appeals) / the Commissioner of Income Tax
(Appeals), National Faceless Appeal Centre, Delhi, Through the Principal
. Chief Commissioner of Income Tax, (NaFAC), De|h| North Block, New Delhi -
110 001.

S. The Central Board of Direct Taxes, Represented by lts Chalrman Department
of Revenue, Ministry of Finance, Govermnment of India, Secretariat Bulldlngs
‘New Delhi - 110 001.

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Gourt may be
pleased to issue a Writ of Mandamus or any other appropriate Writ, Order or
‘Direction, declaring that the

a. the Order pessed by the 1st Respondent, u/s 147 r/w Sec. 144B of the income

‘Tax Act, 1961, dated 26.05.2023, bearing DIN.. ITBA/ASY/S/147/2023-
24/1053230520(1), for the Assessment Year 2016 - 17, as cornfirmed by the
order of the 4th Respondent dated 21.12.2023, vide DIN and Order
No.ITBA/NFAC/S/250/2023-24/ 1058974075(1), passed u/s 250 of the Income
Tax Act, 1961,

b. consequential penalty order passed by the 1st Respondent, levying penalty
u/s 271(1)(b)of the Income Tax Act, 1961, dated 27.03.2024, bearing DIN.
ITBA/PNL/F/271(1)(b)/2023-24/1063468306(1), for the Assessment Year 2016-
17,

c. consequential penalty order passed by the 1st Respondent, levying penalty u/s
271F of the Income Tax Act, 1961, dated 30.03.2025, bearing DIN.
ITBA/PNL/F/271F/2024-25/ 1075289337(1), for the Assessment Year 2016 - 17.
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as arbitrary, illegal, barred by limitation, bad in law, void-ab-initio, violative of the
.:prin_ciples of natural justice, apart from being violative of Articles 14, 19(1)(g) and
265 of the Constitution of India & Sec 148A of the Income Tax Act, 1961, and to

' consequehtly set aside the same in the interests of justice.

IA NO: 1 OF 2026 E
- Petition under Sectidh 151 CPC praying that in the circumstances stated
in the affidavit filed in s_u,pp,‘ort’ of the petition, the High Court may be pleéSed' to
_ -stay all: funher.préceedi_ngs‘;- including any recovery, pursuant to the nq_tiqé .,ul‘s‘
148 of the Income-tax Act, 1961, dated 22.07.2022, issued by the
2ndRespohdent, for the Assessment Year 2016-1 7, pending disposal of the
above Writ Petition.

Counsel for the Petitioner: Ms. SYEDA SAJIDA SAMAREEN FATIMA

' Coimsel for the Respondents: Ms. J.SUNITHA, Sr. SC FOR IT

Between:
Tricolour Properties Private Limited, A Private Limited Company incorporated
under Companies Act, 1956 D.No.6-3-251/4, Balapura, Road no. 1, Banjara
Hills behind GVK mall, Khairatabad, Hyderabad, Telangana- 500034
Represented by its Director Mr. Chandan Kumar Jha

...PETITIONER -

AND

1. Assistant Commissioner of Income Tax, Central Circle - 3(1) Aayakar Bhavan,
Basheerbagh, Hyderabad, Telangana - 500004

2. National Faceless Assessment Centre, Room No. 402, 4th Floor, Mayur
Bhawan, Connaught Lane Connaught Place, New Delhi - 110001

3. Commissioner Of iIncome Tax (Appeals), Hyderabad- 11 5th Floor, D-Block,
IT Towers, 10-2-3, AC Guards, Hyderabad, Telangana 500004

4. Central Board of Direct Taxes, Rep by Secretary, Central Secretariat, North
Block, New Delhi - 110001

5. Uni%ra gf India, Rep by Secretary, Ministry of Finance, North Block, New Delhi
- 110001

6. Joint Commissioner of Income Tax, Central Range - 3 Aayakar Bhavan,
Basheerbagh, Hyderabad, Telangana - 500004

) ...RESPONDENTS
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Petition under Article 226 of the Constitution of India praying that in the
- -gircumstances - stated -in- the- affidavit filed - therewith;--the -High Court may -be
pleased to issue Writ of Certiorari or anyothef apbrop‘ri‘ate writ or direction to set

aside the.

" (a) Digitally Signed Show Cause Notice u/s. 274 r.w.s. 271DA bearing DIN and

‘Notice No. iITBA/PNL/S/271DA/2024-25/1070830216(1) dated 03.12.2024
. passed by Respondent No. 6 in Exhibit £2.

‘ '(b) Digitally Signed Penalty Order u/ s.. 271DA of the Act bearing DIN
ITBA/PNL/F/271DA/2025-26/1077152547(1) dated 18.06.2025 passed by
Respondent No. 1 in Exhibit P3. |

(c) Digitally Signed Ex-parte Appeal Order u/s. 250 bearing DIN and Order No.
ITBAJ/APL/S/250/2025-26/1083032712(1) dated 26.11.2025 passed by
Respondent No. 1 in Exhibit P4.

and all other consequential actions, penal and recovery proceedings for being
illegal, arbitrary, unlawful and violative of the provisions of the Income-tax Act,
- 1961 and Articies 14 and 19(1)(g) of the Constitution of India.

IA NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay the operation of and all recovery and penal proceedings in pursuance of the
Digitally Signed Show Cause Notice uls. 274 r.w.s. 271DA bearing DIN and
- Notice No. ITBA/PNL/S/271DA/2024-25/1 070830216(1) dated 03.12.2024
passed by Respondent No. 6 in Exhibit P2, the Digitally Signed Penalty Order
u/s. 271DA of the Act bearing DIN ITBA/PNL/F/271DA/2025-26/ 1077152547(1)
dated 18.06.2025 passed by Respondent No. 1 in Exhibit P3 and the Digitally
Signed Ex-parte Appeal Order u/s. 250 bearing DIN and Order No.
ITBA/APL/S/250/2025-26/1083032712(1) dated 26.11.2025 passed by
Respondent No. 1 in Exhibit P4 and pass any such other order or orders as the
Hon'ble Court may deem fit and proper in the circumstances of the case, as the

Petitioner, being fastened with huge additions to its returned income as a result
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of the Impugned Assessment Order and Impugned Appellate Order, both of
which suffer from various legal and factual infirmities, would suffer irreparable
hardship if coercive recovery is continued, whereas no p-rejudicé will be caused
to the Revehue if recovery is stayed during the pendency of this Writ Petition.

CouhSeI for the Petitioner: SRI SANTOSH SAGAR KAPILAVAI

Counsel for the Respondent No.1 to 4 & 6: SRI N.PRAVEEN RElIY
LT Sr. SC FOR IT

- Counsel for the Respondent No.5: SRI N.BHUJANGA RAO,
e A DEPUTY SOLICITOR GENERIAL OF INDIA

Between:
Shubhanandini Infrastructures, Rep by Managing Partner, Koudagani
Rambabu, #3-34/1/B, Brundhavani Colony, Hanamkonda Telangana-506001

4 ...PETITIONER
AND
1. The Income Tax Officer, Ward - 1 Warangal, Income Tax Office, D No. 1-8-

610, 3rd Floor, Mayuri Complex, OPP. TSNPDCL Bhawan Nakka!agutta
Hanamkonda Warangal Telangana-506001.

2. The Principal Commissioner of Income Tax-1, Hyderabad, 1.T. Towers,A.C.
Guards, Hyderabad, Telangana-500004.

3. The Assessment Unit, Income Tax Department, National Faceless
Assessment Centre, Delhu Ministry of Finance, Room No. 401, 2nd Floor, E-
Ramp, Jawaharial Nehru Stadlum Delhi-110003.

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
c:rcumstances stated in the affidavit filed therewith, the ngh Court may be
pleased to issue an appropriate writ order or direction more partlcularly one in
the nature of Writ of Mandamus, declaring the Assessment Order dt. 16.05.2023
passed by the 3rd respondent u/s 147 r.w.s 144/1448B of the Income-tax Act for
AY. 2017-18 vide DIN No. ITBA/AST/S/147/'2023-24/1.0528818.16(1),
consequent to the order passed u/s 148A(d) dt. 29.07.2022 vide DIN No.
ITBA/COM/F/17/2022-23/1044258245(1) and the notice u/s 148 dt. 29.07.2022
vide DIN No. ITBA/AST/M/148_1/2022-23/1044339100(1)issued by the JAO(1st
respondent) instead of FAO(3rd respondent)that too based on the incorrect
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information, and consequential penalty order passed vide order u/s 272A(1)(d) of )
the Act dt. -25.10.2023as void; illegal,- and contrary-to-the provisions of Income-
tax Act and coritrary to the Principles of Natural Justice. |

IA NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings pursuant to the Assessment Order dt
16.05.2023passed by the 3rdrespondent u/s 147 r.w.s 144/144B of the Income-
tax Act for A.Y. 2017-18 vide DIN No. ITBA/AST/S/147/2023-24/1052881816(1)
and the Penalty orders,and may péss such other order(s) as the Hon'ble Court
deems fit arid proper in the interests of substantial justice, as otherwise the

Petitioner would be put to irreparable loss and severe injury.

Counsel for the Petitioner: SRl DUNDU SASHANK, REP.
SRI DUNDU MANMOHAN

Counsel for the Respondents: Ms. BOKARO SAPNA REDDY, Sr. SC FORIT

WRIT:PETTTION NO 169 TI0E2096

Between:

BDECCS Limited, Regd No.TA 801, Kanchanbagh, R.R. District -500008.
Rep., by its Secretary, Sri P. Murali Krishna, S/o. Sri P. Nageswara Rao

...PETITIONER

AND

1. Assessment Unit, National Faceless Assessment Centre, Income Tax
Department, Ministry of Finance, Room No. 401, 2nd Floor, E-Ramp,
Jawaharlal Nehru Stadium, Dethi -110 003.

2. The Income Tax Officer, Ward - 9(1), I.T. Towers, A.C. Guards, Masabtank,
Hyderabad - 500004.

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to pass an order or direction, especially one in the nature of WRIT OF
MANDAMUS holding that the notice dated 31.03.2025 issued by 2nd
Respondent under section 148 of the Act with DIN and NOTICE
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No.ITBA/AST/S/148_1/2024-25/1075347161(1) as being without jurisdiction,
arbitrary, illegal, bad in law, void ab initio, apart from being violative of provisions
of section 151A of the Act and also contrary to the circular issued by CBDT, and
| consequently set aside the notice under section 148 dated 31 .03.2025, the
: _aSsessment order passed by 1st Respondent for asst. year 2021-22 under

‘section 147 r.w.s 144B of the Act, dt.05.12.2025.

1A NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings including collection of tax demand raised by the 1st
Respondent for the Ay.2021-22, pending disposal of the writ petition.

vCounseI for the Petitioner: SRI A.V.RAGHU RAM

Counsel for the Respondents: SRI K.SUDHAKAR REDDY, Sr. SC FORIT

Between:

Tricolour Properties Private Limited, A Private Limited Company incorporated
under Companies Act, 1956 D.No.6-3-251/4, Balapura, Road.no. 1, Banjara
Hills behind GVK mall, Khairatabad, Hyderabad, Telangana- 500034
Represented by its Director Mr. Chandan Kumar Jha

...PETITIONER

AND
1. Assistant Commissioner of Income Tax, Central Circle - 3(1) Aayakar Bhavan,
Basheerbagh, Hyderabad, Telangana - 500004 :

2. National Faceless Assessment Centre, Room No 402, 4th Floor, Mayur
Bhawan, Connaught Lane Connaught Place, New Delhi - 110001

3. Commissioner Of Income Tax (Appeals), Hyderabad- 11 5th Floor, D-Block,
IT Towers, 10-2-3, AC Guards, Hyderabad, Telangana 500004

4. Central Board of Direct Taxes Rep by Secretary, Central Secretariat, North
Block, New Detlhi - 110001

5. Union of India, Rep by Secretary, Ministry of Finance, North Block, New Delhi
- 110001

6. Joint Commissioner of Income Tax, Central Range - 3 Aayakar Bhavan,
Basheerbagh, Hyderabad, Telangana - 500004
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..RESPONDENTS ™
" Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue Writ of Certiorari or any other appropriate writ or direction to set

aside the

(a) Digitally Signed Show Cause Notice u/s. 274 r.w.s. 271DA bearing DIN and

-——Notice-- No. ..fIJTBAIMLISIMDAl2024=25/__107£)830416(1) —dated--03.12.2024
passed by Respondent No. 6 in Exhibit P2.

(b) Digitally Signed Penalty Order wu/s. 271DA of the Act bearing DIN
ITBA/PNL/F/271DA/2025-26/ 1077187459(1) dated 18.06.2025 passed by
Respondent No. 1 in Exhibit P3.

(c) Digitally Signed Ex-parte Appeal Order u/s. 250 bearing DIN and Order No.
ITBA/APL/S /250/ 2025-26/ 1083035296(1) dated 26.11.2025 passed by
Respondent No. 1 in Exhibit P4.

and all other consequential actions, penal and recovery proceedings for being
ilegal, arbitrary, unlawful-and violative -of the provisions of the Income-tax Act; -
1961 and Articles 14 and 19(1)(g) of the Constitution of India.

IA NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay the operation of and all recovery and penal proceedings in pursuance of the
Digitally Signed Show Cause Notice u/s. 274 r.w.s. 271DA bearing DIN and
Notice No. [ITBA/PNL/S/271DA/2024-25/1070830416(1) dated 03.12.2024
passed by Respondent No. 6 in Exhibit P2, the Digitally Signed Penalty Order
u/s. 271DA of the Act bearing DIN ITBA/PNL/F/271DA/2025-26/ 1077187459(1)
dated 18.06.2025 passed by Respondent No. 1 in Exhibit P3 and the Digitally
Signed Ex-parte Appeal Order u/s. 250 bearing DIN and Order No.
ITBA/APL/S/250/2025-26/1083035296(1) dated 26.11.2025 passed by
Respondent No. 1 in Exhibit P4 and pass any such other order or orders as the

Hon'ble Court may deem fit and proper in the circumstances of the case, as the
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Petitioner, being fastened with huge additions to its returned income as a result
. of the Impugned Assessment Order and‘ Impugned Appellate Order, both of
which suffer from various legal and factual infirmities, would suffer irreparable
vhardship if coercive recovery is continued, whereas no prejudice will be caused
to the Revenue if recovery is stayed during the pendency of this Writ Petition.

- Counsel for the Petitioner: SRI SANTOSH SAGAR KAPILAVAI

Counsel for the Respondent No.1 to 4 & 6:‘ SRI N-.PRAVEEN REDDY,
’ - jS:f.,ﬁ_SC_ ’FOR IT -

Counsel for the Respondent No.5: SRI N_.BHUJ"ANG‘A:VRAO, :
. DEPUTY SOLIC’IT OR GENERIAL OF INDIA

Between:

Giridhara Rama Kumar, S/o late Ch.V. Satyanarayana Murthy Aged about 51
years Occ Business R/o 203 and 9/162 Raghavendra Apts Malkajgiri
Hyderabad Hyderabad 500047, Telangana India

...PETITIONER

AND -

1. Assessment Unit, Income Tax Department, National e-Assessment Center,
Room. No.401, 2nd Floor, F-Ramp, Jawaharlal Nehru Stadium, New Delhi-
110 003.

2. Income Tax Officer, Ward12(1)Hyderabad PCIT-1,Aayakar
Bhavan,Hyderabad-500004

3. Commissioner of Income tax (Appeals), National Faceless Appeal Centre
(NFAC), C-Block, 4th Floor, S P M Civic Centre, New Delhi - 110001.

4. Principal Chief Commissioner of Income Tax, Andhra Pradesh and
Telangana, Hyderabad 10-2-3, Room No0.922, 9th Floor, B Block, IT Towers,
AC Guards, Hyderabad-500 004

5. Union of India, Rep. by its Secretary, Ministry of Finance, Government of
India, 3rd Floor, Jeevan Deep Building, Sansad Marg, New Delhi-110 001

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a Writ of Mandamus or any other appropriate writ, order or

direction
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(a) declaring the notice under Notice under Section 148 of the Income Tax Act,
-1961, -dated -28-/93/202-4; passed by 2nd Respondent for the -assessment -year
2020-21as ‘being without jurisdiction and contrary to faceless assessmernt
procedure laid down in Section 144Bof the Income Tax Act 1961and

consequently.

(b) to set-aside }the.subéequent proceedings in order under Section 147 dated
30/01/2025 issued ,by tvhe""l"st Respondent and proceedings under Section 250
dated 23/10/2025 {iss"u‘e&'by the 3rd Respondent for the assessment year 2020-
21 as being without Juri.s‘d’ict‘ion, arbitrary, illegal, bad in law, void-ab-initio, apart
from being violative of ‘Articles 14,19(1)(g) and 265 of the Constitution of India
and contrary to faceless assessment procedure laid down in Section 144B of the
Income Tax Act 1961 and consequently set-aside the same in the interests of

L]

justice.

{A NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
grani stay of all further proceedings, including any recovery, pursuant to the
impugned notice under Section 148 dated 28.03.2024 issued by the 2"
Respondent, under Section 147 read with Sections 144 &1448B of the Income Tax
Act, 1961for the assessment year 2020-21 subsequent proceedings in order
under Section 147 dated 30.01.2025 issued by the 2nd Respondent and order
under Section 250 dated 23.10.2025, pending disposal of the Writ Petition as

otherwise the Petitionmer will be put to severe loss and hardship.

Counsel for the Petitioner: Ms. AKRUTI AGARWAL

Counsel for the Respondent No.1 to 4: Ms. BOKARO SAPNA REDDY,
Sr.SCFORIT

Counsel for the Respondent No.5: SRI N. BHUJANGA RAO,
DEPUTY SOLICITOR GENERIAL OF INDIA



Between: o
Tricolour Properties Private Limited, A Private Limited Company incorporate
under Companies Act, 1956 D.No.6-3-251/4, Balapura, Road no. 1, Banjara
Hills, behind GVK mall, Khairatabad, Hyderabad, Telangana- 500034
Represented by its Director Mr. Chandan Kumar Jha

...PETITIONER

AND e
1. Assistant Commissioner of Income Tax, Central Circle - 3(1) Aayakar Bhavan,
Basheerbagh, Hyderabad, Telangana - 500004

2. National Faceless Assessment Centre, Room No 402, 4th Floor, Mayur
‘Bhawan, Connaught Lane Connaught Place, New Delhi - 110001

3. Commissioner Of Income-l'i"éx;‘(App'e'alks), Hyderabad- 11 5Sth Floor, D-Block,
IT Towers, 10-2-3, AC-Guards,. Hyderabad, Telangana 500004

4. Central Board of Direct Taxes, Rep by Secretary, Central Secretariat, North
Block, New Delhi - 110001

5. Unior(m)gf India, Rep by Secretary, Ministry of Finance, North Block, New Delhi
- 110001

6. Joint Commissioner of Income Tax, Central Range - 3 Aayakar Bhavan,
Basheerbagh, Hyderabad, Telangana - 500004

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue Writ of Certiorari or any other appropriate writ or direction to set

aside the

(a)Digitally Signed Show Cause Notice u/s. 274 r.w.s. 271DA bearing DIN and
Notice No. ITBA/PNL/S/271DA/2024-25/1070829646(1) dated 03.12.2024
passed by Respondent No. 6 in Exhibit P2.

(b)Digitally Signed Penalty Order u/ s. 271DA of the Act bearing DIN
ITBA/PNL/F/271DA/2025-26/ 1077150296(1) dated 18.06.2025 passed by
Respondent No. 1 in Exhibit P3.

(c) Digitally Signed Ex-parte Appeal Order u/s. 250 bearing DIN and OrderNo.
ITBA/APL/S/250/2025-26/1083031416(1) dated 26.11.2025 passed by
Respondent No. 1 in Exhibit P4.




90

and all other consequential actions, penal and recovery proceedings for being

illegal; arbitrary, unlawful and-violative -of -the -provisions of the Income-tax-Act, - - -~

1961 and Articles 14 and 19(1)(g) of the Constitution of India.

IA NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay the operation of and all recovery and penal proceedings in pursuance of the
Digitally SiQned Show Cause Notice u/s. 274 r.w.s. 271DA bearing DIN and
Notice -No. |TBAJ/PNL/S/271DA/2024-25/1070829646(1) dated 03.12.2024
passed by Respondent No. 6 in Exhibit P2, the Digitally Signed Penalty Order
u/s. 271DA :of the Act bearing DIN: ITBA/PNL/F/271DA/2025-26/ 1077150296(1)
dated 18:06.2025 passed by Respondent No. 1 in Exhibit P3 and the Digitally
Signed- Ex-parte Appeal .Order u/s. 250 bearing DIN and Order No.
ITBA/APL/S/250/2025-26/1083031416(1) 26.11.2025 passed by Respondent No.
1 in Exhibit P4 and pass any such other order or orders as the Hon'ble Court
may deem fit and proper in the circumstances of the case, as the Petitioner,
being fastened with ‘huge additions to its returned income as a result of the
tmpugned- ‘Assessment ‘Order and Impugned Appeliate Order, both—of -which -
suffer from various legal and factual infirmities, would suffer irreparable-hardship
if coercive recovery is continued, whereas no prejudice will be caused to the

Revenue if recovery is stayed during the pendency of this Writ Petition.

Counsel for the Petitioner: SRI SANTOSH SAGAR KAPILAVAI
Counsel for the Respondent No.1 to 4 & 6: N.PRAVEEN REDDY, Sr. SC FORIT

Counsel for the Respondent No.5: SRI N.BHUJANGA RAO,
DEPUTY SOLICITOR GENERIAL OF INDIA

Between:

Sripathi Venkata Rama Subrahmanya Sripada, S/o- SVSLN Sastry, Aged 50
Years, Occ- Private Employee, 36 Green Avenues, Nizampet Road, Opp.
Bhavyas Anandham Apartments, Nizampet, K.V. Rangareddy - 500090,
Telangana.

...PETITIONER
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AND

1. National Faceless Assessment Centre,, Delhi, Ministry of Finance, Room
No.401, 2nd Floor, E-Ramp, Jawaharlal Nehru Stadium, New Delhi-110003.

2. The Asst. Commissioner of Income Tax, Circle-12(1). Hyderabad, Income Tax
Office, Aaykar Bhawan, Opposite LB Stadium, Basheer Bagh, Hyderabad -
500004, Telangana :

...RESPONDENTS

~ Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in 'the affidavit filed therewith, the High Court may be
pleased to issue a writ,vo‘_rdei'_ oi_' direction, more particularly one in the nature of.
Writ of Mandamus, d_eclaring tﬁe notice u/s 148 dated 04.04.2022 vide DIN No.
ITBA/AST/SI148_1/2022-23/15042487932(1) issued by the JAQ (Respondent
No.2) instead of Respondent No.1/(FAO) for A.Y.2018-19 as void; illegal and
contrary to the provisions of Income-tax Act and contrary to the Constitutional

Provisions including Principles of Natural Justice.

IA NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased lo
stay all further proceedings pursuant to the notice u/s 148 dated 04.04.2022 vide
DIN No. ITBA/AST/S/148_1/2022-23/1042487932(1) issued by the JAO
(Respondent No.2) instead of Faceless Assessing Officer (FAO) for A Y.2018-19.

pending disposal of the subject writ petition.

Counsel for the Petitioner: Mr.prudhvi raj LEARED COUNSEL RESPRESTING
SRI T.V.L.NARASIMHA RAO

Counsel for the Respondents: Ms. B.SAPNA REDDY, Sr. SC FORIT
WRIHPETITION'NO X 8140

Between:

Jawaharnagar Educational Society, Rep. by Principal Kasula Venkata
Narasimha Reddy S/o. Dhamma Reddy Kasula Aged about 55 years,
Occupation Business, R/o. Jawahamagar Pinion High School, Jawahamagar
Balajinagar J.J.Nagar Colony Yapral Kapra Medchal Malkajgiri 500087,
Telangana, India PAN.AACAJ8493R, Assessment Year. 2018-19

..PETITIONER
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1. Assessment Unit, National Faceless Assessment Centre, Income Tax
‘Department, Mmtstry of Finance, Room No. 401, 2nd Floor E—Ramp
Jawaharial Nehru Stadium, Delhi 110 003.

2. The Income Tax Officer, Ward 15(1), Hyderabad IT Tower AC Guards,
Masab Tank Hyderabad- -500004 Telangana

3. Union of India, Represent by Secretary Ministry of Finance North Block, New
Delhi-110 001 , ,

..RESPONDENTS
- Petition under Article 226 of the Constitution of India praymg that in the
circumstances stated in the affidavit filed therewith, the H,ig’h"Cpunff.n;ia‘y'be‘
pleased to issue an appropriate writ, order or direction more parﬁbUIarly bne in
the nature of WRIT OF MANDAMUS holding that the notice issued ('JAO) by 2nd
Respondent under section 148 Dated. 23.04.2022 vide DIN No.
ITBA/AST/S/148_1/2022-23/1042830012(1)for the Assessment Year 2018-19and
the consequential order passed by the 1st respondent u/s. 147 read with section
144Bof the Income-tax Act Date of Order 12:03.2024, DIN.
ITBA/AST/S/147/2023-24/1062426264(1)for the Assessment Year 2018-19, as
arbitrary, illegal, bad in law, void ab initio, violation of principles of natural justice
‘apart from violation of Articies 14, 19 (1){g) and 265 of constitution of india apart
from being violative of provisions of section 148 A and section 149 of the Act and
also contrary to the circular issued by CBDT and provisions of section 151A of
the Act, and consequently set aside the order passed by 1st‘Respondent uls.
147 read with section 144Bof the Income-tax Act Date of Order 12.03.2024, DIN.
1TBAIASTI SM47/2023-24/1062426264(1)for the Assessment Year 2018- 19and

all consequential proceedings pursuant thereto.

IA NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings, including any recovery, pursuant to theorder passed
by the 1st Respondent u/s. 147 r.w.s147 read with section 144Bof the Income-tax
Act Date of Order 12.03.2024, DIN. ITBA/AST/S/147/2023-24/1062426264(1)for

the Assessment Year 2018-19 and stay of Demand notice under section 156
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Dated. 12.03.2024 vude DIN No.ITBA/AST/S/156/2023-24/1 062426478(1) for the
Assessment Year 2018-19, pending disposal of the writ petition. *
Counsel for th‘e Petitioner: SRI THA’NNERU CHAITANYA KUMAR

Counsel for the Respondent No.1 & 2 SRI K.SUDHAKAR REDDY,
Sr. SC FORIT

Counsel for the Respondent No.3: SRI N.BHUJANGA RAO,

- DEPUTY SOLICITOR GENERAL OF INDIA ST

Between:

Venu Gopal Eshwaroju, S/o. Prakash Eshwaroju Aged about 45 years
Occupation. Business, R/o. H.N0.18-6-1123, O/S GOWLIPURA Hyderabad
500053, Telangana, India PAN.AAXPE2066M, Assessment Year. 2020-21

...PETITIONER

AND

1. Assessment Unit, National Faceless Assessment Centre, Income Tax
Department, Mlmstry of Finance, Room No. 401, 2nd Floor, E-Ramp,
Jawaharlal Nehru Stadium, Delhi -110 003.

2. The Income Tax Ofﬁcer Ward 9(1), Hyderabad | T Tower, AC Guards, Masab
Tank, Hyderabad, Telangana-500004

3. Union of India, Represent by Secretary Ministry of Finance North Block, New
Delhi-110-001

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated.‘ in the affidavit filed therewith, the High Court may be
pleased to issue an appropriate writ, order or direction more particularly one in
the nature of WRIT OF MANDAMUS holding that the notice issued (JAO) by 2nd
Respondent under section 148 Dated. 29.04.2024 vide DIN No.
ITBA/AST/S/148_1/2024-25/1064415725(1)for the Assessment Year 2020-21and
the consequential order passed by the 1st respondent u/s. 147 read with section
144B of the Income-tax Act Date of Order 12.12.2025, DIN.
ITBA/AST/S/147/2025-26/1083628767(1)for the Assessment Year 2020-21, as
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arbitrary, illegal, bad in law, void ab initio, violation of principles of natural justice

- apart-from violation-of-Articles-14, 19 (1)(g)-and-265-of-constitution-of-india-apart -
from being violative of provisions of section 148Aand section 149 of the Act and
_ also contrary to the circular issued by CBDT and provisions of section 151A of
the Act, and consequently set aside the order passed by 1st Respondent u/s.
147 read with section 144Bof the Income-tax Act Date of Order 12.12. 2025 DiIN.
ITBA/AST/S/147/2025-26/1083628767(t) for the Assessment Year 2020- 21and

———all—csnsequeﬁthﬂ—preeeedmgs pursuatherete————»—————A—f;—ﬁw— —

1A NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings, including any recovery, pursuant to theorder passed
by the 1st Respondent u/s. 147 read with section 144Bof the Income-tax Act
Date of Order 12.12.2025, DIN. ITBA/AST/S/147/2025-26/1083628767(1)for the
Assessment Year 2020- 21for the Assessment Year 2020-21and stay of Demand
‘notice under section 156 Dated. 12.122025 vide DIN No .ITBA/AST/S/156/2025-

- 26/1083628809 (1) fear the Assessment Year 2020-21, pending disposal of the

writ pétition.
Counsel for the Petitioner: SRI THANNERU CHAITANYA KUMAR

Counsel for the Respondent No.1 & 2: SRI K.SUDHAKAR REDDY,
Sr. SC FORIT

Counsel for the Respondent No.3: SRI N. BHUJANGA RAO, '
DEPUTY SOLICITOR GENERIAL OF INDIA

F#2026

WRITIPETITIONINO #1844:0

Between:

Mr. Siva Rami Reddy Gangi Reddy, S/o Mr. Rami Reddy Gangi Reddy, Occ.
Retd. Railway Employee, Aged about 70 years Plot No. 54, 1-4-174/54, Hi
Tension Road. Sainikpuri, Hyderabad - 500094,

..PETITIONER
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AND

1. Union of India, Represented by its Secretary, Department of Revenue
Mmsmy of Flnance New Delhi. .

2. Assessment Unit, Natlonal Faceless Assessment Centre, ln¢ome - Tax
Department, Mlmstry of Finance, Room No. 401, 2nd Floor,'E-Ramp',
Jawaharlal Nehru Stadium, Delhi - 110 003.

3.. The Income Tax Officer, Ward- 13(3), Hyderabad, Aaykar Bhavan Opposste
LB Stadium, Basheer Bagh Hyderabad, Telangana - 500004

4. The Joint Commissioner of Income Tax, Range-13, Hyderabad IT Tower AC
Guards gl_Specf ied Authority U/s 151 of the lncome-tax Act 1961) 10-2-3
,Masab ank, Hyderabad, 500004. LT

RESPONDENTS

Petltlon under Article 226 of the Constitution of lndia praymg that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to pass an order or direction, especially one in the nature of WRIT OF
MANDAMUS holding that the notice dated 23.06.2025 issued by 3rd Respondent
under section 148 of the Act with DIN and NOTICE No.ITBA/AST/S/148_1/2025-
26/1077516060(1) as being without jurisdiction, arbitrary, illegal, bad in law, void
ab initio, apart from being ;liolative of provisions of section 148A and section 149
of the Act and also contrary to the circular issued by CBDT and provisions of
section 151A of the Act, and consequently set aside the notice under section 148
dated 23.06.2025 for asst. year 2020-21.

IA NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances sfated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay al further proceedings pursuant to the notice under Section 14.8 of the
Income-tax Act, 1961 dated 23.06.2025 bearing DIN: ITBA/AST/S/148_1/2025-
26/1077516060(1) for the Assessment Year 2020-21, pending disposal of the

writ petition.

Counsel for the Petitioner: SRI S.N.S.R.CHINMAI

Counsel for the Respondent No.1: SRI N.BHUJANGA RAO,
DEPUTY SOLICITOR GENERAL OF INDIA

Counsel for the Respondent No.2 to 4: Ms. B.SAPNA REDDY, Sr. SC FORIT




“Between:

- .— ... Srikanth__Goud Arra, S/o. Sara_Anjaiah _Goud, Aged abnuLJiQ years,

Occupation. Business R/o. 1:93/2, Nandigam, Shadnagar Mahabubnagar
Andhra Pradesh-509223

...PETITIONER
AND

1. Union of _India, Ministry of Finance, Income Tax Department New Delhi-

100011 .

2. ‘The Office of Commissioner, Income Tax Department Mumstry of Finance,
Government of India, New Delhi-100011.

3. Office of the Income Tax Officer, Ward-1, Mahabubnagar Income Tax Office,
Deo Office Road, Andhra Pradesh- 509001

4. The National Faceless Assessment Centre, Income Tax Department, Ministry
-~ ofFinance, Government of India, Nemﬁi)ethr100(311-'~

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or direction or order more particularly in the nature of a
writ of certiorari calling for the records and quashing the (i) Impugned Order
dated 31.03.2024 bearing DIN and Notice No. ITBA/AST/F/148A/2023-
24/1063744617(1) for the Assessment Year 2020-21, issued by the 3rd
Respondent under Section 148A(d) of the Income Tax ‘Act, 1961 (ii) Impugned
Notice dated. 31.03.2024 bearing DIN No. ITBA/AST/S/148_1/2023-
24/1063748417(1) for the Assessment Year 2020 - 21, issued by the 3rd
Respondent under Section 148 of the Income Tax Act, 1961 and (iii) Impugned
Orderdated.15.01.2025 bearing DIN ITBA/AST/S/147/2024- 25/1072206167(1)
passed under 147 read with section 144 read with section 144B of the Income
Tax Act, 1961 as being illegal and in violation of applicable law and consequently
set-aside all consequent/ subsequent notices/ orders and further restrain the
Respondents from making any assessment, reassessment or re-computation or
otherwise proceeding against the Petitioner on the basis of the aforementioned

Impugned Orde-s and Notices.
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1A NO: 2 OF 2026

Petition under Section 151 CPC praying that in the cnrcumstances stated
in the affidavit fi ted in support of the petition, the High. Court may be pleased to

suspend alt further proceedings pursuant to lmpugned Order dated 15.01 2025

bearing DIN ITBA/AST/S/147/2024- 25/1072206167(1) passed under 147 read
wnth section 144 read with section 144B of the lncome Tax Act 1961 mcludmg all

consequent/ subsequent notices/ orders, in the mte_rest of justlce..

B ~IA NO 3 OF 2026

Petltlon under Section 151 CPC praying that in. the crrcumstances stated

in the affi davit filed in support of the petition, the ngh Court may be pleased to

stay the operation of the Impugned Order dated. 15.01.2025 bearing DIN
ITBA/ASTIS/147/2024- 25/1072206167(1) passed under 147 read with section
144 read with section144B of the Income Tax Act, 1961, incl-udi.ng' all
consequent/ subsequent notices/ orders, in the interest of justice.

Counsel for the Petitioner: SRI SHEETAL SRIKANTH

Counsel for the Respondent No.1: SRI N.BHUJANGA RAO,
DEPUTY SOLICITOR GENERAL OF INDIA

.Counsel for the Respondent No.2 to 4: SRI K.SUDHAKAR REDDY,"

Sr. SC FORIT

Between:

Bhaskar Rao Edala, S/o. Edala Varada Rao Aged about 64 Years R/o. Flat
No. E3, President Banjara Apartments, Road No.2, Banjara Hills, Hyderabad,

Telangana 500034

..PETITIONER

AND

1. The National Faceless Assessment Center, Income-tax Department, New
Delhi, India

2. Assistant Commissioner of Income Tax, Circle 3(1), Hyderabad

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
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pleased to issue a writ, order or direction, more particularly in the nature of writ

-of-mandamus-decla ring-ﬂrdei%undef—Sect-ieﬂr‘—‘l48A(dfdated—39/68i2~(}24—beaﬁng—

DIN: ITBA/AST/F/148A/2024-25/1 068196094(;‘;1)‘ and the consequent notice dated
30/08/2024 u/s. 148 bearing DIN: ITBA/AS'EYSM48_1/2024-25/1068197860(1),
as being void, illegal, arbitrary, without junsdmnon violate of Article 14 of the

Constitution of India and consequently set aside the same.

1A NO: 1 OF 2026

Pe{mon under Sectnon 151 CPC praymg that in the circumstances stated

in the affidavit filed in support of the petrtlon the High Court may be pleased to
stay all further proceedings pursuant to order under Section 148A(d) dated
30/08/2024 bearing DIN ITBA/AST/FI1 48A12024 -25/1068196094(1) and the
consequent  notice dated 30/08/2024 ,'uls. 148 bearing DIN
ITBAIAST/S/148 _1/2024-25/1068197860(1), pendlng disposal of the writ petition.

Counsei for the Petitioner: SRIMNAGA DEEPAK
Counsel for the Respondents: Ms. BOKARO SAPNA REDDY, Sr. SC FOR IT

The Court made the following: COMMON ORDER

-



IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

THE HON’BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND
THE HON’BLE SRI JUSTICE G.M.MOHIUDDIN

WRIT PETITION Nos. 40118, 40201, 40230, 40232, 40242,
40331, 40333, 40428, 40464, 40491, 40492, 40493, 40494, 40495,
40496, 40610, 40611, 40615, 40629, 40631, 40632, 40638, 40640,
40658, 40722, 40734, 40788, 40805 of 2025; 4, 81, 97, 249, 254,
296, 629, 636, 646, 707, 743, 746, 751, 767, 1104, 1174, 1198,
1211, 1265, 1270, 1275, 1410, 1441, 1458, 1464, 1467, 1469,
1504, 1652, 1683, 1691, 1754, 1757, 1809, 1814, 1817, 1828,
1844, 1865 and 1914 of 2026

DATED : 27.01.2026

W.P. No.40118 of 2025

Between:

Mohammed Ibrahim Ali
: ... Petitioner

AND

Assessment Unit, National Faceless Assessment Centre,
Income Tax Department, Ministry of Finance,
Delhi and two others

S ...Respondents

W.P. No.40201 of 2025

Between: |

Suresh kumar ci:qudari Kopalli |
e - ... Petitioner

AND

Assessment Unit, Income Tax Department,
National e-Assessment Centre, Delhi and four others
...Respondents




2
W.P. N0.40230 of 2025
Between:
Mr. Prabhakar Pokala
AND

The Income Tax Officer, Ward 1,
Income Tax Office, Nalgonda District, and two others

W.P. No0.40232 of 2025

Between:

Vivek Ashwin Vanam
AND
Assessment Unit, National Faceless Assessment Centre,

Income Tax Department, Ministry of Finance,
Delhi and another

W.P. No.40242 of 2025

Between:

Mohammed Ibrahim Ali

AND

HCJ (AKrS, J) & GMM, J
W.P.No.40118 of 2025 and batch

... Petitioner

...Respondents

.. Petitioner

...Respondents

... Petitioner

Assessment Unit, National Faceless Assessment Centre,?"

Income Tax Department, Ministry of Fmance,
Delhi and two others

W.P. No.40331 of 2025
Between:

Tricolour Properties Private Limited, :
Rep., by its Authorized Signatory Mr. B. Madhav

Assistant Commissioner of Income Tax, )
Central Circle-3(1), Hyderabad and two others

...Respondents

... Petitioner

. .Respondents



W.P. No.40333 of 2025

Between:

Tricolour Properties Private Limifed,
Rep., by its Authorized Signatory Mr. B. Madhav

AND

Assistant Commissioner of Income Tax,
Central Circle-3(1), Hyderabad and two others

W.P. No.40428 of 2025

Between:

Sai Kumar Thota Sai Kumar

Union of India, Ministry of Finance,

Income Tax Department, New Delhi and three others

W.P. No.40464 of 2025

Between:

Swathi Gudunri

AND

Assessment Unit, Income Tax Department,

HCJ (AKrS, J) & GMM, J
W_.P.No.40118 of 202S and batch

... Petitioner

_ ...Respondents

Petitioner

...Respondents

... Petitioner

National e-Assessment Centre, New Delhi and two others

W.P. No.40491 of 2025

Between:
Suresh Tammineedi
AND

Union of India, Ministry of Finance,
Rep., by its Sccretary, New Delhi and two others

...Respondents

... Petitioner

...Respondents




4 " W.P.N0.40118 of 2025 and batch

W.P. No.40492 of 2025

Between:
Concord Drugs Limited,

rep., by its Authorized Signatory, Mr. Seelam Nagi Reddy

AND

Union of India, Ministry of Finance,
Rep., by its Secretary, New Delhi and two others

W.P. No0.40493 of 2025
Between:
Suresh Tammineedi

AND

Union of India, Ministry of Finance,
Rep., by its Secretary, New Delhi and two others

W.P. N0.40494 of 2025

2L weel.

Concord Drugs Limited,
rep., by its Authorized Signatory, Mr. Seelam Nagi Reddy

AND

Union of India, Ministry of Finance,
Rep., by its Secretary, New Delhi and two others

W.P.No.40495 of 2025

Between:

Suresh Tammineedi
AND

Union of India, Ministry of Finance,
Rep., by its Secretary, New Delhi and two others

. HQJ (AKrS, J) & GMM, J

... Petitioner

...Respondents

... Petitioner

...Respondents

... Petitioner

...Respondents

... Petitioner

...Respondents



HCJ (AKrS, J) & GMM, J

5 ' W.P.No.40118 of 2025 and batch

W.P. No.40496 of 2025

Between:
Concord Drugs Limited,
rep., by its Authorized Signatory, Mr. Seelam Nagi Reddy

AND
Union of India, Ministry of Finance,
Rep., by its Secretary, New Dethi and two others

W.P. No.40610 of 2025

Between:
Mr. Balarami Reddy Muli

AND
The Income Tax Officer, Ward 14(1),
Hyderabad and three others

W.P. No.40611 of 2025

Between:
Sistu Krishna Rao

AND

The National Faceless Assessment Centre,
Income-tax Department, New Delhi and three others

W.P. No.4061S of 2025

Between:
Venkata Subbi Reddy Penumallu
AND

Assessment Unit, Income Tax Department,
National e-Assessment Centre, New Delhi and four others

... Petitioner

...Respondents

... Petitioner

...Respondents

... Petitioner

...Respondents

... Petitioner

...Respondents




T —— e : 6 - -~ - . HCJ(AKrS, J) & GMM, J
: W.P.N0.40118 of 2025 and batch ’

W.P. No.40629 of 2025

e Between: .. . .. o . e -

DCS Limited,
rep., by its Authorized Signatory V. Sridhar
... Petitioner

Office of the Assistant Commissioner of Income Tax, L R
Central Circle-2(3), Income Tax Dcpartment,

Hyderabad and two others

...Respondents

W.P. No.40631 of 2025
Between:

Pranathi Manchukonda

... Petitioner
AND

Assistant Commission of Income Tax,
Central Circle-3(4), Hyderabad and four others
: ...Respondents

W.P. N0.40632 of 2025

Between:

Narayana Ravisetty
... Petitioner

AND
The Income Tax Officer Ward-1,
Adilabad, Telangana and two others

.-.Respondents
W.P. N0.40638 of 2025
.. _.Between:_ _ _ __ _ _ ___ _ __ _. _ . e
Mubeen Khan
... Petitioner )
AND J

The Income Tax Officer,
‘Ward-7(1), Hyderabad and three others
...Respondents



7 HCJ (AKrS, J) & GMM, J
W.P.No.40118 of 2025 and batch

W.P. No.40640 of 2025

Between:

Surendra Nath Chowdary Pathuri
... Petitioner

The Income Tax Officer,
Ward (Circle)-11(1), Hyderabad and two others .‘
...Respondents

W.P. No.40658 of 2025

Between:

Mardhani Shokat Bhai
... Petitioner
AND
Income Tax Officer,
Circle-8(1), Hyderabad, Signature Towers,
Kondapur, Hyderabad and two others
. ...Respondents

W.P. No.40722 of 2025

Between:

Srinivasulu Vallamkonda
... Petitioner

AND
The Income Tax Officer, Ward-1,

Income Tax Office, Hanamkonda, Warangal and two others
' ...Respondents

W.P. No.40734 of 2025

Between:

Tricolour Properties Private Limited
... Petitioner

AND

Assistant Commissioner of Income Tax,

Central Circle-3(1), Hyderabad and two others
...Respondents




W.P. No.40788 of 2025

Between:

Gayatri Devi Davuluri

AND

- Assessment Unit, National Faceless-Assessment Centre, Co-
~Tucome Tax Departnient, Ministry of Finance, o

New Delhi and two others

W.P. No.40805 of 2025

Between:
Burugula Raji Reddy
AND

Assessment Unit, National Faceless Assessment Centre,
Income Tax Department, Ministry of Finance,
Delhi and two others

W.P. No.4 of 2026

Between:

Mr. Nasar Bin Salem Babader

AND

The Income Tax Officer, Ward 9(1),
Hyderabad and another

W.P. No.81 of 2026
Betweenr '

Tricolour Properties Private Limited,
Rep., by its Authorized Signatory — Mr. B. Madhav

AND
Assistant Commissioner of Income Tax,
Central Circle - 3(1), Hyderabad and two others

8 ) HCJ (AKsS, J) & GMM, J
W.P.No0.40118 of 2025 and batch

... Petitioner

Paas

...Respondents

.. Petitioner

...Respondents

... Petitioner

...Respondents

.. Petitioner

...Respondents



HCJ (AKrE, J} & GMM, J

9 W.P.No.40118 of 2025 and batch

W.P. No.97 of 2026

Between:

Tricolour Properties Private Limited,
Rep., by its Authorized Signatory — Mr. B. Madhav

AND

Assistant Commissioner of Income Tax,
Central Circle — 3(1), Hyderabad and four others

W.P. No.249 of 2026

Between:

Tricolour Properties Private Limited,
Rep., by its Authorized Signatory — Mr. B. Madhav

AND

Assistant Commissioner of Income Tax,
Central Circle — 3(1), Hyderabad and four others

W.P. No.254 of 2026

Between:

Tricolour Properties Private Limited,
Rep., by its Authorized Signatory — Mr. B. Madhav

AND

Assistant Commissioner of Income Tax,
Central Circle — 3(1), Hyderabad and four others

W.P. No.296 of 2026

Between:
Santosh Kumar Siga

AND
The Government of India, Ministry of Finance,
Income Tax Department, rep., by its Prmclpal Secretary,
New Delhi and two others

.. Petitioner

...Respondents

.. Petitioner

...Respondents

... Petitioner

...Respondents

... Petitioner

...Respondents




~ Circle :1', Kzfrimnééar and four others

k]

) 10_ . _ . HCJ({AKrS, J) & GMM, J
W.P.No.40118 of 2025 and batch

W.P. No.629 of 2026

Between:

Mrs. Usha Rani Thaduri
... Petitioner
AND

The Assistgnt Commi§sipqer of »Inc__ome Ta;(,_

~ ...Respondents

W.P. No.636 of 2026

Between:

Rami Reddy Gopireddy
... Petitioner
AND

Assessment Unit, National Faceless Assessment Centre,
Income Tax Department, Ministry of Finance,
Delhi and two others
...Respondents

W.P. No.646 of 2026

Between:

The Agricultural Cooperative Credit Society Meenavolu,
Rep., by its Secretary Nalajala Rambabu
... Petitioner
AND

Assessment Unit, National Faceless Assessment Centre,
Income Tax Department, Ministry of Finance,
Delhi and two others
...Respondents

W.P. No.707 of 2026

- ﬁétween:

Tricolour Properties Private Limited,
Rep., by its Authorized Signatory — Mr. B. Madhav
... Petitioner
AND
Assistant Commissioner of Income Tax,
Central Circle - 3(1), Hyderabad and four others
...Respondents
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W.P. No.743 of 2026
Between:

Tricolour Properties Private Limited,
Rep., by its Authorized Signatory — Mr. B. Madhav

AND

Assistant Commissioner of Income Tax,
Central Circle — 3(1), Hyderabad and four others

W.P. No.746 of 2026

Between:

Tricolour Properties Private Limited,
Rep., by its Authorized Signatory — Mr. B. Madhav

AND

Assistant Commissioner of Income Tax,
Central Circle — 3(1), Hyderabad and four others

W.P. No.751 of 2026

Between:

Mohammed Hidayathuddin

AND

Assessment Unit, National Faceless Assessment Centre,
Income Tax Department, Ministry of Finance,
Delhi and two others

W.P. No.767 of 2026

Between:
Tricolour Properties Private Limited,

Rep., by its Authorized Signatory — Mr. B. Madhav

AND
Assistant Commissioner of Income Tax,
Central Circle — 3(1), Hyderabad and four others

HCJ (AKsS, J) & GMM, J
W.P.No.40118 of 2025 and batch

... Petitioner

...Respondents

... Petitioner

...Respondents

... Petitioner

...Respondents

... Petitioner

...Respondents




12 . . .. .HCJ(AKS, J}).& GMM, J
‘ W.P.No.40118 of 2025 and batch

W.P. No.1104 of 2026..

‘Between:

Smt. Karuna Shetty
... Pétitioner
AND

Assessment Unit, National Faceless Assessment Centre,
Income Tax Department, Ministry of Finance,
Delhi and another
...Respondents

W.P. No.1174 of 2026

Between:

Tricolour Properties Private Limited,
Rep., by its Authorized Signatory — Mr. B. Madhav
... Petitioner

AND

Assistant Commissioner of Income Tax,
Central Circle - 3(1), Hyderabad and four others
...Respondents

W.P. No.1198 of 2026

Between:

Nandyal Trading Private Limited,
Rep., by its Director — Angitapally Sreenivasulu Reddy
... Petitioner
AND

Assessment Unit, National Faceless Assessment Centre,
Income Tax Department, Ministry of Finance,
Delhi and two others
...Respondents
W.P. No.1211 of 2026

Between:
Mr. Mohammed Azeemuddin Azam

... Petitioner
AND
Assessment Unit,
National Faceless Assessment Centre,
Income Tax Department, Ministry of Finance,
Delhi, and another
... Respondents
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W.P. No.1265 of 2026

Between:

Tricolour Properties Private Limited,
Rep. by its Authorized Signatory, Mr. B. Madhav

AND

Assistant Commissioner of Income Tax,
Central Circle-3(1), Hyderabad, and two others

W.P. No.1270 of 2026

Between:
Sri Venkateswara Rao Tammineni
AND

The Income Tax Officer, Ward-1,
Income Tax Office, Khammam, and another

W.P. No.1275 of 2026

Between:
Sri Nagunoori Damodar
AND

The Income Tax Officer, Ward-1,
Income Tax Office, Warangal, and another

W.P. No.1410 of 2026

Between:

Mr. Jallapuram Narsing Sridhar

AND

National Faceless Assessment Centre,
Ministry of Finance, Delhi, and another

'HCJ (AKrS, J) & GMM, J
W.P.No.A0118 of 2026 and batch

... Petitioner

e Res{)ohdents

... Petitioner

... Respondents

... Petitioner

... Respondents

... Petitioner

... Respondents
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W.P. No.1441 of 2026
Between:
Mr. Syed Abdul Bari

Assessment Unit,

National Faceless Assessment Centre, o
Income Tax Department, Ministry of Finance,
Delhi, and two others

W.P. No.1458 of 2026

Between:

Mrs. Medikonda Bhavani

Assessment Unit,

National Faceless Assessment Centre,

Income Tax Department, Ministry of Finance,
Delhi, and two others

W.P. No.1464 of 2026

Between:

Tricolour Properties Private Limited,
Rep. by its Authorized Signatory, Mr. B. Madhav

AND
Assistant Commissioner of Income Tax,
Central Circle-3(1), Hyderabad, and two others

W.P. No.1467 of 2026

Between:
Tricolour Properties Private Limited,
Rep. by its Authorized Signatory, Mr. B. Madhav

AND
Assistant Commissioner of Income Tax,

Central Circle-3(1), Hyderabad, and two others

HCJ (AKsS, J) & GMM, J
W.P.N0.40118 of 2025 and batch

... Petitioner

v

... Respondents

... Petitioner

... Respondenis

... Petitioner

... Respondents

... Petitioner

... Respondents



15 .. HCJ (AKSS, J) & GMM, J
W.P.No.40118 of 2025 and batch

W.P. No.1469 of 2026

Between:

Tricolour Properties Private Limited,

Rep. by its Authorized Signatory, Mr. B. Madhav
' ... Petitioner

AND

Assistant Commissioner of Income Tax, -
Central Circle-3(1), Hyderabad, and two others =~~~ = .
o - «.. Respondents

W.P. No.1504 of 2026

Between:
M/s. Primary Agricultural Cooperative Credit SOciefy Limited, .
Lingampet, Rep. by Mr. Pulgala Pentaiah

... Petitioner
AND ’

Assessment Unit, Income Tax Department,
National e-Assessment Center, New Delhi, and three others

Respondents

W.P. No.1652 of 2026

Between:

Tricolour Properties Private Limited,
Rep. by its Director Mr. Chandan Kumar Jha
... Petitioner

AND

Assistant Commissioner of Income Tax,
Central Circle-3(1), Hyderabad, and five others
... Respondents

W.P. No.1683 of 2026

Between:

Shubhanandini Infrastructures, :
Rep. by its Managing Partner, Mr. Koudagani Rambabu

‘ : ... Petitioner
AND

The Income Tax Officer, Ward-1,

Warangal, and two others
... Respondents




W.P. No.1691 of 2026

Between:

BDECCS Limited, Ranga Reddy District, o
Rep. by its Secretary, Mr. P. Murali Krishna

AND
Assessment Unit, ‘
National Faceless Assessment Centre,

Income Tax Department, Ministry of Fmance,
Delhi, and another

W.P. No.1754 of 2026

Between:

Tricolour Properties Private Limited,
Rep. by its Director Mr. Chandan Kumar Jha

Assistant Commissioner of Income Tax,
Central Circle-3(1), Hyderabad, and five others

W.P. No.1757 of 2026

Between:

Mr. Giridhara Rama Kumar,
S/o late Ch. V. Satyanarayana Murthy,

AND
Assessment Unit, Income Tax Department,

National e-Assessment Center,
New Delhi, and four others

- HCJ (AKrS, J) & GMM, J
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... Petitioner

.. Respondents

.. Respondents

... Petitioner

.. Respondents
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W.P. No.1809 of 2026

Between:

Tricolour Properties Private Limited,
Rep. by its Director Mr. Chandan Kumar Jha .

AND

Assistant Commissioner of Income Tax,

Central Circle-3(1), Hyderabad, and five others

W.P. No.1814 of 2026

Between:
- Sripathi Venkata Rama Subrabmanya‘Sripadz‘i

AND

National Faceless Assessment Centre, Delhi,
Ministry of Finance, New Delhi, and another

W.P. No.1817 of 2026

Between:

Jawaharnagar Educational Society,

HCJ (AI\rS, J) & GMM, J

W. P No.40118 of 2025 and batch

.« Petitioner

e Rw[;ondents

... Petitioner

.. Respondents

Rep. by its Principal, Mr. Kasula Venkata Narasimha Reddy

AND

Assessment Unit,

National Faceless Assessment Centre,

Income Tax Department, Ministry of Finance,
Delhi, and two others

... Petitioner

.. Respondents
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Between: ..
Venu Gopal Eshwaroju

. Assessmemt—Unlt, ) e e e o e - —
_National Faceless Assessment Centre. e
Income Tax Department, Ministry of Fmance,

Delhi, and two others

W.P. No.1844 of 2026

Between:

Mr. Siva Rami Reddy Gangi Reddy

Union of India,

Rep. by its Secretary,

Department of Revenue, Ministry of Finance,
New Delhi, and three others

W.P. No.1865 of 2026

Between:
Mr. Srikanth Goud Arra

AND
Union of India,

Ministry of Finance, Income Tax Department,
New Delhi, and three others

HCJ (AKrS, J) & GMM, J

" W.P.No.40118 of 2025 and batch

.. Petitioner

.. Respondents

.. Petitioner

.. Respondents

.. Petitioner

.. Respondents
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W.P. No.1914 of 2026
Between: |
Mr. Bhaskar Rao Edala
‘ Petitioner
AND

The National Faceless Assess'ment;Cen.tre,
Income Tax Department, New Delhi and another

... Respondents

COMMON ORDER:

Heard learned éounsel - Mr. T Chaitanya Kumar;
Ms. Akruti Agarwal; Mr. Dundu ASashank for Mr. Dundu
Manmohan and Mr. T.V.L. Nérasimha ‘R“ao;‘ Mr. Singam
Srinivas Rao and Mr. Vighhesh Asawa for‘ Mr A.V.A. Siva
Kartikeya; Mr. Santosh Sagar Képilavai; Mr. Sheetal Srikanth;
Mr. Paturi Rama Krishna; Ms. Sneha Asthana; Mr. Kailash
Nath P.S.S.; Mr. Sandeep Sripada for Mr. Karan Talwar;
Mr. P.Soma Shekar Reddy; Mr. Mohammed Rafi for
Ms. Shaik Vaheeda Sushma; Mr. Parikshith Kutur;
Mr. P. Rama Sharana Sharma; Mr. AV Raghu Ram;
Ms. Syeda Sajida Samareen Fatima; Mr. S.N.S.R. Chinmai

and Mr. M. Naga Deepak, appearing for petitioners.
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- Also ‘heard Ms.-J.-Sunitha, Ms.- BokaroSapna Reddy;-

~ Mr. N. Praveen Reddy, Mr. Vijhay K. Punna, Mr. K. Sudhakar

Reddy, learned Senior Standing Counsel appearing for Income

Tax Department; Mrs. B. Kavita Yadav, learned Senior

Mr. N. Bhujanga Rao, learned Deputy Solicitor General of

India appearing for Union of India.

2. In all these Writ Petitions, the challenge is to the
initiation of proceedings under Sections 148(A) and 148 of the
Income Tax Act, 1961 (for short, “the Act”) by the

Jurisdictional Assessing Officer (JAO).

3. Petitioners though have taken other pleas in most of
these Writ Petitions, they submit that the issues involved in the
present batch of Writ Petitions have been considered and
settled in the order dated 28.04.2025 passed by the learned

Coordinate Bench of this Court in W.P.N0.26304 of 2024

following the decision rendered in the case of Kankanala
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Ravindra Reddy Vs. Incpme,Tax Oﬂ‘icerl Itis submift_ed that
the present Writ Petitions may be dlsposed of on same lines
after setting aside th¢ .impugﬁed ‘proceedings under Sections
148(A) and 148 of the Act and on similar terms as are set out
in the case of Kankénala Ravindra Reddy (supra) and also in

the order dated 28.04.2025 in W.P.N0.26304 of 2024.

4. In support 6f the subfnissioﬁs made by the learned
counsel for the petit‘ioﬁérs, they relied on the judgments of
Bombay High Court in Hexaware Technologies Ltd., vs.
Assistant Commissioner of Income Tax and others’; Abhin
Andkumar Sah vs. Income Tax Officer (International
Taxation) and others’; Ba-nk o:f India vs. Assistant
Commissioner of Income Tax and others’; judgment of
Gauhati High Court in Ram Naray;n Sah vs. Union of India
and others®, judgment of Punjab and Haryana High Court in

Jatinder Singh Bhangu vs. Union of India and others6,

(2023) 156 taxmann.com 178 (Telangana)
(2024) 464 ITR 430 (Bom)

(2024) 468 ITR 350 (Bom)

(2024) 468 ITR 350 (Bom)

(2024) 471 ITR 228 (Gauhati)

%(2024) 466 ITR 474 (P&H)
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-judgments-of Telangana High Court in-Venkataramana Reddy
Patloola vs. Deputy Commissioner of Income Tax and other-s7;

Shaik Sajid vs. Assessment Unit, Income Tax Department and

“others’; Kings Pride Infra Projects (P) Ltd., vs. Deputy
- Commissioner-of Income Tax’; Satyaprakash Chigurupati vs: =
'The Assistant Commissioner of Income Tax, Ward 6(1),
Hyderabad'’; and Deloitte Consulting India (P) Ltd., vs.
Assessment Unit, Income Tax Departmen't'i, jt;dgmen.t of
Himachal Pradesh High Court in Govind Singh vs. Income Tax
Dfﬁceru; judgment of Gujarat High Court in Mansukhbhai
Dahyabhai Radadiya vs. Income Tax Officer, Ward>3(3)(‘5)"3;'-
jﬁd;gr_nent.of" Jharkhand High Court in Shyam Sunder Saw ws. -
Union of India and others'*; judgment of Calcutta High Court
in Giridhar Gopal Dalmia vs. Union of India and others",

judgments of Madras High Court in TVS Credit Services Ltd.,

7(2023) 468 ITR 181 (Telangana)

§ W.P.N0.26885 of 2024

® (2025) 176 taxmann.com 704 (Telangana)

' W.P.N0.21063 of 2025 & batch

'' (2025) 173 taxmann.com 781 (Telangana)

12 (2024) 165 taxmann.com 113 (Himachal Pradesh)
¥ (2024) SCC OnLine Guj 4012

" (2025) SCC OnLine Jhar 287

' MAT No.1690 of 2023 (DB)
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vs. Deputy Commissioner of Income Tax' é and Mark Studio
India Pvt., Ltd., vs. Income Tax Officer and another",
judgments of Rajasthan High Court in Sharda Devi Chhajer
vs. Income Tax Officer and another'® and Shree Cement Ltd.,
Vs. Assisfant Commissioner of Income Tax"’, and judgment of
Karnataka ngh CoUrt iﬁ{R‘z'im‘chandra Reddy Ravi Kuniar vs.

Deputy Commissioner of Income Tax™.

5. These matters have been clubbed together for the reason
that all of them assail the proceedings initiated under Section
148(A) followed by n:o’tice under Section 148 of the Act for
reopening the assessment by JAO. The dates of the impugned
notices and proceedings have been referred to in the individual
Writ Petitions, which are post 29.03.2022 i.e., the date on
which the Central» Government, in exercise of the powers

conferred under Section 151A of the Act, has made the

'® (2025) 174 taxmann.com 1078 (Mad) (SB)
"7 W.A.No.781 0f 2021 (DB)

'* (2025) 477 ITR 228 (Raj)

'” (2025) 177 taxmann.com 538 (Rajasthan)
20(2025) 170 taxmann.com 422 (Bombay)
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e-Assessment of Income Escaping Assessment Scheme, 2002

vide Notification No.18 of 2022.

~ instructions and file counter-affidavits, if necessary, on facts

and legal issues which are raised herein.

7.  The learned Senior Standing Counsel for the respOndént
Department had obtained instructions in al these matters.
Based upon the instructions received from the Department,
learned counsel for the respondents do not dispuf_ef _thét'the
initiatien of impugned proceedings under Section 148(A) of
the Act has been done by JAO after coming into force of the

Faceless Scheme with effect from 29.03.2022.

8.  The learned Senior Standing Counsel for the respondents

have also not been able to dlspute that the legal issues as

regards the jurisdiction of JAO to initiate proceedmgs instead
/ of Faceless Assessing Officer (FAO) have been well settled by

the Coordinate Bench of this Court vide order dated

6. The respondent Department was asked to obtain
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28.04.2025 in W.P.No0.26304 of 2024 and followed in several

other judgments.

9.  The learned Senior Standing Counsel for the respondents
al.so do not dispute that other jurisdictional High Courts have
also taken the same view. However, they submit that a
contrary view has been taken in the following decisions as
well. In support of their submissions, they relied upon the
judgment of Bombay High Court in Caishen Enterprise LLP
vs. Assistant Commissioner®', judgments of Madras High Court
in Mark Studio India (P) Ltd., Vs. Income Tax Officer’> and
Perur Builders (P) Ltd., Vs. Income Tax Officer”, judgment of
Gu’jarat. High Court in Talati and Talati LLP vs. Assistant
Commissioner of Income Tax™* and judgment of Delhi High

Court in T.K.S. Builders (P) Ltd., vs. Income Tax Officer”".

10.  The learned Senior Standing Counsel for the respondents

submit that SLP(C).N0.027736 of 2023 and batch challenging

21 (2025) 176 taxmann.com 471 (Bombay)
2 (2024) 169 taxmann.com 542 (Madras)
2 (2025) 175 taxmann.com 253 (Madras)
2 (2024) 167 taxmann.com 371 (Gujarat)
% (2024) 167 taxmann.com 759 (Delhi)
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the orders passed by this Court and other jurisdictional High
~Courts are pending before the Hon’ble Supreme Court but no
stay of the impugned judgments has been granted in favour of

the revenue.

11. We have considered the submissions of the learned
counsel for the parties and also the relevant fac,tual assertion

- made by the petitioners that the impugned proceedings have
been initiated by JAO after coming into force of the Faceless
Scheme with effect from 29.03.2022. The relevant details
concerning individual petitioners are appended to this order
and shall be treated as part of the order. They indicate the
relevant assessment year, the date of notice issued under
Section 148A of the Act, the date of the order under Section
148 of the Act, the date of sanction under Section 151 of the
Act, intimation to proceed with assessment under Section

/ 144B of the Act, the date of assessment order as against the

individual writ petitions referred to in Column No.1.
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12.° From a perusal of the tabulation chart, it is apparent that
the impugned proceedings in all these cases haVe ‘been
initiated by JAO after coming into force of the Faceless

Scheme with effect from 29.03.2022.

13. The legal issue as regards the lack of jurisdiction on the
- part of JAO to initiate the proceedings post implementation of
the Faceless Scheme is no longer res infegré as it has beeq
held m the case of Kankanala Ravindra Reddy (su-pf,a)» and by

other jurisdictional High Courts.

14. As a matter of fact, several brders following the ratio
rendered in the above cases have been passed one ‘aﬁer’ th¢
other. Therefore, we are of the considered view that ‘thc
present batch of Writ Petitions also stand covered by the
decision rendered by this Court in the case of K%mkanala
Ravindra Reddy (supra). The relevant extract of the order
dated 28.04.2025 passed in W.P.N0.26304 of 2024 is

reproduced hereunder:




“1.5. What is worrying this Bench more is the fact that an endeavour |

is being made whole heartedly to ensure not to gerwréte further
litigation on issues which have been laid to rest by a large number
of High Courts all of whom 'have taken a consistent stand that the
action of the Income Tax Department"being violative-of the Finance
Act, 2020 and Finance Act, 2021. Now, in order to protect the
interest of the Revenue as also that of the assessee, it would be trite
at this juncture, - if -we -dispose -of - the -writ “petition ‘with an
observation/direction that the disposal of the instant writ petition in
terms of the judgment rendered by this High Court in the case of
Kankanala Ravindra Reddy vs. Income Tax Officer [(2023) 156
taxmann.com 178 (Telangana)] slial‘l’ however be subject to the
outcome of the SLPs which were filed by the Income Tax
Department and which is pending consideration before the Hon’ble

Supreme Court.

17. So far as the interest of the Revenue is concerned, we are of
the considered opinion that the interest of'the Revenue has already
been considered and protected, as has been observed in paragraphs
36, 37 and 38 of the order which, for réady reference, is reproduced

hereunder:

36. For all the aforesaid reasons, the impugned notices
issued and the proceedings drawn by the respondent-
Department is neither tenable, nor sustainable. The notices so
issued and the procedure adopted being per se illegal,
deserves to be and are accordingly set aside/quashed. As a
consequence, all the impugned orders getting quashed, the
consequential orders passed by the respondent-Department
pursuant to the notices issued under Sections 147 and 148
would also get quashed and it is ordered accordingly. The
reason we are quashing the consequential order is on the
principles that when the initiation of the proceedings itself
was procedurally wrong, the subsequent orders also gets
nullified automatically.

37. The preliminary objection raised by the petitioner is
sustained and all these writ petitions stands allowed on this
very jurisdictional issue. Since the impugned notices and
orders are getting quashed on the point of jurisdiction, we are
not inclined to proceed further and decide the other issues

R 28 - — - HCHAKIS, )& GMMI
W.P.No.40118 of 2025 and batch

74
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raised by the petitioner which stands reserved to be raised and
contended in an appropriate prooeedmgs

38.  Since the Hon’ble Supreme Court had, in the case of
Ashish Agarwal, supra, {Union of India vs. Ashish Agarwal
[2022] 444 ITR 1 (SC)], as a one-time measure exercising the
powers under Article 142 of the Constitution of India,
permitted the Revenue to proceed under the substituted
provisions, and this Court allowing the petitions only on the
procedural flaw, the right conferred on the Revenue would
remain reserved to proceed further if they so want from the
stage of the order of the Supreme Court in the case of Ashish
Agarwal, supra.

18.  We would only further like to make observations that since
we are inclined to dispose of the instant writ petition, conscious of
the fact that the earlier order of this High Court in the case of
Kanakala Ravindra Reddy (1 supra) is subjected to challenge before.
the Hon’ble Supreme Court in SLP No.3574 of 2024, preferred by
the Income Tax Department, we make it clear that allowing“of‘ the
instant writ petition is subject to outcome of the aforesaid SLP
preferred by the Revenue against the decision of this ngh Court in -
the case of Kanakala Ravindra Reddy (1 supra). This, in ether
words, would mean that either of the parties, if they so want, may
move an appropriate petition seeking revival of this writ petition in
the light of the decision of the Hon’ble Supreme Court in the

pending SLP on the very same issue.

19.  Accordingly, the instant writ petition stands allowed in
favour of the assessee so far as the issue of jdrisdiction is
concerned. As a consequence, the impugned notice uﬁder challenge _
under Sections 148-A and 148 stands set aside/quashed. The
consequential orders, if any, also stand set aside/quasﬁed in similar
terms as have been passed by this High Court in the case of
Kankanala Ravindra Reddy (1 supra). There shall be no order as to

costs.”
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15. The impugned procéedings under Sections 148A and
148 of the Act assaile,d m ~4t'he.s'e- Writ Petitions are set aside.
The consequential orders, rf any; also stand set aside on similar
terms as held in the case of | Kankanala Ravindra Reddy
(supra). The revenue is also granted liberty in tﬁe same terms

as at para 18 of the above quoted orders.

16.  Accordingly, the instant Writ Petitions are disposed of.

There shall be no order as to costs.

Miscellaneous applications, if any pending, shall stand

closed.
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-
Whether
Asscssco
has
» ‘ : Intima | Date | Dateof | P&
o ;:;:r Asst. | Info. g::iee:t u/s 'Otdermteoi/s | ::::;in tion of :‘dl’l”"l
* { No. e Name or Not | YT Received Notice u/s 148, 148 a(d . ’ tho uls CIT(A) | ment o
148 Ab) 48 Ad) u/s (144 B | Order | Order 250
of LT
Act
Suresh
Kumar
Choudar
WP/4020 | y NOT )
38 . 172025 Koppalli | FILED 2020-21 | RMS 31-03-2024 . 0308-2025 yes
Mr.
Prabhak
WP/4023 ar NOT .
40 | 012025 Pokala FILED 2017-18 | RMS 29-04-2025 25-03-2024 29-04-2025
wp Vivek
4023220 | Ashwin NOT
41 | 25 Vanam FILED 2019-20 29-03-2023 29-03-2023
Sai .
Kumar
Thota
WP/4042 Saikuma | NOT
48 | 812025 r FILED 202122 { RMS 26-06-2025
) WP/4046 | Swathi )
49 | 41025 Guduri FILED 2020-21 | RMS 04-03-2024 04-03-2024 | ...
Ashish :
Agarwal,
Civil
Appeal
30057202
: Suresh 2, dated
WP/4049 Tammin NOT 4th May,
50 | 172025 eedi FILED 2014-15 | 2022 26-07-2022 26-07-2022 | ... 12-05-2023
Concord o]
WP/4049 | Drugs
51 | 212025 Limited. | FILED 2019-10 | RMS 16-04-2024 29-03-2024 16-04-2024
' Ashish
Agarwal,
Civil
Appeal
3005/202
Suresh 2, dated
WP/4049 Tammin 4th May,
52 | 32025 eedi 2015-16 | 2022 26-07-2022 26-07-2022 18-05-2023
Concord :
WP/4049 Drugs :
53 | 42025 Limited FILED 2017-18 | RMS 16-04-2024 29-03-2024 16-04-2024 | ...
Ashish
Agarwal,
Civil
Appeal
3005202
Suresh 2, dated
» WP/4049 Tammin 4th May, R
54 | 52025 eedi 2017-18 | 2022 28-07-2022 28-07-2022 12-05-2023
WP/4049 Drugs A
55 | 6/2025 Limited FILED 2020-21 RMS 15-04-2024 28-03-2024 15-04-2024
: Balarami ’
WP/4061 | Reddy NOT ’
56 | 0/2025 Muli - FILED
WP/4063 Mubeen i R
62 | 82025 Khan 2016-17 | RMS 30-03-2023 28-03-2023 01-01-2024
wP Gayatri
/40788720 | Devi NOT
67 | 25 Davuluri | FILED 2018-19 { RMS 29-08-2024 06-08-2024 29-08-2024
Mohain
med
WP/751/2 Hidayath
81 | 026 uddin 2020-21 RMS 15-04-2024 28-03-2024 15-04-2024
wp ‘Smt.
11047202 Karuna
83 1 6 Shetty 2017-18 | RMS 07-03-2024 05-02-2024 07-03-2024 | - - - 20-02-2025
s "
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Sri
Nagunoo
WP n
12751202 Damoda -
89 16 r .-2020-21 | RMS |- 08-03-2024 - 08-03-2024 | - 19-03-2025 -
Jallapura - 4 ) )
m
WP/1410/ | Narsing | NOT ,
90 | 2026 Sridhar FILED 2016-17 | RMS 18-03-2023: - 18:03-2023 | - 12-02-2024 -
Shubhan ) )
andini
WP/1683/ | (nfrastru : 16-05-
98 | 2026 ctures 2017-18 | RMS- 29:07-2022 20-05-2022 29-07-2022 | - - 2023
wP Gindhar
17571202 a Rama 23-10-
101 | 6 Kumar not filed | 2020-21. | RMS 28-03-2024 - - 12072024 [ 2025
Sripath : -
Venkata
Rama
Subrahm
WP/1814/ | anya .
103 | 2026 Sripada not filed | 2018-19 | RMS 04-04-2022 04-04-2022 | - 29-03-2022 -
Bhaskar
WP/1914/ Rao audit - .
108 | 2026 Edala, not filed | 2018-19 | objection 30-08-2024 28-08-2024 30-08-2024 | - 09-12-2020 -
Yes
(Order
is
passed’
CIT(A
)
dismis
. sing
WP/4033 :m, Not Search the
46 | 122025 Limited Filed 017-18 | ws132 28-12-2023 20-12-2023 31-03-2024 appeal
A } : B : Yes
(Order
is
passed
. by
CITA
)
dismis
. sing
WPI033 | promeeies | Not Search | the
47 | 372025 Limited Filed 201920 | w/s 132, 30-03-2023. 30-03-2023 30-03-2024 appeal
- g Yes
(Order
is
passed
by
CIT(A
) partly
Pranathi : . allowi
WP/4063 Manchu Not 1 Search . : ngthe .
60 12025 konda Filed 2021-22 | ws132 05-02-2024 11-03-2025 appeal
) Yes
J . (Order
is
passed
by
. CIT(A
)
. dismis
. . sing
WP/4073 :,':f,f';’:’,'s Not Search : ’ the
66 | 412025 Limited Filed 201819 | ws 132 28-12-2023 20-12-2023 31-03-2024 appeal
. ] Yes
(Order
is
passed
by
CIT(A
)
dismis
Tricolour . sing
WP/81/20 i Not .} Search the
70 | 26 Limited Filed 2020-21 | ws 132 03-10-2023 22-09-2023 31-03-2024 appeal
comm— d
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Yes
(Order
is
passed
by -
CIT(A
| Penalty u/s ; )
270A pursuant dismis
Tricolour to notice sing
WP/97/20 | propenies | Not Search ws 148 dated the
71 | 26 Limited Filed 2019-20 | ws 132 " 3010372023 . 06-09-2024 appeal
Yes
{Order
is
passed
by
CIT(A
Penalty w/s )
270A pursuant dismis
i Tricolour to notice sing
WP/249/2 | peoperties | Not Search u/s 148 dated the
72 | 026 Limited Filed 2020-21 | ws 132 03/10/2023 06-09-2024 | appeal
’ : Yes
(Order
is
passed
by
CIT(A
Penalty u/s )
270A pursuant dismis
Tricolour to notice sing
WP/25412 | properties | Not Search- ws 148 dated the
73 | 026 Limited Filed 2018-19 | ws132 28/12/2023 06-09-2024 appeal
Yes
(Order
1S
passed
by
CIT(A
Penalty /s )
270A pursuant dismis
Tricolour to notice sing
WP/707/2 | properties | Not Search u/s 148 dated the
78 | 026 Limited Filed 2017-18 | w/s 132 28/12/2023 06-09-2024 appeal
- Yes
(Order
is
passed
by
Penalty u/s CIT(A
271(1Xc) )
pursuant to dismis
Tricolour uotice sing
WP/743/2 | properties | Not Search u/s 148 dated the
79 | 026 Limited Filed 2016-17 | u/s 132 28/12/2023 06-09-2024 appeal
Yes
(Order
is
passed
by
us CIT(A
271(1Xe) )
‘pursuantto - dismis
Tricolour notice - - sing
WP/746/2 | properties Not A Search w/s 148 dated the
80 | 026 Limited Filed 2015-16 | w/s 132 28/12/2023 06-09-2024 appeal
. B Yes
(Order
is
passed
by
CIT(A
Penalty u/s )
270A pursuant dismis
Tricolour to notice sing
WP/16712 | propemies | Not Search w's 148 dated the
82 | 026 Limited Filed 2021-22 | ws132 03/102023 06-09-2024 | appeal
- =

~
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WP/1174/
2026

| Tricolour

Not

Filed-

2022-23

ws 132

Penalty w's

- 2T1AAB’

pursuant to
notice:

‘w/s 148 dated
03/102023

06-09-2024

87

WP/1265/
2026

Tricolour

2022-23

u/s 132

03-10-2023

22-09-2023

31-03-2024

dismis §
sing

1

93

WP/1464/
2026

s 132

28-12-2023

20-12-2023

Yes
_ (Order -

CIT(A

dismis
" sing

94

WP/1467/
2026

Tricolour

Limited

Not
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WP/1809/ | propenies | Not 1 Search w/'s 148 dated the
102 | 2026 Limited Filed 2018-19 | w/s 132 1 28/12/2023 ) 18-06-2025 appeal
57 | 40611720 Sistu Not 20t7-18 | YES 30.03:2024 27.02.2024 29.03.2024 Yes 25.02.2025 No
25 Krishna Filed }
Rao 9
68 40805/20 Burugula Not 2016-17 | YES 27.04.2023 30.03.2023 27.04.2023 Yes 06.01.2025 No
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Reddy .
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Bin Filed .
Salem
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76 | 636/2026 Rami Not 2018-19 | YES 07.04.2022 23.03.2022 07.04.2022 Yes 18.01.2024 -
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85 1198202 Nandyal Not 2015-16 | YES 12.04.2022 30.03.2022 12.04.2022 Yes 02.01.2024 No
6 Trading Filed
Private
Lunited
86 1211202 Mr. Not 2018-19 | YES 29.03.2022 27.04.2022 Yes 12.02.2024 -
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88 12707202 Sni Not 2016-17 | YES 04.03.2023 28.03.2023 25.03.2023 Yes 15.03.2024 -
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Rao
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N\ - eni o ) . \
92 14581202 Medikon | Not 2015-16 | YES 07.04.2022 24.03.2022 07.04.20222 Yes 15.02.2024 No ¥
6 da Filed ’ x
Bhavani . )
99 16917202 BDECC Not 202122 | YES 31.03.2025 - - Yes 05.12.2025 No
6 S Filed . : 1
Limited L )
104 | 18177202 Jawahar Not 2018-19 | YES 23.04.2022° 28.03.2022 23.04.2022 Yes 12.03.2024 No
6 nagar Filed
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Society - )
105 | 18281202 Venu Not 2020-21 | YES 29042024 - | 22.02.2024 27.04.2024 Yes 12.12.2025 No 3§
6 Gopal Filed ’ :
Eshwaro
Ju .
106 | 18441202 Siva Not 2020-21 | YES 23.06.2025 29.05.2025 23.06.2025 - - -
6 Rami Filed b .
Reddy
Gangi
Reddy .
107 | 1865/202 Srikanth | Not 202021 | YES 31.03.2024 07.03.2024 31.03.2024 Yes 15.01.2025 -
6 Goud Filed
Ama
Moham
WP/401 1 med Not 2020-
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8.
9.

Department,- Ministry of - Finance, Room No. 401, 2nd Floor, E-Ramp,
Jawaharlal Nehru Stadium, Delhi -110 003. : B _
The Chairman, Central Board of Direct Taxes, Department of Revenue,

g\ﬂ;gl%ta of Finance, Government of India, Secretariat Bdildings, New Delhi -

.. The Secretary, Central Board of Direct Taxes, Central Secreiariat, Norfh-

Block, New Delhi - 110001

The Principal Chief Commissioner of Income Tax, AP and TS, Hyderabad,
Room No.922, 9th Floor, B-Block, I.T.Towers, 10-2-3, AC Guards, Hyderabad
- 500 004, Telangana. L .
The Principal Commissioner of Income Tax-1, Hyderabad, I.T. Towers, A.C.
Guards, Hyderabad, Telangana-500004. . o

The Principal Commissioner of Income Tax - 2, Hyderabad, 'Iricbme Tax

Towers, AC Guards, Masab Tank, Hyderabad - 500 004, Telangana. :
10.The Principal Commissioner of Income Tax - 4, Hyderabad, Income Tax

Towers, AC Guards, Masab Tank, Hyderabad - 500 004, Telangana.

36 HCJ (AKrS, J) & GMM, J
W.P.N0.40118 of 2025 and batch
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75 Rani . ] RMS 06042022 23.03.2022 05.04.2022
026 | Toad Filed | 2016
 Thadiri_
Agricult
| G x | 206
WP/1504/ | Not |
% | 2006 ?g"““ Filed, 017 | RMS 30.06.2021 02.06.2022 21.07.2022
i
- Society
| Limited
’ N ?ate :'U y Date of Whether
: Asses otice of U/s
Asses | Counter Info . Order of Uls Date of ARG ¢ | . Assessee
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SDAHNED ABDULLAH KHAN : /
SISTANT REGISTRAR
IITRUE COPYI/I N
) SECTION OFFICER _
To, ' , | o
1. The: Secretary, Ministry of Finance, Government gf India, 3rd Floor, Jeevan
Deep&uulglmg, Sansad Marg, New Delhi, Union\of jndia-110 001. == »
2. The Principal Secretary, Ministry of Finance, Incobme Tax Department, New
Delhi, Government of India. . o
- 3. The. ‘Dg'ecior General of Income Tax (Inv), Income Tax Department;
Hyderabacdl. S
4. The Assessment Unit, National Faceless Assessment Centre, Income Tax -

~ = Conld -
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11.The Principal-Chief Commissioner of Income Tax, AP and TS, 10th Floor, C-
Block, I.T.Towers, 10-2-3, A.C. Guards, Hyderabad -500004

12.The Principal Commissioner of Income Tax (Central), Hyderabad Income Tax
Department Aaykar Bhawan, Opp. LB Stadium, Basheer Bagh, Hyderabad,
Telangana-500004 :

13.The Principal Commissioner of Income Tax (Appeals)-ll, Hyderabad Income
Tax Towers, AC Guards, Masab Tank, Hyderabad-500004.

14.The Principal Commissioner of Income, Aayakar Bhavan, LB Stadium Road,
Basheerbagh, Hyderabad.

15.The Joint Commissioner of Income Tax, Central Range - 3 Aayakar Bhavan,
Basheerbagh, Hyderabad, Telangana — 500004.

16. The Joint Commissioner of Income Tax, Range-13, Hyderabad, IT Tower, AC
Guards(Specified Authority this 151 of the Income-tax Act, 1961) 10-2-3,
Masab Tank, Hyderabad, 500004.

17.The Chief Commissioner of Income Tax, Hyderabad, LT. Towers, A.C.
Guards, Hyderabad, Telangana. »

18.The Commissioner of Income Tax (Appeals), National Faceless Appeal
Centre (NFAC), C-Block, 4th Floor, S P M Civic Centre, New Delhi - 110001.

19.The Office of Commissioner, Income Tax Department, Ministry of Finance,
Government of India, New Delhi - 100 011.

20.The Commissioner Of Income Tax (Appeals), Hyderabad- 11, 5th Floor, D-
Block, IT Towers, 10-2-3, AC Guards, Hyderabad, Telangana 500004.

21.The Assistant Commissioner of Income Tax, Circle 1, Karimnagar, income
Tax Office, Aaykar Bhavan, Near Natraj Theatre, Karimnagar- 505 001,
Telangana.

22.The Assistant Commissioner of Income Tax Central Circle - 3(1), Hyderabad
Aayakar Bhavan, Opp. LB Stadium Basheerbagh, Hyderabad, Telangana —
500004.

23.The Assistant Commissioner of Income Tax, Central Circle-3(4), Hyderabad
Aaykar Bhawan, Opp. LB Stadium, Basheer Bagh, Hyderabad, Telangana-
500004.

24.The Office of the Assistant Commissioner of Income Tax, Central Circle-2(3),
Income Tax Department, Hyderabad.

25.The Asst. Commissioner of Income Tax, Circle-12(1), Hyderabad, Income Tax
Office, Aaykar Bhawan, Opposite LB Stadium, Basheer Bagh, Hyderabad -
500004, Telangana. _

26.The Office of the Income Tax Officer, Ward-1, Mahabubnagar Income Tax
Office, Deo Office Road, Telangana-509001

27.The Income Tax Officer, Ward- 13(3), Hyderabad, Aaykar Bhavan, Opposite
LB Stadium, Basheer Bagh, Hyderabad, Telangana - 500004. ‘

28.The Income Tax Officer, Ward 1, Nizambad, Income Tax Office, 6-2-156/3,
Subhash Nagar, Nizamabad, Telangana, 503002

29.The Income Tax Officer, Ward- 10(1), Hyderabad, IT Tower, AC Guards,
Masab Tank, Hyderabad - 500004, T.S.

30.The Income Tax Officer (ITO), (INT TARN)-2, HYD Aaykar Bhawan, Opposite
Lb Stadium, BasheerBagh, Hyderabad-500004, Telangana

31.The Income Tax Officer,-Ward 15(1), Hyderabad | T TOWER, AC Guards,
Masab Tank, Hyderabad, Telangana-500004

32.The Income Tax Officer, Ward -2, Karimnagar, Income Tax Office, Aaykar
Bhavan, Near Natraj Theatre, Karimnagar- 505 001, Telangana.

33.The Income Tax Ofticer, Ward-1, Khammam Income Tax Office, Rajeev Gunt,
Rajiv Chowk, Near Kinnerasani Theatre, Khammam, Telangana-507001

34.The Income Tax Officer, Ward 7(1), Hyderabad/ Signature Towers,
Sy.No.6(P) of Kondapur, Sy.37(P) of Kothaguda Opp. Botanical Gardens.
Serlingampally (M), Telangana, 500084

35.The Income tax officer, Ward 16(1), Hyderabad/ | T Tower, Ac Guards, Masab
Tank, Hyderabad, Telangana
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36.The Income Tax Officer Ward-1, Warangal, Income Tax Office, D. No. 1-8- "7
610; 3rd Floor, Mayuri Complex, OPP. TSNPDCL Bhawan, Nakkalagutta,
Hanamkonda, Warangal, Telangana-506001.

37.The Income Tax Officer, Ward 14(1), Hyderabad/ | T Tower, Ac Guards,
Masab Tank, Hyderabad, Telangana, 500004

38.The income Tax Officer, Ward 1, Siddipet/ lncome Tax Office, 8-1-22, 1st
Floor, Subhash Road, Siddipet, Telangana -502103

39.The Income Tax Offi icer, Ward 9(1), Hyderabad, 10-2-3, |.T.Towers, AC
Guards, Masab Tank, Hyderabad 500 004, Telangana.

-40.The Income Tax Officer, Ward 17(1), Hyderabad/Signature Towers,
Sy.No.6(FP) of Kondapuir, Sy 37(P) of Kothaguda, Opp. Botanical Gardens,

- Serlingampally (M), R.R.District, Hyderabad-500084 Telangana.

41.The Inccme Tax Officer, Ward 8(1), Hyderabad/ Signaturer Towers,
Sy.No.6(F) of Kondapuir, Sy 37(P) of Kothaguda, Opp. Botanical Gardens

: Serdingampally (M), R.R.District, Hyderabad-500084 Telangana.

42.The Income Tax Officer, Ward-(1), PCIT 1, Signature: Towers, Sy No 6(P),
Kondapur, Serilingampally, Hyderabad, Telangana- 500084

43.The Incorne Tax Officer, Ward 1, Nalgonda, Income Fax Office, Near Rail,

~ Under Bridge, Nalgonda District -508 001, Telangana.

44.Income Tax Officer, Income Tax Office, Ward - -12(1), Hyderabad, | T TOWER,

‘ AC Guards, Masab Tank, HYDERABAD, 500004 :

- 45.Income Tax Officer, Income Tax Office, Circle 1(1), Hyderabad, IT TOWER

: AC Guards, Masab Tank, HYDERABAD 500004.

46.The Office: of the Income Tax Officer, Ward 6(1), Hyderabad IT Towers, AC
Guards, Masab Tank, Hyderabad - 500 004.

47.The Income Tax Officer, Income Tax Office, Circle 1(1), Hyderabad I T
TOWER, AC Guards, Masab Tank, HYDERABAD, 500004

48.The Income Tax Officer, Ward 14(1), Hyderabad IT Towers, AC Guards,

. Masab Tank, Hyderabad - 500 004, Telangana.

49.The Income Tax Officer, Ward-1, Kothagudem 6-12-38, Ganesh temple Main
Road Kothagudem, Telangana

50.The Income Tax Officer Ward-1, Adilabad, Telangana~504106

51.The Income Tax Officer, Ward - 7(1) Hyderabad

-52.The Income Tax Officer, Ward (Circle) 11(1), Hyderabad.

53.The Assessing Officer, Ward 11(1), Hyderabad.

54.The Branch Manager, Axis Bank Ltd, 1st Floor, Gulzar House, Charminar,

~ Hyderabad - 500 021 State of Telangana »

55.0ne CC to SRI THANNERU CHAITANYA KUMAR, Advocate {OPUC]

56.0ne CC to Ms. AKRUTI AGARWAL, Advocate [OPUC]

57.0ne CC to SRI SHEETAL SRIKANTH, Advocate [OPUC]

- 58.0ne CC to SRI S.N.S.R.CHINMAI, Advocate [OPUC]

£59.0ne CC to SRI M.NAGA DEEPAK, Advocate [OPUC]

60.0ne CC to SRI PATURI RAMA KRISHNA, Advocate [OPUC]

‘61.0ne CC to SRI A.V.A SIVA KARTIKEYA, Advocate [OPUC] :

62.0ne CC to Ms. SYEDA SAJIDA SAMAREEN FATIMA, Advocate [OPUC]

- 63.0ne CC to-Ms. SNEHA ASTHANA, Advocate [OPUC]

~ 64. One CC to SRI SANTOSH SAGAR KAPILAVAI, Advocate- [OPUC]

65.0ne CC to Ms. AYYAGARI JAYASHREE, Advocate {OPUC] -

" 66.0ne CC to SRI KAILASH NATH.P.S.S, Advocate [OPUC]

- 67.0ne CC to SRI KARAN TALWAR, Advocate [OPUC]

68.0ne CC to SRI P.SOMA SHEKAR REDDY, Advocate [OPUC]

69.0ne CC to SRI DUNDU MANMOHAN, Advocate [OPUC] '

70.0ne CC to SRI PARIKSHITH KUTUR, Advocate [OPUC]

~ 71.0ne CC to Ms. SHAIK VAHEEDA SUSHMA, Advocate-{OPUC]

72.0ne CC to SRI P.RAMA SHARANA SHARMA, Advocate {OPUC}

73.0ne CC to SRI A.V.RAGHU RAM, Advocate {OPUC]

74.0ne CC to SRI T.V.L. NARASIMHA RAQO, Advocate [OPUC]

75.0ne CC to SRI N.PRAVEEN REDDY, Sr. SC FOR IT [OPUC]}

76.0ne CC to Ms. BOKARO SAPNA REDDY, Sr. SC FOR IT [OPUC] .



102

77.0ne CC to Ms. J.SUNITHA, Sr. SC FOR IT [OPUC]
78.0ne CC to SRI. K. SUDHAKAR REDDY, Sr. SC FOR IT [OPUC]
79.0ne CC to SRI VIJHAY K.PUNNA, Sr. SC FOR IT [OPUC] :
80.0ne CC to SRI MORE SHASHI KIRAN, SC FOR CENTRAL GOVT. [OPUC]
81.0ne CC to SMT B.KAVITA YADAV, Sr. SC FOR CENTRAL GOVT. [OPUC]
82.0ne CC to SRI N.BHUJANGA RAO, DEPUTY SOLICITOR GENERAL OF
~INDIA, High Court for the State of Telangana at Hyderabad {[OPUC] '
83.Two CD Copies ‘
BSR _
MG,
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HIGH COURT

DATED: 27/101/2026

&0
IS
SO
COMMON ORDER E
\\‘\Q‘.{\DA |
WP.Nos.40118, 40201, 40230, 402346242, 40331,

40333, 40428, 40464, 40491, 40492, 40493 40494,
40495, 40496, 40610, 40611, 40615, 40629, 40631,
40632, 40638, 40640, 40658, 40722, 40734, 40788,
40805 of 2025; 4, 81, 97, 249, 254, 296, 629, 636, 646,

707, 743, 746, 751, 767, 1104, 1174, 1198, 1211, 1265,
1270, 1275, 1410, 1441, 1458, 1464, 1467, 1469, 1504,
1652, 1683, 1691, 1754, 1757, 1809, 1814 1817 1828,

1844, 1865 and 1914 of 2026

DISPOSING OF ALL THE WRIT PETITIONS,
WITHOUT COSTS

(39 e,

9l3|2026.



